( Second snlhu )




CONTENTS

(Fifth Series, Vol. 1V, 2nd Session, 1971)

No. 21— Monday, June 21, 1971/ Fyaistha 31, 1893 (Saka)

Members Sworn
Oral Answers to Questions~—
*Starrcd Questions Nos. bul to 603, 003, 60O, H09, 610, 613,
615, 018, 620, 621, 625, 627 and 630
Written Auswers to Questions—
Starred Questions Nos, 604, 607, 608, 611, 612, 614, 616,
617, 619, 622 o 624, 626, 628 and 629
Un “uared Questions Nos, 2635, 2630, 2638 to 2643, 2645 to
2084, 2680 to 2098 and 2700 to 2702
( alling Attenuon to Matter of Urgent Public Importance—

Reported theft of wdols fiom Khajuraho and a temple in
Chamba

Re. Passing of the Mamtenance of Internal Security Bill
Papers Laid on the Table
Message fiom Rajya Sabha
Arrest of Members—
Shii R. R. Sharma aud Shri Maha Deepak Singh

Statutory Resolution 1e. Proddamation issued under Article 356
in relation o the Siate of Gujarat-——Adopted.

Shri Mohain

Shri Dasaratha Deb

Dr, Laxminarain Pandey
Shri K. S. Chavda

Shri Rasiklal Parikh

Shri Piloo Mody

Shri Ramavatar Shastri
Dr. Jivraj Mehta

Shri D, D. Desai
Shrimati Subhadra Joshi

CoLumMns

1—29

29—40

40—85

85—106
106—08
108

108—09

109

110—46
110-12,140-46
112—15
115—19
110—23
12327
12730
130—34

134
13537
137—40

*The sign+marked above the name of a Member indicates thatThe Question was actually

asked on the floor of the House by that Member.*



(i)

Punjab Budget, 1971-72—~General Discussion and Demands

for Grants (Punjab), 1971-72,

Shri Jyotirmoy Bosu

Shri Darbara Singh

Shri G. P. Yadav

Shri Teja Singh Swatantra

Shri Sat Pal Kapur

Shri Prabodh Chandra

Shri Birendra Singh Rao

Shri K. R. Ganesh
Punjab Appropriation Bill, 1971—Introduced and Passed
Half-an-Hour Discussion—

Re. Rural Electrification during Fourth Plan

Shri C. K. Chandrappan

Dr. K. L, Rao

Corumns

146—94
157—61
161—71
17175
175—82
182—87
187—89
18992
192—94
194—96

196—208
196—200
202—-08



LOK SABHA DEBATES
e —

1

LOK SABHA

Monday, Juns 21, 1971/ Fyaistha
31, 1893 (SAKA)

PRSI

(The Lak Sabha mat at Eleven of the Clock)
[MR. SPRAXER in the Chair)
MEMBERS SWORN

1. SHRI KUSHOK BAKULA (Ladakh—
Jaramu & Kashmir)

2. SHRIMATI M. GODFREY (Nomina-
ted—Anglo-Indian)

ORAL ANSWERS TO QUESTIONS

Complaint ahout Corruptions in Sepply
Corpe of Armaed Foroes and other Military
Establishments

*603. SHRI S, P. BHATTACHARYYA:
Will the Minister of DEFENCE be pleased to
state :

(a) the number of complaints about corrup-
tion in the Supply Corps of the Armed Forces
and other military establishments, received
during 196970 and 1970.71 ; and

(b) whether there is adequate machinery
to investigate and boak cases of this nature ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) The number of
complaints received during the two years is as

196970 . 179
1970-71 - 132

SHRI 8. P. BHATTACHARYYA : What

steps will be taken against the persons who
have committed wrong ?

SHRI JAGJIWAN RAM: There is an
claborate procedure laid down. Wherever
complaints are made, investigations are held
and if it is proved that the allegations have been
substantiated, disciplinary proceedings are
started against them and punishments are
awarded.

Complaint by Pakistan with U. N. Security
Council about ban of overflights of

Pakistani Civil and Military Alrcraft over
Indian Territory

*605. SHRI P. K. DEO : Will the Minis-
ter of EXTERNAL AFFAIRS be pieased to
state :

(a) whether Pakistan recently lodged a
complaint with the U. N. Security Council
about the ban of over-flights of Pakistani eivil
and military aircraft over the Indian territory
following the hijacking incident ; and

(b) if so, the reaction of Government in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAL SINGH) : (a) The
Permanent Representative of Pakistan to the
United Nations has addressed two letters to
the president of the Security Council on the
subject in February and May this year,

(b) The Government of India bas informed
the President of the Security Council of the
facts of the case. We have emphasised to
members of the Security Council as well as to
the rest of the world that Pakistan has been
guilty of violating international law and
endangering civil avgistion in the sub-conti-

(b} An adeguaee machinery cxists for deal-  gient by its involvement in the bijacking and,

flog with ruch cases,

the wanton blowing up of the Indiah plane
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and that Pakistan did this as part of its policy
of coufrontation with and hostility towards
India.

SHRI P. K. DEO: While congratulating
the Government for taking strong stcps in not
allowing Pakistani planes to overfly India, may
I know how far the matter has proceeded
regarding payment of compensation and sur-
render of hijackers to this country for trial 2

SHRI SURENDRA PAL SINGH : This
does not directly relate to the Question.

MR. SPEAKER : This is not relevant
here.

SHRI P. K, DEO: On a small matter
like this, Pakistan had the check to go to the
Security Council. But so far as we are concern-
ed, in spite of the tremendous development in
Bangla Desh and its repercussions in this
country on its economy and defence, we have
sat tight for all these months and we have not
taken any steps to bring the matter to the
Security Council

MR. SPEAKER : Don’t make a speech ;
ask a guestion,

SHRI P. K. DEO : Why have we not gone
to the Sccunty Council on the Bangla Desh
question ? So, it has compelled the Members
to move the matter on their own. The
Government should have taken up the matter
sio mots. Why bave the Government not taken
up the matter to the Security Council so far as
Bangla Desh question 1s concerned ?

MR. SPEAKER : How s it rclevant )
That is not relevant here.

SHRI P. K. DEO: You don't allow a
question on hijackers ; you don't allow a
question on the payment of compensation and
you don’t allow a questiun about reference to
Security Council on Bangla Desh.

MR. SPEAKER : If you go on asking
irrelevant questions, whatcan I do? 1 am so0
sorry. I cannot allow you.

SHRI M. KALYANASUNDARAM : Isit
s fact that Pakistan has lodged a complaint
with the International Civil Aviation Orgagisa-
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tion regarding this matter and, if so, what is
the attitude of the Government of India
thereto ?

SHRI SURENDRA PAL SINGH: Just
to clarify the position, mey 1 submit that
Pakistan brought this matter to the notice of
the Security Council in the form of informa-
tion only. They have not sought any debate
in the Security Council. But this matter has
becn raised in the ICAQ by Pakistan and we
have submitted a suitable reply to their com-
plaint.

SHRI SOMCHAND SOLANKI : In this
Question, the reference to the Security Council
is the central idea. So, any question can be
asked. May I know from the Government
whether any complaint has been lodged by the
Government of India regarding scttlement ol
refugees and the terntory which s illegally
occupied by Pakmtan ...

MR. SPEAKER : Not relevant

SHRI SOMCHAND SOLANKI : The
central idea in the Question pertains to the
reference to the Security Council. So, any
question can be asked

MR. SPEAKFR : Thisis a complaint by
Pakistan.. .

SHR!I SOMCHAND SOLANRKI: The
word ‘Pakistan’ is there in my question. I am
not going out of this Question.

MR. SPEAKER : But that is not relevant

SHRI S. A. SHAMIM : May I know from
the hon. Minister as to why was this option
ieft 10 Pakistan to go to Security Council for
the hijacking and place this country on the
defensive instead of our Government going to
the Sccurity Council and lodging a complaint
that our plane was hijacked 7

SHRI SURENDRA PAL SINGH: May
I once again repeat that Pakistan has not
taken it up with the Seccurity Council. Pakistan
has merely brought it to the notice of the
Security Council. It bas not asked the Security
Council to take any action nor did it ask for
any debate,
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Supply of Rables Vaccine to Dispensuries
and Health Centres

=500, SHRI A. K. SAHA: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

{a) whether the present vaccine used for
rabies in the Health Centres and Dispensaries
in our country has been proved asineffective ;

(b} if so, the reaction of Government there-
on; and

(c) the steps taken by Government to
provide cffective vaccine for rables to the
Dispensarics and Health centres ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY

PLANNING (SHRI A. K. KISKU) : (a) to
{c). There is no evidence to show that the
Rabies Vaccines used in various health centres
and dispensaries are ineffective. A small
propartion of cases treated with antirabic
vaccine may be expected to develop hydro-
phobia in spite of treatment with an efficient

vaccine.

SHRI A. K. SAHA : May I know whether
guvernment is contemplating legislation mak-
ing it compulsory for owners of dogs to have
them immunized every six months ?

SIIRI A. K. KISKU « There is no legisla-
tion under consideration now because cases of
rabies and hydrophobia are effectively taken
care of by existing vaccine and also by the
medical care that this country is providing.
Therefore, this question has not arisen.

MR, S8PEAKER : Recently so mapy arti-
cles have appeared in The Slalesman about
this,

ft gwa wa egww i owT &
IR ¥ woft W ¥ I A
fFwr oy am wfr & fr dw & g
T g wfwstw Wil o7 g A aww
AR qufer avwr % wff Y o W
GG IR O A8 T
TR O A swewr wor o ot §
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fo gt o arare oY wga aplt o W @,
AW garx fear wiw fowd 5 g9
WIE AT F AT aw wF ? qrag gat Ay
a W Aty o oY §, Ao afesiwr
TRE 97 el ®F § (o7 Y iy 7 o
HAT § 1 W7 ITHT BTE 37ATG0 WY AT
w7

frafa aite sere aa warewm st
afcare fagraey st (st Fameie fvre) :
AR AW F g wkw § giafedtfada §
WA gl Jawwr g Wy AS e
w1 gaTe § A v gfewew § WX §
I & fad o & dwiT i T a-
wr g e gg wwrdt agt T g,
g AT AAH IF TEN & TG I |
wgr wg W AW w7 y@Qae g qmar
gl g 99 wE wwrEATHT Fav §
e sgfafedfeeat & @ Y sgaear
¢, fagror fret Y @ A srregsar
T

SHRI NIMBALKAR : May I know whe-
ther the government is aware that there isa
vaccine developed in America with which one
injection makes the patient immune for his
whole life ? Now they are giving 14 injections.

May I know whether there is any plan for
importing that vaccine from America ?

SHRIA. K. KISKU : We arc not aware
of it.

ot afcguiaee degelt © & 7t v
¥ quAr wrgar § fr sar 1@ a¥ & F3
7 {1 ®C ANs d/@ 9T o FEl &
FrEq ¥ weAd ¥Y Tdea A gi § 7
¥\ T8 1 W gdw fear qav g ?
afy feqr mar § o I &1 &4 formy
fagwar ?

ft Wt i’fi‘m: WA
W dREA T N AT werat Ay wrk
TR e i
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BHRI N, K. SINHA: I want to know
whetber adequate quantities of anti-rabi medi-
cines are supplied to the health centres? My
information is that they are not being supplied
adequate quantities of these medicines.

SHRI UMA SHANKER DIKSHIT: Itis
pot possible to supply all the health centres
with these medicines. It is not so widely preva-
lent either. About three lakhs of cases are
treated cvery year and wherever there is any
rcport ot large-scalc picvalence we certainly
will take care of it.

w ¥ wrgfew feswfamow

*610. oft saw fog &R wm
wtesy AT areare frdvow Wt 98 w9
® Fo7 O 5.

(¥) wr ¥@ ¥ wgdTes  favufaer-
w41 ¥ e w3 ¥ Ak ¥ wrf sreary
o & fawrof §

(=) afx &, &1 37 v & w0
WE

() wr ag Y ww ¢ f& s s
¥ waw % & owEw F30 &
wga afew o gfear B asfr ¢

(=) afe g, & ¥y qoerT &1 fawre
e ¥ oF Fgafern famfrare €
T FA ST ; I

(%) afk @, a1 =%« w0
g?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA): (a) and (b). The Government
of India do not bave under consideration any
propodal to set up Ajurvedic Universities in
et country.

{c) A survey isin progrem.

JUNE 21, 1971
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(d) and (). A usit for the Survey of Madi-
cinal Plants has been sct up at Ranikhet for
the purpose of discovery of herbs and it is not
considered necessary toset up an Ayurvedic
University for this limited purpose.

ot sy fog it - = oo e
TR AT Er AW oo gfey W
Y ¥ ¥ wgy sevawar § oW w0y
TH # W Iue gFaw w e
t?

SHRID. P. CHATTOPADHYAYA : We
are quitc aware that there are pleaty of medi-

cinal herbs available in Ranikhet. Work is
already fn progress there,

&t sy fag W 8 mmw @
T F qur a1 3T A g A e
¥ A A wwww oW qET o
W g X o agem T @ &

SHRI D. P, CHATTOPADHYAYA : We
bave two units there—onc at Hardwar and
another at Ranikhet. Survey work at Hardwar

has been completed. The one at Ranikhet is
continuing its work

off st g W & R Ry
Ymgaw & a X qur gy AT A

afcare frdva sy (it wwmeiwe ffer) :
w4 ¥ & Froy sarqw § 0 IW qfeay
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¥ () W ¥ foor gt wr frw fear
g I ¥ S @ g § oo
et gwde gnft § 9w ¥ e W
qraaey fremr § 7

ot yamweT dfn : w & ol Afew
o ey i

Manufacture of Military Freighter Ver-
slon of H, 8. 748 Aircraft at Kaspur
Division of HAL

*613. SHRI B. 8. BHAURA: Will the
Min ister of DEFENCE be pleased to state :

(a) whether there is & proposal to manufac-
ture a military freighter version of H. S. 748
aircraft at the Kanpur Division of HAL ; and

(b) if 30, the broad outlines thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) and (b}, Yes, Sir.
The Hawker Siddly Limited are designing
modification to convert the H. S. 748 aircraft
into a military freighter aircraft. The decision
to manufacture this version will be taken after
a prototype has been tested.

SHRI B, 8. BHAURA : May I know from
the hon. Minister as to what time it will take ?

SHRI JAGJIWAN RAM : The prototype
is likely to be supplied in the mext two months
and the test will be completed by January
1972 ; thereafter the question of manufacture
will arise,

SHRI V. N.P. SINGH : Will this freighter
be able to operate in the high altitudes of the
forward areas of Ladakh and NEFA ?

SHRIJAGJIWAN RAM : It will be proved
after the testing of the prototype. The inten-
tion is to produce an aircraft for that purposc.

Setting up of mew Maedical Collsge in
Rural Arens

*618, SHRT TRIDIB CHAUDHURI:

JYAISTHA 81, 1898 (SAK4)
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(8) whether Goyerament propose to set up
cight Medical Colleges in the next academic
year in rural areas ;

(b) whether the States and centres where
these Medical Colleges would be located have
been finally decided upon ; and

(¢) the total cost involved in starting these
Colleges ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
The position is that against the propossl made
to the State Governments for setting up of 10
Medical Colleges during the Fourth Plan
Period in rural or semi-urban areas, two
Medical Collegesin West Bengal and one in
Maharashtra have already been set up. Two
more Medical Colleges, one each in Uttar
Pradesh and Bihar are expected to start func.
tioning from this year. The construction work
of another Medical College in Uttar Pradesh
isin progres. The remaining four Medical
Colleges are yet to be aet up.

(b) The three Medical Colleges already
set up are located at Siliguri and Burdwan in
West Bengal and Sewagram in Maharashtra.
The two Medical Colleges being opened this
year would be located at Jhansi in Uttar
Pradesh and Bhagalpur in Bihar, Another
Medical College is under construction at
Gorakhpur in Uttar Pradesh. In Haryana
the Medical College is proposed to be set up
at Karnal. The location of the remaining
three Medical Colleges has not yet been finally
decided.

(c) Thescheme relating to the setting up
of new medical colleges in the Fourth Plan is
in the State Scctor. It is, therefore, for the
concerned State Governments to make finan-
cial provisions in their respective State Plans.

The setting up of a new medical college of
100 annual admissions with the full complex
of teaching hospitals having indoor bed-
strength and other requisites according to the
standards Iaid down by the Medical Council
of Indin, involves a total expenditure of
roughly about Rs. $crores. This amount may,

Will the Minkeser of HRALTH AND FAMILY o however, vary depending upon local conditions

PLANNING be pleased to state ¢

and (he avallability ~f hospitals with the
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required number of beds it the neighbourhood
which may be utilised as teaching beds.

oft ww fagr® wrwdd : wsuw N,
T ETET & GHA [ aAE W W
wery & e forad ar=wfer gy feg o
seqaTer ®Y ¥y ATHTT P9 A BT
I TF AfFT FAT FT T ] W

faax w2 ?
W W8 Fy Wi

The question relates to State Medical Colleges.

famfw e s aur e S
aqficare fordverr st (it It e Gfe):
THY a7 ag S AH IS

DR. JIVRA] MEHTA 1 May I know if steps
are taken to have a sufficient number of well-
traincd persons as members ol the teaching
staff in the new Medical Colleges that are
started from time to time? It is found that
they are not satisfactory. What steps are they

taking in this regard ?

SHRI UMA SHANKAR DIKSHIT:
I am not able to understand how the hon.

Mecmber says that the experts produced from
the various Colleges both at the Graduate and
Post-Graduate level are not satisfactory. There
must be some serious evidence to justify such
an allegation. I don't agree with bim, Sir.

SHRI SHANKARRAO SAVANT: May
I know whether a hostel is being provided at

Sevagram ?

SHRI UMA SHANKAR DIKSHIT: 1
am pot aware if it is under construction,

MR. SPEAKER : This is about cight
Medical Colleges to be set up in the rural
areas. I know most of you are very keen about
other places, but you cannot force it and
narrow it down. 1am sorry this question does
not arisc.

SHRI D.D.DESAI: Are the Government

JUNE 24, 1971
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MR. SPEAKER : I am sorry the beon,
Member's question does not srise out of this,
It is about admission but here the question is
abaut setting up of 8 medical colleges.

SHRI K. SURYANARAYANA : According
to the hou. Minister's reply they have spent
Ra. 2.53 crores for the new medical colleges out
of Rs. 63 crores. What is the proportionate
expenditure made by the Government of India
and the State Governments if any ?

Secondly, there are also 10 medical colleges
proposed in the Fourth Five Year Plan, They
said they will have one medical college for
every 50 lakhs of the population in the rural
scctor. They are setting up the colleges accor-
ding to the Plan prograrame. That mecans a
college for 50 lakhs of the population.

SHRI UMA SHANKAR DIKSHIT : This
is the norm that we have fixed. But in some
places as in the South there are more colleges
according to the population norms, as rightly
mentioned by the hon. Member. In other
places they are much f~wer than there should
be. These ten colleges we have provided
mostly for rural and scmi-rural population and
these arc baung established. The block grants
arc being given to the States and it is for the
States both to choose the sitesand spend money
on it. The amount mentioned alrcady is for

these colleges.

Stady of Working of Foreign Drug
Firms in India

*620. SHRI N. E. HORO: Will the
Minister of PETROLEUM AND CHEMI-

CALS be pleased to state :

(a) whether the results of a study under-

taken by Government in regard to the working
of the foreign drug firios in India are avail

able ;
(b) if so, the main findings ; and
{c) the resction of Government thereto ?

THE DEPUTY MINISTER IN THR
MINISTRY OF PETROLEUM AND CHE.

aware that about Rs. 40,000/- is being paid ,t0 ¢ uum.s (SHRI DALBIR SINGH) : (a) No,

secure a seat in a Medieal College ?
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(b) and (¢). Do not arise.

\
MR. SPEAKER : No supplementary ?..

Something very exceptional. The hon.
Member has accepted that,

Next quemion. Mr. Jyotirmoy Bosu comes.
He would not accept it.

Prarmaczuricar. Untrs v Inoia

* 621, SHRI JYOTIRMOY BOSU: Will
the Minister of PETROLEUM AND CHE-
MICALS be picased to state :

(a) the total number of pharmaceutical
units in India at present ;

{b) the total capital invested in them ;

(c) the total number of foreign controlled
units in India and the total capital invested in
them ; and

{d) the share of foreign controlled units in
the total profits during the last three yean,
year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE~
MICALS (SHRI DALBIR SINGH) :
{a) 2868 wunits including producers of homoeo-
pathic medicines ason 1st June 1970 were
licensed under the Drugs and Cosmetics Act
iu the various States

(b) About Rs. 200 crores according to cati-
mates made by private agencies,

(c) On the assumption that by foreign con-
trolled units is meant, units with foreign equity
capital exceeding 50%, the number of such
units is 35. The total capital investment in
land and buildings, and plant and machinery
of the units in the large and medium scale
srctor numbering 23 is of the order of Rs, 33
ta 34 crores.

(d) This information it not available.

SHRI JYOTIRMOY BOSU: I want to
know whetherit is & fact that the industry has
been dominated by foreign firms from its incep-
tion. There were only 93 large ones (includ-
108 11 Government plants), 28 of which, pro-
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ducing 2/5 of the value of finished drugs, with
1/10 the labour force, were under foreign
control.

I want to know whether 92 per cent of the
drug industry is foreign-owned.

I want to know whether 89.31 per cent
parents are foreign-owned,

Is it also a fact that anti-biotics are dearest
in India and US drugs are being charged to
the extent of 5171 times more than the market
valoe there? What are the stepe that Govern-
ment have taken in this regard and what is the
outcome of such steps ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRIP.C. SETHI) : As has
been pointed out in the main body of the
answer, as far as the number of equity capital
exceeding fifty per cent is concerned, the num-
ber of such units is only 35. As far asthe
prices of these drugs and the pharmaceuticals
are concerned, they are controlled by the Drugs
Prices Control Order of 1970 and the Control
Order is being enforced. To some extent there
have been shortages in certain branded drugs.

SHRI JYOTIRMOY BOSU: 89.31 per
cent of forcign patents are there and these are
held by foreigners. 1 asked you as to what
steps you are taking to reduce that and what
is the outcome. Please reply to that.

SHRI P. C. SETHI: I don't have the

information. I want notice,

SHRI JYOTIRMOY BOSU : Is it afact
that these inventions are not patentable in the
foreigner's own country, whercas, that is
allowed to be done here ? One drug sells at
ten prices and under ten names, not under the
generic name, What stept have Government
taken in this regard, to remove malpractices
and to give tothe consumer a fair deal? I
want to make a reference to what has been
atated by Dr. Chandrashekhar in Chandigarh
in December, 1969 and I would like to know
whether they are going to nationalise the drug
industry ot not.

* MR. SPRAKER : All these various ques-
tions are being jumbled iugp one,
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SHRI JYOTIRMOY BOSU : These are all
very impormnt.

SHRI P. C. SETHI : Asfar as patentsarc
concerned, I want notice. As far as nationali-
sation of drug industry is concerned, there is
0o such proposal under contideration.

SHRI INDRAJIT GUPTA : May I know
whether 35 foreign units to which reference was
made by hon. Minister account {or the bulk
of the manufacture of antiblotics which are
marketed in this country? If that is 80, I
want to know whether this is the main reason
for the prevailing high price of anti-biotics and
the specific steps that have been taken by the
Government in this regard.

SHRI P.C. SETHI: As far s the prices
of antibiotics are concerned, they are also being
controlled by the control order. As far as pro-
duction of anti-biotics is concerned, the
Covernment has entered the market with big
production both from HAL and IDPL.

SHRI INDRAJIT GUPTA : My question
was, whether the bulk of the antibiotics pro-
duced and marketed in this country are atill
accounted for by those 35 foreign concerna,

SHRI P, C. SETHI : They are.

Nitrogenous Fertilizer Project at Visha-
khapatoam In Private Sector

*625. SHRIM. SATYANARAYANA RAO:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether a nitrogenous fertilizer project
has been approved, in principle, in the private
scctor at Vishakhapatnam in Andhra Pradesh ;
and

(b} ifso, when the work on this project
will start and the time by which it will be
ready for production ?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF PETROLEUM AND CHEMI-
CALS (SHRI DALBIR SINGH): (a) and
(b). Government had approved, in principle,
the establishment of ra fertilizer factory at
Vishakhapatnam by M/s. Occidental Petroleum

JUNE 21, 1971
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materialise and is trented as closed. Governe
ment bhave also approved, in principle, the
cxpansdon project (in two phases) of M/s.
Goromandel Fertilizers L4d., Vishakhapatnam.,
The first Phase of expansion has been finally
approved and an JIaodustrial Licence also
granted on 14.1.71. Effective steps for imple-
menting this pbase of expansion bave to be
taken within six months and the expansion also
completed within 27 months from the date of
isue of licence. The question of according
approval to the Second Phase, as also the inue
of the requisite industrial licence is under con-
sideration of Government,

SHRI M. SATYANARAYANA RAO: In
view of the shortage of fertilizers and in view of
the buge demands for fertilisers on the pro-
ducers and also in view of the need to increase
production, may I know whether Government
are going to speed up this matter ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI) : As far
a3 the licensing for fertilisers is concerned, this
particular company could not proceed further
because they wanted the import of certain
articles which were not permissible. For
example, they wanted the import of urea and
phosphoric acid, whichh were not permimible
for import, and, therefore, their licence appli-
cation was refected.

Az far as the shortage of fertilisers is con-
cerned, we are trying to expedite nther projects
based on coal, and that is why another project
in Andbra Pradesh, namely the Ramagundam
project is being taken up.

SHRI M. SATYANARAYANA RAO:
Since the hon. Minister has referred to the

Ramagundam project, may I know the pro-
gress made with regard to it ?

SHRI P. C. SETHI: The construction
work on this project has already started. We
have entered into negotiations and collaboras
tion with the foreigners, and it is expected to
go into produaction by the end of 1974,

o mry aw afgeere : W oAy W@
6w % v wheemowe iz
® drer goerc ¥ fewroofr § 7 afk
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SHRI P. VENKATASUBBAIAH : While
giving licences, may I know whether Govern-
ment have taken care to see that there will not
be unhesithy competition between the private
and public sectors, so that Coromandel Ferti-
lisers in the private sector may not produce
such type of fertilisers as is produced by the
public sector and compete with them ?

MR, SPEAKER : This is not a permissible
form of suppiementary question. The hon.
Member himself gives the reasons and then
asks for the hon, Mininter’s opinion. Let him
better sec the rules before asking the supple-
mentary guestion.

SHRI P, VENKATASUBBAIAH : I want
to know whether they have been given per-
russion for expansion ur not.

MR. SPEAKER : The hon. Minister may
reply only to the question part of it.

SHRI P. C. SETHI : Since there is short-
age of fertilisers, there 18 no question of un-
healthy competition between the private and
public sector.

SHRIMATI LARKSHMIKANTHAMMA :
The hon. Minister mentioned about the
Ramagundam fertiliser plant. The original pro-
posal was to sct up a fertiliser plant at
Kothagudem, and 1t went on for twenty years,
but later it has been shifted to Ramagundam.
I would like to know whether there is any
proposal to set up another fertiliser plant, coal
based, at Kothagudem.

MR. SPEAKER : She can atk this question
, Otherwise also, Why should she bring this
question from the other question ?

SHRIMATI LAKSHMIKANTHAMMA :
He mentioned about Ramagundam. That
3 why I mentioned that this particular plant
had been shifted thore from Kothagudem,
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whercas the original proposal was to set it up
at Kothagudem where there is plenty of coal.

SHRIN. K. P. SLAVE s She is taking the
hon. Minister’s knowledge of geography.

SHRI SANJEEVI RAO : Since fertiliser is
in great demand in the coastal districts of
Andhra Pradesh and since the American firm
has backed out, are Government contemplat.
ing to issue another licence to a similar firm ?

SHRI P, C. SETHI: Phasel expansion
of this company, f>r producing urea and phos-
phatic complex has been accepted, and the
phase I1 expansion of this company is also
under consideration.

Visit of Delegution from Tarkey

$627. SHRI K. C PANDEY : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether a three-member delegation
from Turkey visited India on 8-day visit dur-
ing April, 1971 ; and

{b) ifso, the purpose of the visit and the
main points of the talks hield between the dele-
gation and the officials of Government of India
and the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHIRI SURENDRA PALSINGH): a) A
threesmember Turkish Delegation arrived in
Delhi on April 18 for a week-long visit to
India, It had, however, to curtail the period
of its stay in India due to political development
in their country necessitating their early return
to Turkey,

{b) The purpose of the visit was to enable
the delegates to acquaint themselves with deve-
lopments in Tndia by informal meetings and
discussions with various people. The program-
me of the visit inciuded, inter alia, calls on
the Vice-President, the Foreign Minister, the
Minister of State for Information and Broad-
casting, the Sccretaries in the Ministries of
External Affairs, Forvign Trade and Industrial
Development. Although the Delegation had
to cut short its visit it managed to pay” courtesy
cRlis qn some senior officials, Bilateral relations
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and some matters of common interest were
discussed,
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THE DBPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR BINGH) : (a)
No, Sir.

(b) and (¢}, Do not arise In view of answer
to part (a) of the question,
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SHRI K. MALLANNA : This adulteration
is going on in diesel also. The dealer in the
Indian Qif Co,, in Bangalore and Tumkur in
Mysore State is mixing it with kerosene oil.
He is also dealer in ketusene. The mixture
not only spoils the motor vehicles, but also
spoils the atmosphere by smoke. He also raised
the rate of diesel. What is the-action taken
or likely to be taken by the Goverament ?

SHRI P. C. SETHI: He is referring to
some dealer. If the complaint is given to me,
I shall get it examined,

St AL PATC OISR © HSY G [
¥ § frmae gl & ) Aol wgT &
Fg & fF QW # fqEw A fasar
I g @ ARG ¥ W e
sar g ? faamaz @ o g AT AR
WA gl =A@ E

MR.SPEAKER : He has replied to the
question carlier. You came a little late,

SHRI N.K. P. SALVE: I have been
here all the while, 1 assurc you. He says that
kerosene cannot  be adulterated with  petrol.
May 1 know whether it is the other way round ?
Petrol is adulterated with kerosenc apnd that
is being sold to be utilised in our cars and our
jeeps in our clections and we have won.

MR. SPEAKER : That matter is over now. .
(Interruptions)

SHRI P. C. SETHI: If one wants, one
canmix it in that manner but the main
question is whether teghnically it would be
thvmﬂﬂlh‘hd@.&ohrwhanm‘
received any complaint about this type of
adulteration, that kerosene is being mixed with
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motor spirit, because after the mixture of
kerosene with motor spirit, it is completely
unfit for use in the mator vehicles.

SHRI N. K. P. SALVE: You must pro-
tect us, Sir. He says that technleally it i
possible. The question is whether complaints
bad been received and whether action had
been taken. 1 want to know whether there is
adulteration of petrol with kerosenc,

MR. SPEAKER : He has already answer-
ed it. I shall call a second round. Shri

Samanta.

Smuggling of Petrol from Iadian Terri-
tory to Bangla Desh

*60l. SHRIS. C. SAMANTA on behalf of
SHRI SUBODH HANSDA :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state 3

{a) whether Government arc aware that
petrol is being smuggled to Bangla Desh from
Iadian territory for the benefit of Pak Army ;
and

(b) whether Government will make an
enquiry into this matter, particularly in the
areas of Purnea District of Bihar and its adja-
cent areas where the petrol pumps are loca-
ted !

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGEH) : (a)
No infurmation or iustance of smuggling of this
type has been reported, so far.

{(b) Does not arise in view of apawer to
part (a) of the question.

SHRI 8. C. SAMANTA : Is it not & fact
that the pipeline which has been constructed
from Haidia to Barauni and Allahabad was
tampered with at some place and the petrol
was being taken to Bangla Desh ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI): Itis
a very loog plpeline and there were some
instances of pilferage. Apart from the police
protection, the Iadian Oil Corporation bas
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iteelf got n force to supervise, Yet there have
been occasiomal cases of pilferage and we are
trying to look sfter it as much as pomible.
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THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) Such a conference
is reported to have been held in October 1969,

(b) Yes, Sir. These proposals were reported
to have been considered in that conference.

(c) A Protest was lodged with the Govern-
ment of Pakistan. The Security Fources have
also taken precautionary steps.
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SHR1 DASARATHA DEB: May I know
whether the Government is awarc that there
is no tribe in the name of Singrak at all in
India ?

SHRI JAGJIWAN RAM : Well, I cannot
say definitely ; we have to check it up,

Withdrawal of Sapport by Japam to
M'llmh:nupdl!.ﬂ.o.

® *606. SHRI P. VENKATASUBBAIAH :
Will the Ministgr of EXTERNAL AFFAIRS
be pleased to siate :
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(s) whether Goveroment of Japan has
withdrawn ita support to the pr mem-
bership for Bhutan in the United Nations ;

{b) whether the Japanese Government had
catlier pledged their support but the alleged
refusal of Government to give permimion to a
representative of the Japanese Embassy in New
Delbi t6 go t0 Bhutan proveked Japan to take
this decision.

{c) whether Government had at the same
time permitted diplomats from American Em-
bassy in New Delhi to visit Bhutan ; and

(d) whether this has created a diplomatic
friction between Japan and our country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Does not arise,

(c} Permission was granted at the request
of the Government of Bhutan to American
Embassy diplomats to visit Bhutan,

(d) Does not arise.

SHRI P. VENKATASUBBAIAH: May
I know whether ony request has been made by
the Government of Japan to permit one of its
people in Japanese embassy to visit Bhutan
recently after this incident ?

SHRI SURENDRA PAL SINGH: Yes,
Sir ; & request was made by the Japanese
lmblﬂldorlnNﬂdehi!op.y.vhigm
Bhutan some where about the 2od of April,
and this request was communicated to the
Bhutan Government for their approval, The
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reply from that side came that it was not
suitable for the King to reccive the Japanese
ambassedor st that particular time but thet
he was welcome to visit Bhutan a little Iater,
say, two months afterwards.

Import of Crude Oil from Middie-East
Constries on Rupes Basie

*615. SHRI BHOGENDRA JHA: Wil
the Minister of PETROLEUM AND CHEMI.
CALS be pleased to refer to the replies given
to Starred Question No. 13 and Unstarred
Question No., 72 on the 14th May, 1971 and
state ;

(a) the toial production and import of
petroleum at present and as compared to the
figures of the last three yearsin terms of
quantity and value ;

(b) the amount and pruportion of import
on rupee basis to that based on foreign cur-
rencics and the efforts being made to import
crude oil from the Middle-East countries on
rupee-basis or some sort of barteri.e, in ex-
change of textiles, engineering goods etc ; and

(¢) the total amount taken away Ly the
three foreign oil companies in various forma in
foreign currencics ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. L. SETHI) :
(a) The total actual production and import of
crude oil during each of the years 1968 to 1970
and estimated produoction and import during
1971 arc as under :

Q = (U4y. in mullion tommes
V = Value in Rs. Crores

g asin
Q Q v
1968 5,85 10.4 93,8 (CIF)
1969 6.72 108 94.6 (I
1970 6.81 1.7 102.0 (1w
1971 (Bard) 715 128 118.94 (FOB)

i

(b) All crude imports are agaiost free

(c) The total remittances of foreign e

Forelph sxihange. Biforts are, however being change by each of the theee foreign oil come

tunde 16 obtaln onide from alterinte sourdes.

panies during 1969 ware 8 under :
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' Burmah Easo Caltex
Refining Mummn Ref. Mart. Ref. Mart.
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SHRI INDRAJIT GUPTA: When the
reply contains a whole lot of statistics and
figures, it is only fair to the House that this
should be given in the form of a statement and
laid on the Table, s0 that we can refer to it
when asking supplementaries. How can we
carry all these figures in our heads?
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MR. SPEAKER : The Qpuestion Hour is
over. For the first tite, I am very happy that
we have finished half the total number of
questions. I very much appreciate the restraint
on the part of the hoo. members.

D

WRITTEN ANSWERS TO QUESTIONS

Fovelgn Assletance for Family Plagsisg
Programme
*G04. SHRIA K. GOPALAN ; Will the
Minister of HRALPH AND FAMILY PLAN-
NING be plosssd 16 sthse ¢

(#) the sotal nenomat épent by Government

for Family Planning Programme during the
year 1969-70 and 1970-71 respectively ;

(b) whether Government have received any
foreign astistance or loan for this purpose ; and

(c) if so, the names of the countries which
had rendered amistance and the total amount
country-wise ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
FLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) The total amount spent in
1969-70 and 1970-71 on the Family Planning
Programme was Rs. 371.81 million and Rs.

472.39 million respectively. These figures are
provisional,

(b) and (c). The requisite information is
given in the statement enclosed.

Statement

Grants a3 under have been received from

the United States Agency for International
Development :—

1. Rs. 84 million for experimental and in.
novative schemes on Family Planning.

2. Ru. 32.44 million out of a grant of Ra.
60 million for purchase of vehicles.

3. $ 20 million for acceleration of the pro-
gramme.

In addition, agreement has been made with the
United States Agency for International Deve-
lopment for a loan of § 2.7 million for the
purchase of imported components of vehicles.
Out of this, letters of commitment have been
issued for an amount § 6,42,331,

Besides the abovr, technical assistance from
USAID as per agreements reached in earlier
yean contintied to be received during 1960-70
and 1970-71.

*The other country fron which smistance
hhmﬂy&nnluhmem wis rocelved
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is Sweden (Swedish International Develop-
mrent Authority, Stockholm). According to the
Agreement which was signed on {st July, 1968,
and was valid upto 30th June, 1970, the follow-
ing supplics have aiready been received in full :

164.9 million picces of condoms (Nirodh)

250 tons of offset paper,

500 tons of glazed newsprint,

| packing machine

Contingent fund of One lakh Sweduh
Crowny.

MJWJMIMM
oil

*607. SHRI S. N. MISRA: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state

(a) the cost of production of petroleum and
diesel oil per litre exclusive of tax ;

(b) the Excise Duty and Central Tax per
itre on each on¢ of them ; and

(c) the net profit to the dealers of petrol
and dicsel oil per litre ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI): (a)
Petrol and diesel o1l are produced concurrent-
ly with several other products when crude o1l
s refined. Their percentage yield varies not
only from one refinery to another, but even at
the same refinery, from time to time, dopend-
ing upon several variable factors. It is there-
fore not possible to ralculate the cost of pro-
duction of individual products at any refinery.

(b) The total Central Excsc Dutics at
29.5°C on Petrol and Diesel Oil with effect
from 29.5.1971 are as under :—

Motor Spinit 79 ON  Rs 1001.65/KL
Motor Spirit 93 ON  Rs. 1002.77/KL
High Speed Diescl Oil Rs. 505.31/KL

(¢) Dealers’ commission on Motos Spirit
and High Spord Diesel Oil is Ra. 41,80 aad
Rs. 17.60 per KL respectively. The net profit
varies widely from gne dealer to another
depending upoa salcs, Jand rental, typegof
retail outlet and various other local faltors.
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Target for Industrial Howsing during the
deh Plan

*608. SHRI M. KATHAMUTHU : Will
the Minister of WORKS AND HOUSING be
pleased to state :

(a) the target fixed for industrial housing
during the Fourth Plan ; and

(b) the progress so far made in this conneo-
tion P

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND PAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) The Fourth Five Year Plan
does not give any scheme. wise break up of the
plan provision of about Ra. 195 crores made
for the implementation of the Sncial Housing
schemes {introduced by this Ministry) and the
urban development programmes. Nether
physical nor financial targets have been
separately set up for ‘industrial housing® which
s ncluded 1n this consalidated provision for
Social Huousing Schemes and urban develop-
ment programmes. The target for industrial
housing etc will depend upon the provisiony
which the State Governments are able to
accornmodate withun their overall plan ceilings
from year to year.

(bj On the basis of availuble nformation,
the State Governments have so far sanctioned
construction of 24,550 hauses frutn the bagin-
ning of the Fourth Plan,

Anction of Movable and Immovable
Properties of Refugees of East Beagal

*611. SHRI R. 5. PANDEY: Will the
Minister of EXTERNAL AFFAIRS be pleased

tn state |

{a) whether Government’s attention has
been drawn to press reports that the Martal
Law Government of Pakistan has launched an
operation to dispose of by auction all movahle
and immovable propertics of rcfugees coming
to Indin recently from BEast Bengal during
their freedom struggle ;

{b) whether this will mar the prospects of
ruturn of miltions of refugees to East Bengal ;
and
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(c) if po, what steps Government have taken
through UNO and international influence to
prevent suctioning of properties of refugees
from East Bengal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) ; () Yes,
Sie

(b) Yes, Sir.

(c) Government have brought thisto the
notice of the United Nations High Commis-
sioner for Refugees during his recent visit to
India. Government are also bringing this to
the notice of the international community
through diplomatic channels. An sssurance
has beea sought from the Pakistan Government
thudtepwpeﬂ?ofthemﬁmmldbc
protected and returned to them when they
return to their homes in East Bengal.

Persons who came to Iadia from Ceylon

*612. SHRI PHOOL CHAND VERMA1
Will the Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) whether much progress has not been
made so far in regard to the implementation
of Indo-Ceylon Pact ;

(b) how many persons have 3o far arrived
in India from Ceylon under the Pact ; and

{c) the number of Indians who have been
given Ceylonese citizenship under the Iodo-
Ceylon Pact ?

'THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Indo-Ceylon Agreement of 1964 prescri-
bed & period of 153 years for its implementas
tion. The necessity to make various prior
arrangements had somewhat delayed actual
repatriation under the terms of the Indo-

lon Agrecment of 1964, Both Govemn-

are toking moccoesmry sicps So cmery out
cbligations,

(b) 22093 atssclens porsows were gramted
citisenabip and repatristed to India
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(¢) 15091 statclems persons were accepted
as Ceylon citizens upto the end of April 1971
under the 1964 Indo-Ceylon Agreement.

Rebel Nagas Becret Ties with Forelga
Countries

*614. SHRI K. LAKKAPPA: Will the
Misister of EXTERNAL AFFAIRS be pleased
to state ;

{a) whether the rebel Nagas have secret
strong ties with some foreign countries ;

(b) ifso, the names of such countries with
whom Naga Rebels have relations ; and

(c) the steps taken or likely to be taken to
break such relations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (x) and
(b). Some of the misguided Nagas have been
maintaining contacts with Pakistan and China.

(e) Government have, on several occasions,
protested to the Governments of Pakistan and
the People’s Republic of China, asking them
to desist from giving help to underground
Nagas and interfering in our ivternal affairs.

Tbe Governments of Nagaland and Mani-
pur and the Security Forces are vigilant.
With improved intelligence and the co-opera-
tion of the villagers, they have been able to
effectively curb clandestine traffic along the
international frontier.

Brutal Treatment Meted out by Pakistan
to Indians in Pakistani Jalls

*616. SHRIS. M. BANERJER :
SHRI G. Y. KRISHNAN :

Will the Minlster of EXTERNAL AFFAIRS
be pleased to state s

(s) whether his attention has been drawn
to the news-item in the Siatmen (Dethi dated
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(b) whether the Indinns were also kept on
siarvation diet accerding to some of thase who
crosed over to India after their relesos from
Pakistan jails ;

(c) if 50, whether this matter his been taken
up with the Government of Pakistan ; and

(d) if 1o, the result thereol ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) ¢ (a) and
(b). Government has scen the newn-item
under reference.

(c) and (d). The newspaper report did not
contain the names and other particulars of the
Indian nationals who had suffered maltreat-
ment in Pakistani jails. Efforts are being made
to collect this information with a view to con-

Offer by Russia to India and Pakistan

for Repatriation of their Diplomatic staff
from Ducca and Calcutta

*617. SHRISHYAMNANDANMISHRA *
Will the Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) whether the Soviet Union made an
offer to India and Pakistan in April last to help
to solve the problem of repatriation of the
members of Indian Deputy High Commission
in Dacca and members of the former Pakistan
Deputy High Commimion in Calcutta ; and

(b) if 50, the response of Pakistan thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The Soviet Union had agreed to offer
Soviet planes for the evacuation of the mem.
bers of the Indien Mission in Dacea. The
Pakistan Government agreed to this but the
evacustion did oot take place on the date
fixad, namely 5th Mpy, 1971, because of Ingte
mioute difficultion crested by the Pakigtan
suthorities, :
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Werk-Ladd of Reglonal Passpert Contves

*619. SHRI RAJ SINGH-KOTAH :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the anmes of the cities and Btates where

Regional Passport Centres hawve been set up
by Government during the last three years ;

(b) whether some of these centres have got
very little work-load ; and

(¢) if no, the reaction of Government there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Two Regional Passport Offices have been sct
up by the Government during the last three
years—one at Chandigarh on 3rd October,
1969 and the other at Ahmedabad in the
Gujarat State on 2lst November, 1969.

(b) The two offices have enough work-loa d.

(c) Does not arise.
a%q AW H AW ey wrCwT

¥622. ot simy wew difwn : w
Wifww e w5 97 WA W
T FGT
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Ald given to Napal

*628. SHRI R. P. YADAV: Will the
Minister of EXTERNAL AFFAIRS be pleased
(o sate |

{a) the quantum of aid givea to Nepal
during the laet 3 years, yoarwise ; and

(b) the projects in Nepal which have been
completed so far with Iadisn aid and those
which are under construction st present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURBNDRA PAL SINGH) : (a) The
following smounis were given under the lado-
Nepal Boomomic Cooperation Programme

during the last three years :—
1968-69 Ras. 10.98 Crores
1969-70 Ra. 12.01 Crores
1970-71 Rs. 9.00 Crores

(approximate)

Against the industrial loan of Rs, | crore,
which was agreed to in 1964, an amount of
Rs. 41,88 lakhs has been disbursed %o far,

(b) The projects in Nepal which have been
completed so far with the Indian aid ate given
inthe statement laid on the Table of the
House. [Plased in Library. Sw No, LT-—483/71])

‘The prajects which are under construction
at preseat are given the statement laid on
the Table ofthe Howse, [Placed in Library. Ses
No. LT—483/71)

Lisevature on Yogic Cylture

S 624, DR, MELKOTE : Will the Miais
ter of HEALTH AND FAMILY PLANNING
be pleased to state ;

(a) whether a large aumber of people in
sur country and outsideare genuinely interes-
ted fo the subject of Yoga ;

h::)mmm are earning
wums of money by publishing spurious
tiveratare of Yogle culture
e deriog oy f Yoge

(€) what steps Govetament progoss to take
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for ringing out the fundamentals of this ancient
Indian Systers ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR DIK-
SHIT): (s) Yes, Sir.

(b) Government are not aware of sny such
Case.

{c) Several research projects to probe into
the fusdamentals of this system have been
instituted by the Central Council for Research
in Indian Medicine and Homoepathy. The
Ministry of Educstion and Social Welfare
(Department of Education) have also a Scheme
for promotion of Yoga under which financial
snistavce i given to Yoga Institutions of All-
Indis Character for Yogic Research.

Actien taken by India ageinst Pakistas
Prepaganda

%626, SHRI BISWANATH JHUNJHUN-
WALA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Govinment of Pakistan have
informed the world capitals about India's
war-like against Pakistan and
her belligerent attitude towards Pakistan ;

(b) ifso, whether Covernment have taken

sdequate stepe to dispel the wrong image
created by Pindi ; and

(¢) if 30, what are those steps ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
part of its jntensified snti-Indian propeganda
abroad, the Government of Pakistan have
been making & number of bascles and une
warranted allegations ageinat India,

(b) and (¢). Government have through their
Misions in foreign countries and through
other medin, made it clear that such persistent
falee and malicious anS-Indian propaganda
by @akigtan is fatended to divert attention from
her atrocities in Bast Beogal,
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U.N. O. Ohlef Adviser’s Recommenda-
tioms on Health and Family Plasning

%528, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state

(a) whether the Chief Adviser of the United
Nations Organisation has sent some recom-
mendations to the Government of India regard-
ing Health and Family Planning ; and

(b) ifso, the main features of the recom-
mendation accepted by the Government of
India ?

THE MINISTER OF WORKS AND HOUS-
ING AND HEALTH AND FAMILY PLAN-
NING (SHRI UMA SHANKAR DIKSHIT) ;
(a) and {b). The Unpited Nations Mission
visited India in January-March, 1969 and
made certain recommendations collectively for
the family planning programme. The recom-
mendations are general in nature and already
formed the basis of Government of India’s
Plunning Programme. The recommendations
which call for specific further action by
Government of Indis and action taken there-
on is shown in the Statement laid on the Table
of the House, [Placed in Library. See No.
LT—684/71}

Taking over Charge of Refuger Camps
by the Army

* 629, SHRI BIBHUTI MISHRA : Will
the Minister of DEFENCE be pleared to
state :

{a) whether Government's attention has
been drawn to the Daily Hinduy published from
Madras dated the 8¢h June, 1971 (City edition)
under the heading “Army unwilling to take
full charge of refugee camps” which was dis-
cumed with the Chief of the Army Staff' by
the West Bengal Chief Minister ; and

(b) if so, whether the Chicf Minister had
scot any request to the Ceotral Government
and the Army Chief disagreed to take charge
of the refugees camps in consultatation with
tteﬂmmlemnn:mt?

THE MINISTER OF
JAGJIWAN W}: () Yes, Sir.

(SMRI
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(b) The Ministry of Labour afid Rehabilita.
tion looks after the refugee camps. There is
8o question of the Army taking them over,
I hed occasion to discuss this sepect of the
matter with the Chief Minister of Wex
Bengal.

Ayarvedic Cure for Oancer

2635. SHRI MUHAMMED SHERIFF:
Will the Minister of HEALTH AND FAMILY
PLANNING be pleased to state ¢

(a) whether research in Ayurvedic cure for
cancer was conducted by the Ayurvedic
Callege, Dehra Dun and was claimed that a
medicine from the Lajwanti plant could cure
external and internal cancer within a remson-
able time ; and

(b) if 0, the progress achieved in
regard ?

this

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D.P. CHATTOPADH.
YAYA : (a) and (b). The information is being
collected and will be placed on the Table of
the Sabha in due course,

U. 8. Efforts for returm of Bangla Desh
Refugees

2636. SHR1 M. M. JOSEPH : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(s) whether U. 5. urged the Pakistan
Governmeat to facilitate the return of Bangla

Desh refugees to their homes ; and

(b) if s0, the U, S. proposals and the
reaction of Pakistan Government thereto P

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
According to our information, the U, 8.
Government have been in touch with the
Governmant of Pakistan in this matser,

(b) The Government of Pakistan said on
21,5.1971 that “bonafide” and “law abiding”’
citizens of Pakistan would be allowed to retuen
to East Bengal. This i, however, mere pro-
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peganda s atrocities ageinst the people of
Bangla Desh continue unabated and the influx
of refugees is increasing instead of decreasing.

Enhancement of Rates of unflitered
Water by C.P. W. D.

2688. SBHRI CHANDRA SHEKHAR
SINGH : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the Construction Division
No. X of Qentral Public Works Department
has arbitrarily enhanced the rates for unfiltered
water by R 24/- per annum over and above
the existing basic rates for all private connece
tions in New Delbi, irrespective of the areas of
the buildings, without prior intimation to the
consumers and without inviting objections
from them ;

(b) if so, the reasons for taking this deci-
sion ;

(c) whether any representatives of the
residents federation of Chanakyapuri, Golf
Links, Jor Bagh etc. met the Minister and
protested to him in the Iast week of May, 1971
and sought for status quo ; and

(d) if so, the action Government propose to
take in the matter and by what time ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL): (a) Yes Sir. The
rates for unfiltered water have been enbanced
provisionally for all the connections, private as
well as Government.

(b) The increase in rates became unavoida-
ble as the expenditure on pumping of water
from the river Jemuna increased, and in addi-
tion there is & rise in the prices of materials
and wages of labour.

(c) Yes, Sir,

{d) The matter is under consideration.
Setting up of Form for C.P.W.D. Engiseers

2639. SHRY 8. D. SOMASUNDARAM :

Will the Minister of WORKS AND HOUS-
ING be pleased to refor to the reply given
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the Unstarred Question No. 810 on the 16th
November 1970 regarding setting up of Forms
for C. . W, D. Engineers and state :

(a) the names of the Associations functioning
inthe C. P. W, D. for the wellare of Junior
Eggineers, Asstt. Engincers and Executive
Engineers ;

(b) the number of times the representatives
of the Associationr could represent their pro-
blems and difficulties to Government during
the yoar 1970 and 1971;

(c) whether letters reccived from the
Amociations are not promptly replied to ; and

(d) the number of letters received from the
Junior Engineers Associations and the number
of them replied with demands, the number of
them which could not be replied with reasons,

during the period from January 1970 to Slast
May, 1971 ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) : (a) The following
are the recognised Associations inthe C.P.W.D.
for Junior Eagineers, Asstt. Engineers and
Executive Engincers etc.

Junior Enginesrs
(i) Graduate Sectional Officers’ Amociation.
(ii) A.M.LE. Sectional Officers’ Association.
(ili) C.P.W.D. Scctional Officers’ Association,

Asstt. Engineers|Execu'ive Enginsers (Direct Recruits
Class 1) '

Central Engiacering Service Class 1T Direct
Recruits Association.

Asstt. Enginoers| Executive Engineers|Superintending
Engineers ¢lc.

C. P. W. D. Engineers’ Awsociation.

Aspsts, Exacutie  Enginoers|Executivs  Engincers|
Superintending Engineers stc, (Class 1 Direct
Recruits)

)
o Central Engineering Service Class I Direct
Redruits Association.
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(b) The Associations represent their pro-
blems and difficulties to Government from time
to time by means of letters and also in their
discussions at various levels.

(c) Depending on the types of problems
presented by the Associations and the examina-
tion which those matters require, replies to the
Associations are sent as expeditiously as
possible,

(d) The information is being collected and
will be laid on the Table of the House.

Incurable Crippling Disease caused by
Florides in Drinking Water

2640. SHRI H. M. PATEL: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether there have been complaints
from certain States that people residing in
some areas are suffering from an incurable
crippling disease, fluorosis, caused by excessive
amount of florides in drinking water ;

(b) if so, the main points of the complaint ;
have conducted

(c) whether Government
any study in this regard ; and

(d) if so, the result of the study made and
the steps taken or proposed to be taken by
Government to assist the State Government to
fight the disease ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a) and
(b). No complaints have been received, but it
is known that fluoride content of drinking water
is in excess in some parts of India and it can
result in a disease called fluorosis, Symptoms
which can be definitely associated with natural
chronic fluorine intoxication of human beings
are the typical changes in the teeth and
skeletal system. In case of teeth, the enamel
is chipped off. The characteristic symptoms
of skeletal fluorosis are stiffness of the back and
difficulty in performing natural movement such
as turning the neck or squatting on the floor.
The chest loses is mobility and breathing
becomes abdominal. Deformities are often
present. The patients complain of a generalised

JUNE 21, 1971

Written Answers 44

fleeting pain all over the body and a tingling
sensation in the extremeties.

(¢) The Government have not conducted
any study, but the Indian Council of Medical
Research and the Central Public Health
Engineering Research Unit at Nagpur have
conducted studies in Punjab and Andhra

Pradesh respectively.

(d) The study undertaken revealed that the
incidence of skeletal fluorosis in general increas-
ed with the increase in fluoride content of
water. But this observation was not universally
applicable. The incidence of skeletal fluorosis
was greater in poor people doing hard manual
labour, It was also more in males and in older
age group. It was also observed that when the
source of water containing high fluoride was
replaced by that of low fluoride content, the
condition of the patient with neurological com-
plications showed improvement.

No State Government has approached the
Government of India for assistance in fighting
the disease.

Implementation of Bonus Act in Sindri
Fertilizers

2641. SHRI SAROJ] MUKHER]JEE :
SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Bonus Act is implemented
in Sindri Fertilizers, Bihar ; and

(b) if not, the steps taken by Government
to implement the same ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
(a) Yes, Sir.

(b) Does not arise.

Implementation of Recommendations of
Wage Board for Heavy Chemical and
Fertilizers by Sindri Fertilizers

2642. SHRI A. K. SAHA : Will the Minis-
ter of PETROLEUM AND CHEMICALS be
pleased to state :

(a) whether the Sindri Fertilizers has not
implemented the recommendations of Wage
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Board for Heavy Chemicals and Fertilizers ;
and

(b) if 30, when these recommendations will
be implemented.

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
(a) snd {b). The recommendsations of the
Wage Board for Heavy Chemicals and Pertili-
zers could not be implemented in the Sindsri
Unit because the workmen were opposed to its
implementation. The reason for such opposi-
tion was that the scales of pay and the formula
of fixation in the new scales evolved by the
Wage Board were lew attractive as compared
to the existing scales in the Fertilizer Corpora-
tion. The Corporation, therefore, arrivedat a
separate settlement with the recognised union
of Sindri Unit agreeing to the continuance of
the present pay scales and to revise the scales
of pay if the Third Pay Commission for Central
Government employees does s0.
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Application for Expaasion of Chemical
Fertilizer Factories in West Bengal

2645. SHRI DINEN BHATACHARYYA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(s) whether a large number of applications
for expansion of Chemical Fertiliser Factories
in West Bengal are lying with Government ;
and

(b) if so, the reasons for not granting
permission to the concerns ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
{s) No application for expansion of fertilizer
factories in West Bengal Is pending.

(b) Does not arise.

Provision of facilities in variows Sectars
of Chandigarh

2646. SHRI A, N. VIDYALANKAR :
Wil the Minister of WORKS AND HOUSING
be pleased to state ;

(») whether it bagd been brought to the
notics of Government

% Juwedt o) gl ft o TR SET AT “cnvisaged at the time of the planning to be



42 Written Ansoers

provided in various sectors in Chandigarh had
not been provided and numerous defects bad
been left to be rectified ;

(b) whether the Chandigarh Administration
was directed to look into this and hold a

thorough survey with a view to removing
defects wherever occured ; and

(c) whether the Administration has taken
any steps in this direction, if o what ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I K. GUJRAL): (s) No, Sir,

(b) No, Sir.

(c) Whatever defects have come to light,
these have been attended to by the Chandigarh

Scheme for Cheap Housing Accommeo-
dation for low income groups at
Chandigarh

2647. SHRI A. N. VIDYALANKAR:
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether a scheme for providing cheap
Housing sccommodation for low income group
people at Chandigarh was proposed in the
Chandigarh Advisory Committee ;

(b) whether a decision has been taken
thereon and whether a copy of the scheme will
bepkeedocntbe'l‘lhle;lnd

{c) whether provision has been made in
Chandigarh Budget for the current year to
furnish Housing loans on cheap rates of hiterest
to the low income groups at Chadigarh ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI L. K. GUJRAL)! (8) snd (b). Yes,
Sir. The Chandigarh Administration have a
proposal for construction of cheap houses for
Dhobis, Malis, Sweepers, Cobblers and dornes
tic servants et¢. No decision has yet bheen
taken,

(c) A wmm of Ret 150 Iakhs (Plan)
and another sum of Rs, 25 Jakhs (Noa Fjan)
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have baen provided for grant of loans to plot-
holders in Chandigarh under the Low Income
Group Housing Scheme.

Goveraments’ Comtract with Counitries
of Asla, Africa, Libys and Latin Amerviea
on Happenings is Bangla Desh

4648. SHRI JYOTIRMOY BOSU s Will
the Minister of EXTERNAL AFFAIRS be
plossed 40 state :

(a) whether Government are in touch with
the countrics of Asia, Africa, Libys and Latin

America on the happenings in Bangla Desh;
and

(b) if so, the reaction of these countries
towards the mid happenings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) Many foreign governments have
assured us that they are using their influence
with the Government of Pakistan to stop the
use of force and seek a  political solution.

Plot allotted to Vishwa Yuvak Kendra,
New Delhi

2649. SHRI C. K. CHANDRAPPAN:
Will the Minister of WORKS AND HOUS-
ING be pleased to state:

(s} whether Government had given a plot
for Vishwa Yuvak Kendra at New Delhi ;

(b) the comnmercial rate of the plot and
bow Goverument charged from (be Vishwa
Yuvak Kendra ; and

(c) who bad signed the lease-decd of the
plot on behalf of the Trust ?

THE MINISTER OF STATE IN THR
MINISTRY OF WORKS AND HOUSBING
(SHRI L K.GUJRAL): (s) A plot ofland
was allotted to the World Amembly of Youth
India Youth Centres Trust, New Delhi for the
comstruction of a World Amsembly of Youth
International House building.
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{h) The commercial rate of land in the
mhlﬁ!wnhil!l!ﬁ.ﬂﬂp&tm As

charged
Rs. 95,000/« per acre as premium plus 3%
thereof as annual ground rent.

(o) 8hri P. T. Kuriakose. Secretary General
for World Assembly of Youth signed the lease-
deed.

Indo-US Talks

2650. SHRI 8. M. KRISHNA 1
SHRI NIHAR LASKAR :

Will the Minister of EXTERNAL AFFAIRS
be pleased Lo state :
(a) whether the Indo-US bilateral talks

which were to be beld in December, 1970 were
being postponed tince then ;

(b) if so, the reasons therefor ; and
{c) when the talks are finally to be held?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHIRI SURENDRA PAL SINGH) : (a) and
(b), The Governments of India and the USA
agreed to postpone the talks which had been
tentatively scheduled for the end of January,
1971, until a mutually convenient time after
the Indian elections.

(c) No dates have yet been fixed for the
talks but they are likcly to be held towards the
end of the year.

wewr woit afte siforal & oot &
TH-TET TC G WA &
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(w) forelr o 1971-72 & foq W
wds ¥ s=eia g fradr T o saa-
wqr Wy wfr §?

firerfor st wrame sy % ey sl

(vt wigo &0 ywraw) (%) 7,37, 257
Lo

(w) 13,16,787 3v% )

Payment of Corporation Tax om Central
Goverament Bulldings in Tamil Nads

2652, SHRI C. CHITTIBABU : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether the Tamil Nadu Governmeat
bas been requesting for a long time to the
Central Government to pay the service charges

towards the Corporation Tax for their build-
ings in Tamil Nadu;

{b) whether it is also a fact that they have

paid the charges to Bombay, Calcutta and
Delhi ;

(c) whether it is also a fact that inspite of
pumerous reminders by the Tamil Nadu
Government, the Corporation and Munici.
palities, the Central Government has neglected
to pay the charges ;

(d) if so the reasons thereof ; and

(e} the actual amount due to the Madras
Corporation and when it will be settled for
their Gentral Government Buildings ?

THE MINISTER OF STATE IN THE

" MINISTRY OF WORKS AND HOUSING

(SHRI 1. K. GUJRAL) : (a) to (e). The in.
formation is being collected and will be laid
on the Table of the House,

Ald to Tripura for Construction of Tube-
Wells

2638, SHRI BIREN DUTTA: Will the

Minister of HEALTH AND FAMILY PLAN-
NING be pleased to st :

() whether due to heavy jnflux of displaced
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persoms in Tripurs drinking water supply
arrangement in Kunjanban area is fouling ;
and

(b) ifvo, whether Government propose to
give aid to Tripurs Government for comstruc.
tion of Tube-wells on emergency basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND PAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA) : (a) and (b). Information is being
collected and will be laid on the Table of the
Sabhs.

wre ot gror rfeee
ot T
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Benefits Granted to Natiomal Cadet Corpe

2655, SHRI PRIVA RANJAN DAS
MUNSI: Will the Minister of DEFENCE

be pleased to state

(s) whether Govdlument propoee to atrange
some huop grants to ‘B’ or ‘C’ certifigpte pas-
sed National Cpdet Corps Onadens in the
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Colleges. 10 provide for their scademic expen.
aes ; and

(b) whether his Ministry is vescrving
sumber of seats in the Commisdoned and
non-Commissioned ranks of Army, Navy and
Air Force for the Nadonal Cadet Corps
trained cadets ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No, Sir.

{(b) 30 vacancies in the Army and 6 vacan-
cies in the Navy are reserved for grant of
commissions to N, C. C, trained cadets. For
entry into the Air Force (both commisioned
and non-commisioned ranks) and the non-
commissioned ranks in the Army and the Navy
there is no reservation for N. C. C, cadets, but
due totheir N.Q.G. training, & number of them
get recruited into these cadres,

Programme conmected with C. M. D. A,
West Bengal

2656, SHRI PRIYA RANJAN DAS
MUNSI 1 Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

{(s) whether there is any specific programme
under his Ministry connected with Calcutia
Metropolitan Department Authority of West
Bengal ; and

(b) ifs0, its main foatures and when it will
be executed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D.P. CAATTOPADH-
YAYA): (a) and (b). The Goverament of West

For proper oo-ordimation and  offective
implementation of these schemet, wminy of
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whisdh gover mort than one municipal Hmit, &
statutory body, called the Caleutta Metropo-
litan Department Autbority, has been sct up.
Some schemes have already been completed
while othérs are in the process of execution,

Sigtemnt

Vasgiows Sesters of Development aad
the IV Flas Allgcation Secterwise

SL Sector Aljocation
No. for 4th Plan
inLakhs Rs.
1. Water Supply 2880,97
2.  Sewerage snd Drainage 2893.58
8.  Traffic and Transportstion 3152.65
4.  Garbage Disposal 260.77
5.  Bustee, Housing and Urban
Development 25%90,81
6. Other Schemes 1662.34
7. Low Cost Middle Income
Group Housing 600.00
8.  Special Projects 538.00
14579.12
Implementation of Recommendations

of Natioaal Industrial Tribunal Award
Re: Rules for Recruitment, Promotion
and Taransfers

2657, SHRI1 RAM PRAKASH: Will the
Minister of DEFENCE be pleased to state :

(=) whether despite lapse of over 10 years,
no action to implement the decision contained
in the National Industrial Tribunal Award
dated the Srd March, 1960 for the framing of

Writin Annvers 54

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) and {b). The proposed
amendments to the Cantonment Pund Servants
Rules, 1987, regarding recruitment, promotion
and transfers were published for the second
time in the Gasette of India in 1969 and these
would be finalised after taking into sccount the
objections and suggestions received in regard

(c) In para $4 of the Award, the Notional
Indystrial Tribunal had observed that in the
interests of efficiency it would be desirable that
the supervisory staff of Cantonment Boards and
scctional heads should be tranaferable from
Cantonment to Cantonment, st least within a
State, and may be within a Command. The
Tribunal had fusther suggested that the trans-
fers should be based upon desiderate to be
fixed by the Rules.

Confirmation of Statistical Investigators
is Army Statistical Organisation in Mi-
nigtry of Defence

2658, SHRI VIDYA DHAR BAJPAI:
Will the Minister of DEFENCE be pleased to
state ;

{a) whether according to Government
order contained in Ministry of Finance O. M.
No. F. 18 (2) E (Spl) 160 dated the 24th
March, 1960, B0 per cent of the tcmporary
posts which have been in existence for a con-
tinuous period of not less than three years and
are likely to be required on permanent basis
be converted into permanent ones ; and

(b) if so, the number of statistical Investie
gators In the Army Statistical organisation,
Army Head quarters Ministry of Defence,
who are eligible for confirmation under the
sald order but have not been confirmed as

yet ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) Yo, Sir.

(b) 19 individusle aw eligible for consideras
tien for confirmation in the grade of Satistical
Juvesigator Type ‘A’ Type ‘B’ in Army Statis-
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tical Organisation, Army Headquarters. The
suitability of these persons for confirmation
will shortly be sssessed by the Departmental
Promotion Committee, presided over by a
Member, Union Public Service Gommission.
The matter is under active consideration by
the Commission.

Search for Oil in NEFA

2659. SHRI NIHAR LASKAR :
SHR1 P. GANGADESB :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

() whether Government are considering a
proposal to widen its scope for oil search in
N.E.F. A.; and

(b} if so, the main features thereof ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI):
(a) and (b). Oil India Limited have drawn
up a plan for drilling two exploratory wells in
1973-74 in Ningru area in NEFA at an esti-
mated cost of Rs. 331 lakhs,

Commercial Value of Ofl Struck at
Aliahet

2660. SHRI P. K. DEO : Will the Minis-
ter of PETROLEUM AND CHEMICALS be
pleased to siate :

(a) whether the attention of Government
has been drawn to a report in “The Times
of India’ dated the 24th May, 1971, that Oil
struck at Aliabet has tumed out to be too
small to be of any commercial value ; and

(b) if %0, the reaction of Government in

this regard ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P, C.SETHI) : (a) and
(b). Yes, Sir. Irrespective of the lack of
commerciality of the oil find in off-shore well
No. 1, the exploration there has been of signi-
ficance in two ways regarding future exploration
by Oil and Natural Gas Commission in the
Western region. Firstly it has shown that there
is a pomibiity of finding ol in
Sands in other parts of the region where, upto

JUNE 21, 1971

Denths due to Rabies in Delhi

2661. SHRI B. K. MODAK : Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

1969-70 and 1970-71 respectively ;

(b) the total number of persots wha died due
to rabies in the year of 1969.70 and 1970.71 in
Delhi alone ;

{c) whether the death toll due to rabics is

on the increase in Delhi in comparision with
other parts of the country ; and

(d) il so, the steps taken by Government
to check this increase and prevent this disease ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPADH-
YAYA): (a) to (d). The information is being
collected and will be laid on the Table of the
Sabha,

Medical and Health Services in Maaipur

2662. SHRI N. TOMBI SINGH : Will the
Minister of HEALTH AND FAMILY PLAN.
NING be pleased to state :

(a) what structural reforms bhave becn
introduced in the sphere of Medical and
Health services administration in Maalpur
consequent upon its division into five distrien ;

(b) whether each district hias beea provided
with equal medicad facilities ; and

(c) if so, what sre those facilities ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D, P, CHATTOPADH-
YAYA): (a)to (c). The requisite informa-
tion is being collected and will be 1aid on the
Table of the Sabha when received.

Inndogquate Water Supply for Imphal

Towa

2663. SHRI N. TOMBI SINGH : Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) whether Government arc aware that
the present arrangement for water supply for
Imphal town and the suburbs are quite inade-
quate and the people are suffering much on
account of this inadequacy ;

(b) If so, the steps taken to remove the
grievances of the people ; and

(v) when the benefit of the new steps will
reach the people ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI1 D. P. CHATTOPADH-
YAYA): (a) to {c). Informaton is being
collected and will be 1aid on the Table of tae
Sabha.

T. B. Control Programme

2664, SHRI B. N. REDDY: Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) whether Government’s attention has been
drawa to the Tamil Nadu Tuberclosis Asocia-
tion's report that in Tamil Nadu alone out of
six Iakh knowa T', B. cascs more than one and
half lukhs are of a highly infectious type ;

(b) if so, the reaction of Government there-
to ;

(c) the figures for the entire country ;
(d) whether Government have any plan to

widen the Tuberciosis contrel Programme in
the country ; and

(e) if 30, the measures propased to be taken

JYAISTHA 91, 1893 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPADH-
YAYA) : {a) Yes.

(b) The numbers quoted by Tamil Nadu
Tuberclosis Amociation sre only an estimate
based on the National Sample Survey tonduc-
ted in 1955-58.

(c) Itis estimated that there are about
8 million patients of whom about 2 million
are infectious,

(d) and (e). Yes. The National T. B. Con-
trol Programme has been continued in the
Fourth Five Year Plan, as a Centrally Spon-
sored Scheme with 100% central assistance. It
cnvisages the establishment of one District
T. B. Centre in every District in the country
equiped with X-ray, Laboratory equipment
and staffed by full team of Medical and para-
medical personel trained at the Nation T.B.
Institute, Banglore to undertake T. B. control
work. 209 Districts T. B. Centres have been
established so far and it is proposed to cover
the remaining Districts before the end of the
Fourh Plan period. There are at present 247

B. C. G, teams undertaking preventive B. C. G.
vaccination. About 125 more teams are to be
formed during the rest of the 4th Plan Period.
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indian Diplemats in African Conntries

2666. SHRI SAT PAL KAPUR : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) the number of Indian diplomats whe
have declined or expressed reluctance to go to

African countries on diplomatic amignments ;
and

(b) how many of the Indian diplomats
serviag Is Afvican counttics pomess formal
training in African languages and African
Cultare ;

(c) whether his Ministry is aware that there
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exists & School of Africsn Studies affilisted o
the Delhi University ; and

(d) if so, what specific use the Ministry
has made of this School and how many of the
School Graduates hsve found it pomsible to
be associated withi the African Section of the

Ministry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
None Sir.

(b) All the officers posted to African coun-
tries are well acquainted with the cultural
background of the country of their posting.

Amongst the officers at present working in
our Missions in Africa, three of them also

posscss knowledge of Kiswahill, an African
language.

(c) Yes, Sir.

(d) (i) At present, our officers are not sent
to the School of African Studies for learning
African languages. The officers complete their
language training in the country of their post-
ing. Thereby they not caly learn the language
but also acquire knowledge about the geo-
graphy, history, political and economie set up
and the cultural and other aspects of the
country,

(ii) Graduates of the School of African
Studies like others are welcome to  discuss
matters concerning various areas with the cone
cerned Sections of the Ministry.
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2673. SHRI G, C. DIXIT : Will the
Minister of WORKS AND HOUSING be
pleased to state the amount of grants sanctioned
to the Government of Madhya Pradesh during
the years 1967 to 1970, year-wise in respect of
Works, Housing and Urban Development Pro-

grammes ?

THRE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL): During the years
1967-68 and 1968-69, the following Central
assistance was drawn by the Government of
Madhya Pradesh for the implementation of
various social housing schemes and urban deve-
lopment programmes of the Ministry of Works
and Housing :

Year Loan Grant Total
(Rs. in Lakhs)

1967-68 18.28 15.32 33.60

1968-69 20.93 18.36 39.29

From 1969-70, i, o the beginning of the
Fourth Five Year Plan, Ceatral amistance for
all State sector programmes (including Housing
and Urban Development) is being relessed to
the State Governments in tha shape of block
loans and block grants by the Ministry of
Finance. This block Central amistance is not
selatable to any individual scheme, project or
head of development. The State Governmeats
are free t¢ determine the programmes to be
implemented and the funds to be allocated
within the spproved outlay for different Biate
sector schomes according to their owa require-
ments and prioritios,
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Ceiitral Grants for Slum Clenrance Scheme
in Madhys Pradesh

2674, SHRI G. C. DIXIT: Will the
Minister of WORKS AND HOUSING be
pleased to state :

(s) whether the Central Government have
MWQWMMMGM*
ment fog plum clearsace; if 50, the grants given
durigg the Jast three years year-wisc ;

(b) whotber the State Government has de-
manded increased grants for this purpose ; and

Jg)ll’qtberuodmofcwumt there-
to

MINISTER OF STATE IN THE
mm Y OF WORKS AND HOUSING
(SHRI L K. GUJRAL) : (») During the year
196869 Central amistance of Rs. 7.28 lakha
was allocated to the Government of Madhya
Pradesh out of whichlheyduwsnmofn-l.
4.79 lakhs only. Since lst Aprit, 1969 this
Scheme i3 in the State Sector, and Central
assistance to the State Governments for all
State Sector programmes (including slum clear-
ance) is being provided in the form of ‘block
loans’ and ‘block grants’. The State Govern-
ments are free to allocate funds for various
schemes according to the prioritics fixed by
them.

(b)and (c). Under the present system of
block grants no specific amount is carmarked
for expenditure on this itcm and it is open to
the State Government to vary the expeaditure
according to requirements and relative priori-
ties they attach to various item.
Masufecture of Medified Version of
MIG-21

2675. SHRI B. 8. BHAURA: Will the
Minister of DEFENCE be pleased to state s

(a) whether a licence agreement has been
signed with the Soviet Union for manufactur-
ing » modified version of the MIG-21 aircraft ;
and

(b) if s, the verms of the agrosment ?

THE MINISTER OF DRFENCE (SHRI
JAGJIWAN RAM) : (a) Yes, Sir.

(b) Itis not ia the public intarest 1o disclose
the information

lotting np of an Agowcy %o sell Kerosene
Oil and Pucyel i Mysore Stase
2676. SHRI K. LAKKAPPA: Will the

Migister ‘of AND OHEMI-
RALE be ploabod 10 spitte ; )
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(a) whether there is any proposal under
consideration of Government to set up aay
agency in the co-operative sector to sell kero-

sene oil and petrol in the State of Mysore;
and

{b) if s0, the time by which such an agency
will be set up and the funds allocated for such
purpose ?

THE MINISTER OF PRTROLEUM AND
CHEMICALS (SHRI P. C. SETHI): (a)
and (b). Two retail outlets (pumps) dealerships
bave been resently approved by the Indian Ofl
Corporation in favour of Co-operative Socie-
ties in Mysore State. These are :

Name Product
1. South Canara
Digtrict  Co-Operative High speed diese),
Fish Marketing Fede- oil.
ration, Malpe,

2. Tungabadra Pro
jeet Co-Operative Sto-
res, Tungabadra Dam,
Hospet.

These retail outlets arc likely to be commis-
sioned within about 3 months, The funds allo-
cated by the Corporation for their develop-
ment arc Rs. 17,000 and Rs. 28,500 respec-
tively. The Corporation has no proposal on
hand at present to set up a kerosene agency in
this sector.

Moter spirit and
high speed diesel
oil.

Arrest of Sky-Jackers, Hashim Qureshi
and Ashraf Qureshi by Pakistan

2677. S8HRI §. M. BANERJEE : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state t

(a) whether the sky-jackers Hashim Qureshi
and Ashraf Qureshi, who sky-jacked Indian
plane to Labore id January, 1971 and later
destroyed it, have been arrested by Pakistan
Government ; '

(b) if s0, whether they have been termed as
Indian spies by the Pakistan Government ; and

() if o, what steps have been taken by
Goverdment of India to explode this mischiev-

ous propaganda ? ’
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) ! (a) The
Government have seen reports in the Pakistan
Press that the two hijackers have been placed
under arrest.

(b) A Judieial Inquiry Commision appoin-
ted by the Government of Pakistan to enquire
into the circumstances leading to the bijacking
has apparently come to the conclusion that the
two hijackers were Indian Intelligence agents
or spies.

(¢) We have explained to the Governments
and Internationsl Organisations concerned
that Pakistan's attempt to absolve itself of the
responsibility for the hijacking and the wanton
destruction of the Indian plane by such methods
does not inspire confidence in Pakistan’s abi-
lity to guarantec the safety of civil aviation in
the sub-continent. The fact that these two cri-
minals were given asylum without any pre-
conditions, were allowed to blow up the Indian
aircraft and were then lionised as heroes and
taken out in & procession in Lahore clearly dus-
proves the Pakistani allegation.

Allotment of Plots of Land to the Jhuggi
Jhonpri Dwellers in Delhi

2678. SHRI S. M. BANER JEE : Will the
Minister of WORKS AND HOUSING be

pleased to state :

(a) whether any final decision has since been
taken to allot plots of land to the jhuggl-jhon-
pri dwellers in Delbi ;

(b) if not, the reason for the delay ; and

(c) whether it is a fact that they were given
various assurances during the Mid-term Poll
in 19717

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRIL K.GUJRAL) : (a) to {c). There is
already 8 scheme known as Jhuggi and Jhon-
pri Removal Scheme according to which the
pre-July 1960 squatters are provided alterna-
tive accommodation in comparatively central
localitics, and the post-July, 1960 squatters are
taken to camping sites on the periphery, of the
gity. The Scheme js, however, under review,
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Unemployed Trainsss of Ordassce Fao-
teries

2679. SHRI 5. M. BANERJEE : Will the
Minister of DEFENCE be pleased to state :

(a) whether the trainces who were trained
in various Ordnance Factories for three yeéard,
have not been given the grade of the skilled
artisans after completion of their training ;

{b) if so, the resson for the same ; and

(¢) whether such trainees in other Defence
installations like H. A. L. have been given
much pay scales ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). In Ordnance
Factories, training for 3 years is given to ap-
prentices to discharge statutory obligation under
the Apprentices Act, 1961 under which there
is no obligation on the part of employer to offer
employment to trade apprentices after success-
ful completion of their training nor is it obli.
gatory on the part of the apprentices to accept
the appointment if offered by the employer.
Notwithstanding the above, thetrade appren-
tices are offered employment subject to availa-
bility of requirements/vacancies in the skilled
grade of Rs. 110-3-131-4-143 and Rs. 125-3-
131-4-155 depending upon the trade and skill
of the apprentice, They become eligible for
higher skilled grades viz. Ra. 140-5-180 and
Rs. 150-5-180 afler undergoing successful
training in an Artisan Training School for 2}
years provided they are selected for it.

(c) The information is being coliected and
will be placed on the Table of the House.

Progrees at Baraual Fertilizer Project

2680, SHRISHYAMNANDAN MISHRA :
Will the Minister of PRETROLEUM AND
CHEMICALS be pleased to state ¢

(a) the schedule of construction of Barauni
Fectilizer Project ; and

{b) whether the progrem of construction s
in conformity with the schedule ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P, C, SETHI) ! {s) And
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(b). The Barauni Ferdlizer Project was origi-
nally scheduled to be completed by April,
197]. Ithes, however, Dot been pomsible to
adhere to this time schedule mainly because of
delay in getting structural steel for the project
and the delay in the delivery of equipment by
indigenous fabricators, As per present lndi-
cations the project is expected to be completed
by April, 1972.

Accemmedatioa for Low-Paid Gevera-
ment Employees

2681, SHRI SHYAMNANDAN MISHRA:
Will the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether there is any plan to find space
in New Delhi from the extensive compounds
of the officials, Ministers and M.Ps. in order
to provide accommodation to low-paid Govern-
ment employeea and those who are liviog on
pavements ; and

(b) if so, the estimate of the land that
would be available by enforcing austerity
standards in the above categories ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I, K, GUJRAL) : (a) and (b}, The
question of redevelopment of bungalow area
in New Delhi was examined bya Technical
Committee set up by the Government last
year. In accordance with one of the recom-
mendations of this Committee, a special Cell
comprising of a Chief Architect, Town Planner
and landscape Architect etc. is proposed to
becaet upto go into the details of redevelope
ment of this area. Till the aforesaid specialised
study is completed, it is not possible to give
an estimate of the lapd that would become
available for different purposes in terms of the
provisions of the Delhi Master Plan.

Outlet for Chion to ladian Ocens

2682. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of DE-
FENCE be pleased to state:

(3) whether mocording to British press
veports, China has accquited an outlet to the
dian ocean through & mewly constructed
oad, linking Siuklang, Gllgit and Karachi ;
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(b) whether this new development causes
new burden on the Indian Navy ; and

(c) Government's reaction in this regard ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) Government it not
aware of any British press report but a repost
on the newly constructed road has appeaced
in the Indian pres.

(b) The Indian Navy is required to ewer-
cise greater vigilance.

(c) Government considers that the dewe-

lopment is likely to pose a danger to peace and
security in the region.

Suspension of employees in Marketing
Division Eastern branch of Indian

0il Corporation

2683. SHRI JYOTIRMOQY BOSU: Wil
the Minister of PETROLEUM AND CHEMI.
CALS be pleased to state :

(a) whether the management of the Indian
Oil Corporation (Marketing Division) Eastern
Branch suspended six employees without giving
them any charge-sheets beforchand ;

(b) if so, the reasons thercof;

{c) whether proper subsistence allowance
are not being given to these suspended em-
ployees in accordance with the Act, 1970 of
Woest Bengal Covernment regarding Payment
Subsistence Allowance to the suspended em-
ployees ; and

(d) if so, the reasons therefor ?

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI): (a)
and (b). The Management of Eastern Beanch
of Indian Qil Corporation (Marketing Divis
sion) suspended six employees of the Branch
office in Calcutta on 15th November, 1969
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the imtervening Sunday, when the office was
closed, the chargesheets were issued to them
on the 17th Noverber, 1969,

(c) and (d). The suspended employees are
being paid subsistence allowance in accordance

2684. SHRI TRIDIB CHAUDHURI:
Will the Minister of DEFENCE be pleased to
refer to the veply given to USQ. No. 1443 on
the 7th June, 1971 and state the total expendi-
ture involved in the operations undertaken by
the Indian Armed Forces in Ceylon ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): Government of India
have decided that the cost of services rendered
by the Indian Armed Forcesat the request of
Ceylon of Government may not be recovered
from that Goverument. It is difficult to work
out the actual cost of these services.

Russiaa base in Indian Ocean

2686. SHRI P.K. DEO: Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
nate :

(a) whether our Ambamador in South
Yemen vaited the Indian Ocean to verify
whether Russia has any base at Socotrs ;

(b) ifso, the gim of the report of our
Ambasador in thisregard ;

(c) whether Government of India’s atten-
tion oh the subject has been invited to & paper
published by British Government ; and

(d) whether in this gaper it bas been clearly
pointed out that Rusiians bave put up & bag
ip the Indian Ocean ?

JUNE 21, 1971
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THE DEPUTY MINISTER IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : {s) Yes,
Sir. Our Ambamadoria South Yenien visited
Socotra aloag with a number of other Heads
of Missions.

(b) His report clarifios that there is no
Soviet base st Socotra,

(c) and (d). Government of Indis are not
aware of any recent paper published by the
British Governmedt {n whidh i is stated that
the Soviet Union have put up a base in the

Indian Ocean.

Crossiag of Border by Kubl and Mise
Hoestiles to Rast Pakistan

2687. SHRI N. EE HORO: Will the
Minister of DEFENCE be pleased to state

(a) whether huadreds of Kuki and Mizo
hostiles had crosed the Manipur and Mizo
Hulls borders on their way to Bast Pakistan for
arms and training in guerilla warfare ; and

(b) if 0, the reaction of Indian Government
thereon ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): Thert has been no
significant movement of the hostiles into East
Pakistan recently. Government are, however,
aware that about 1200 Mizo hostilex have
taken sanctuary in East Pakistan since 1968
and are receiving active amistance in traiging
and arms from the Government of Pakistan.

{b) Protest Notes have been lodged with the
Government of Pakistan on the assistance and
support provided by them to these clements.
Nmmhmihobeenulwnmmm
the movement of these hastiles from and to
East Pakistan.
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C.G.H. 8. Dispemsaries in Delhi and
other cities of the Country

2691, SHRI R. P. YADAV: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) the number of C. G. H. 8. Dispensarics
in the city of Delhi and other States all gver
the country ; and

(b) whether any such Dispendary exists in
the cities of Patna, Dhanbad and Jamihedpur
and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

mmms (SHRI .D. P. CHATTOPA.
AYA): (a) The number of C. G. H. §.
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dispensarics in Delhi and other cities in India isas follows :
| Allapethie Aysroedic  Homopathic
Full-fledged I Sub. Disp. l Mobile Disp.
Delhi 60 - 2 5 2
Bombay 13 3 — - —
Allahabad 4 — -— -~ -—

(b) No, Sir. These cities are not covered
under the C. G. H. S. Scheme which is being
extended first to cities with great concentration
of Central Government servants. No survey of
the number of Central Government employres
stationed in Patna, Dhanbad and Jamshedpur
bas been carried out so far.

Supply of Sub-Standard Moedicimes to
G. G. H. §. Dispeasaries in Delhi

2692, SHRI R. P. YADAV: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether subsstandard medicines are
supplied to the C. G. H. 5. Dispensaries in
Delhi and even the doctors are not aware of
the latest best medicines on the particular type
of diseases : and

(b) if s0, the measures being considered by
Government to improve the efficiency of the
doctors in their diagnosis, treatment and
koowledge about the latest medicines besides
supply of good quality of medicines to the
C. G. H. 8. Dispensanies ?

THE DEPUTY MINISTER IN THER
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A.K. KISKU} 1 (a) and
{b). There have been some cases of supply of
subetandard drugs to the OCGHS Beores. To
overcome this, tendert for purchase of medicines
are sent by DGS&D only to approved manu-
facturers who fulfil the minimum requirements
of the patiern set by the DGS&D. When in
doubt medicines are sent for chemical analysis.

No report has been received by the CGHS
that a doctor has fafled to prescribe suitable
medicines for a particular type of diseasg. The
doctors are keeping themsclves abreast with

the progress of modern medicines and their
we. Medicines are supplied 0 C.G.H. 8
beneficiaries from & list of medicines known as
the C. G. H. 5. Formulary. The Formulary
was drawn up by a Committee of Consultants
and Senior Specialists and it covers adequate
number of Standard medicines required for
treatment. The Formulary is kept uptodate by
reviging it from time to time,

Distribation Ageacies of Fertilizers

2693. SHR1 BHUVARAHAN: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased tostate :

(=) the distribution agrncies for fertilizers
by the Fertilizer Corporation of India, Madras
Fertilizers and Neyveli Fertilizer Unut ;

/b) the amount of commission given to such
distributing agencies per ton by each umit;
and

{(c) the names of such agencics in the Tamil
Nadu State ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(a) to (c). The disribution agencies, the
Coramission given to such distribution agencies
per ton and the names of ageacies in Tamll
Nadu State in respect of the Fertilizer Corpora-
tion of Indis and Neyvell Lignite Corporation
are given in the statement laid on the Table
of the Howse {Pleced in Library, Se¢ No, LT—
485/7)}. Miadras Fertilizers Limited has not
yet gooe into production. This Company is
having negotiations for Matketing Agrecments
with private marketers and Government
Cooperatives. However, as part of their seeding
programme, Madeas  Fertilizers 13d. are
distributing fertilizers of the type they will
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produce. The distribution is done through
Shaw Wallace and Company, EID-Pary Ltd.
and Government Cooperatives in the State of
Tamil Nadu, Andhra Pradesh and Mysore.

Over-Orowding in Maternity Ward of V.M.
Hoepital Agartals

2694, SHRI BIREN DUTTA : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether the Maternity Ward of V. M,
Hospital of Agartala, Tripura is very much
over-crowded

(b) whether Government of Tripura bave
asked money for more beds and staffof all

categories ; and

(c) if 3o, the reaction of Government there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA) : (a) to (c). The information is
being collected and will be Iaid on the Table
of the Lok Sabhs on receipt.

Organisations Eagaged ia Collecting
Blood Plasema for Refugess from Baangia
Degh

2695. SHRI K. C. PANDEY : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether reports have been received by
Government indicating that some organisations
are engaged in collecting blood plasme and
administering the sme to the refugees coming
from Bangly Dash indiscriminately ; and

(b) if so, the nction taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND PAMILY
PLANNING D. P, CHATTOPA-
DHYAYA) ; gﬁ

(b) Does not arise,
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Sopply of Dust-Prosf Goggles and Overalls
to Tank Crews of Armoured Regiments

2696. SHRI BRIJ RAJ SINGH KOTAH :
Will the Minister of DEFENCE be pleased to
statc whether the Tank Crews in cur Armoused
Regiments are provided with dust-proof
goggles and overalls which resist burns ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): Tank Crews in the
Indian Army have been provided suitable
goggles for protection against dust.

Fire resistant overalls have been developed
recently. Steps are being taken to issue these
overalls to the Tank Crews in the shortest
possible time.

Ex-Political Workers Colony in Bisalgar
Area of Tripura

2697. SHRI BIREN DUTTA : Will the
Minister of WORKS AND HOUSING be
pleased to state

{a) whether Government of Tripura pro-
pose to start an Ex-political Workers colony in
Bisalgar area ;

(b) whether a Housing Co-operative of Ex-
political workers have been set up ; and

(c) if so, whether houting loan will be given
toit ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL): (s) to (c). The
requisitc information has been called for from
the Government of Tripura and will be placed
on the Table of the Sabba as soon as possible.

Instructions for Counting Servioes of
Former Civillan School Masters for Pes-
sions

2698. SHRI 8. M. BANERJEE :
SHRI SHASHI BHUSHAN :

Will the Minister of DEFENCE be pleased
to state :

{h) whetber his Ministry has imued instruc-
tions regarding counting the gcrvices of former
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clvilisn school masters towards their subee-
quent servioes under various establishments of
Ministry of Defence for pension purpose ;

(b) whether this benefit has been given
effect only from the Ist April, 1970 ;

(c) whether the decision to give this benefit
was taken on a represcatation ;

(d) whether this benefit has been denied to

the person who represented, if s0, the reason
therefor ; and

{c) whether his Minlstry has received repre-
scotations from scveral other affected civilian
school masters, if 9o, his reaction thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGTIWAN RAM) : (a) to (e). Orders were
issued in April, 1970, for counting for pemsion
service rendered by civilians working in lieu of
combatants, when followed by other pension-
able civil service, in the same manner as extra
temporary establishment/casual service, subject
to the normal conditions for countiug casual
service when followed by pensionable service
being fulfilled, These orders took effect from
Ist April 1970. Although the proposal for
counting such service in licu of combatants had
been initiated as a result of an carlier represen-
tation, and further representations have also
since been received, the orders bave not been
given retrospective effect, as according to
accepted Government policy, progresive
financial concessions arc not normally given
retrospactive effect, The iodividual who had
represented first could not be given the bene.
fit of these orders as he reticed in 1965.

Representation from Moembers of Parlia-
ment Re: Release of Sheikh Mujibur
Rekman

2700. SHRIMASE BHARGAVI THAN-
KAPPAN : Will the Minjster of EXTERNAL
AFFAIRS be pleased to sate 3

(a) whether Government have received any
representations from Members of Parliament
in order to take initiive in creating a strong
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(b) if so, the reaction of Goverament these-
to?

THE DFPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (s)
Yen, Sir.

(b) Government bave been in touch with
friendly fordign Governments on this matter
and urged them to ensure the safety of Sheikh
Mujibur Rehman and his family members.

Local People Empioyed in Aero Engine
Factory at Scuabeda

2701. SHRI K. PRADHANI: Will the
Minister of DEFENCE be pleased to state :

(a) the percentage of local people employed
in various class of services in the Aero Engine
Factory at Sonabeda ; and

(b) the percentage of employment given to
people belougiog to Scheduled Caste and

Scheduled Tribes ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) The percentage of
people belonging to Orimsa State employed in
various clases of services in the Aero engine
factory at Sunabeda isabout 45%.

(b) The percentage of cnployment given to
people belonging to Scheduled Castes and
Tribes is about 4.3% and 1.3% respectively,

Masufacture of Nuclear Submarines by
China

2702. SHRIRAO BIRENDER SINGIH :
Wil the Minister of DEFENCE be pleased to
state

(a) whether Government bhave seen the
report in various sections of the prems wherein
it has been staced that Ching has started mak-
ing Nuclear Submarines ; and

{b) if 90, the steps taken of proposed to be
taken by Government of India in this regard ?

THE MINISTER OF DEFENCE (SHRI
JAGIIWAN RAM) 1 (a) Yes, Sir,

(b) Governoemt sve awate of the nature
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and extent of likely threat from Chines Sub-
marines. All posibie steps to strengthen and
increase our anti-submarine forces—both sur-
face and air-borne—are being taken.

12.01 hrs.

CALLING ATTENTIOM TO MATTER OF
URGENT PUBLIC IMPORTANCE

RerORTED THEFT OF SCULFTURRS FROM Kuaju-
RAHO AND A BRONZE STATUE rRoM CHAMBA
Teurrs

SHRI VIKRAM CHAND MAHAJAN
(Kangra) : Sir, 1 beg call the attention of
the Minister of Education and Socisl Welfare
to the following matter of urgent public
importance and I request that he may make
a statment thereon t—

“The reported removal of hundreds of
famed erotic sculptures from Khajurabo,
their alleged sale fo foreign countries and
sale of & life-sized bromze statue of Lord
Vishou stolen from a tetmple in Chamba,
Himachal Pradesh, for fifty lakhs {of rupees
10 a U. 8. Buyer."”

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE, AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY): 1 am
gmateful to  the Homourable Members for
drawing attention to a grave problem which
is causing considerable concera to the Govern-
ment sod is under its active consideration.
Theft of our art chjects is a scricus matter and
it goes without saying that the question has
to be dealt with thoroughly and steraly. I
have written to the Chief Ministers of & pum-
ber of States for the purpose of deputing
respaasibie officers to & conference called on
30th June, 1971 by me for the purpose of die
cussing this issue and formulating an adequate
scheme whereby such thefts are checked and
controlled. The Government has aleo already
taken several steps I teder to prevest such
thefs and the liegal smuggling out of our

cowatry of our Act oijects, These stepy up til)
20w have been ;

(1) Loose sculptuses b apd srcund Centrally
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protected monuments, which cannot be
adequately safeguarded in silu, are being
collected and stored in sculpture sheds
where they could be better looked afeer.

(2) Watch-and-ward staff of Centrally pro-

(%)

(4)

tected monuments has beenstrengthened.
1695 more posts of monument Atten-
dants have been sanctioned and are in
the course of being filled up.

State Governments have been requested
to provide police guards st selected
mupeums and monuments under the
Archacological Survey of India,

Watch-and-ward staff of the Survey
bas also been warned to be more vigi-
lant, Cases of thefts are required to be
immidiately reported to the palice.

{5) Aa soon as cases of thefts arc detected,

(6)

(7)

intimation is also sent to the Expert
Advisory Committee and Customs
Authoritics at major ports to watch out

for the stolen antiques being smuggled
out of the country.

In order to have complete documenta-
tion of sculptures at centrally protected
mopnuments, a phased programme is
being drawn up by the Survey. Docu-
mentation will facilitate the identifica.
tion of stolen sculptures and will chetk
smuggling of art objects. Necessary
staff has been sanctionod for this pure
pose.

It is proposed tomhmbihmrh
agreements with foreign countries to
stop flow of antiquities by illegal means,

(8) It is proposed to give in-service train.

ing to customs staff for idestifying anti-
quitics, 0 that they may be able to
detect these if attempted 1w be smuggled
out of India, Six posts of Deputy
Superintending  Archacologists have
been sanctioned on the atrength of the
Archastiogical Survey of Indis for
Deing posted at simportant sir snd sea
mepmmm
chocking smuggling _of antiquities to
foreign countries,  *
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(9) The C. B, I. has commenced the main.
tenance Of central records of crimes,
criminals and property involved in
cases of this category. This work was
started with effect from January, 1969,

(10) The amistance of the Secretary General,
ICPO-Interpol, Paris, has been sought
to compile a Tat of all foreign dealers
and collectors of art objects. This list
when completed will be issued to the
custorns guthorities 5o that any packet
addressed to these persons and |being
smuggled out of the country may be
checked.

The Gowsrnment is also contemplating
trol) Act, 1947 which merely controls the
export of objects of antiquarian or historical
interest or significance out of India and pro-
poscs to reenact in its place a more comprehe-
sive law ;

(s) Providing that the Central Government
or any authority or agency authorised
by the Central Government in its
behalf shall alone be entitled to export
any antiquity and making it unlawful
for any person, authority or agency to
make such exports ;

(b) Preventing any pemon from carrying
on business in selling any antiquity ex-
ceptin accordance with licences granted
therefor by the appropriate authority ;

{c) Requiring all holders of such liccaces
to maintain registérs containing parti-
culars of the antiquities in their posses-
sion and keeping all such registers open
for inspection by licericing officers at
any time ;

(d) M stringent provisions preventing
in antiquities and lying down
various pemalties therefor ;

(¢) Empoweriog the Government with
wide powers 4f search and sefzure for
the purpose of preventing and chick.
ing thefis of our art objects or their
being smuiggled out of our country,
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It is proposed to introduce a Bill for thiy
purposc in the present semion of Parlisment,

This Honourable House no doubt appre-
ciatcs that no matter what steps the Govern-
racnt of Ladia may take in the matter of such
thefts etc,, the question is also inextricably
connected with Law and Order which is a State
subject and unless vigorous steps are also taken
by our State Governments to protect thefts of
our art objects from our varions monuments,
temples, shrines, etc. the Central Government
alone cannot effectively deal with the matter.
It is for this purpose that the conference about
which mention has been made earlier has been
called on the 30th of this month,

While fully appreciating the concern of the
Hon'ble Members for the loss of some of our
art objects, I must hasten to add that it is aot
correct that hundreds of sculptures have been
removed from the Khajuraho and sold 10 foreign
Countries. Between 1956 and 1968 there have
bacnonlyﬁlhcﬂ:invﬂvingthch-off stone
sculptures and |1 bracket figures. When I sy
thikhnutforcbcpmpwnriumy way sug-
gestung that the matter is notscrious. The theft
of a single art object is serious enough to be
dealt with steroly and promptly. All that s
intended o be conveyed however is that the
imprestion of the Hon'ble Members that hund-
reds of sculptures bave been removed is not
cofrect and that in fact only 6 thefts have
taken place between 1956 and 1968 at Khajue
rabo. Out of these again 3 sculptures have
been recoverd by the Madhya Pradesh police
utharitics and our watch-and-ward staff there
has already been strengthened. Further safety
meanires have alio been introduced for sufe.
lmrdhgthmumdlculpnmm

The Vishou idol which was stclen from the
mmhmwm,
wask wetal image about 1000 years old.
Active worshiip, however, still went on in this
temsple s & rewdt of which in #0 far as the

Aschmeological Survey of India was concerned
it bad to look after the auter side of the tomple

and the preseovation of its siructute, The
Archaeological Swrvey was, bowever, not
vesponalble for the Senction Sorctorsm (Carbia
Gdh)uutuimwmwmm
of the Archacological Survey. The Pijaci
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of the temple was in fact not only incharge of
the sanctum saatoram but the idol was also in
hia custody. The keys of the sanctum sanctorem
were kept by the Pujari. All that the Archaco-
logical Survey of India was concerned with
was the structural stability and preservation
of the temple. However the Government is
not putting this point forward as an excuse nor
is it sying that sternest measures should not
be aken for the preveation of such thefts and
the ultimate recovery of the idol even though
the idol may not have been in the custody of
the Archacological Survey.

‘The Government of India camec to know
about this theft on the 7th May, 1971 and bas
since then been in constant touch with appro-
priate authorities for the purpose of finding
out as to whether the culprits had been appre-
hended and the idol recovered. Scom after the
theft had been noticed, a report was lodged
with the Police authorities st P. S. Sadar,
Chamba (H. P.) being F. 1. R. No. 20 dated
7th May 1971. This case was registered at
6.30 A. M., that is to say, early in the mom-
ing followiog the night the theft had taken
piasce. Immediately after the registration of
this case, & special staffl was pointed by the
Police Department of Himachal pradesh and
under a Deputy Superintendent of Police
for its investigation and the police posts at
all relevant points in India were alerted
through wireless messages s0 that the stolen
idol could be recovered. The Himachal
Pradesh Government has informed the Govern-
ment of India that vigorous investigation is
going ont with regard to this case and that the
investigation so far made has revealed that the
idol way stolen by three persons who had come
in a car and stayed at Chambe on the relovant
night. It has also been reported by the
Himachal Pradesh Government that as & result
of the investigation made so far it has been
possible to uncarth the gang suspected to be
responsible for the theft and five mhembers of
this gang have aleendy boon Arrested,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, I rise on a point of arder.
Under rule 196 the Minister is expected to
make & briefstatesent on A calling attention
nhotice. He tasnot make a Jong speech.

SHRI SIDDEHARTHA SHANKAR, RAY :

AISTHA 81, 1893 Khajuraho and
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I know the tactics of Shri Jyotirmoy Basu and
his party. I have faced bim in Bengal for
years. I know this is their habit....(intere
ruptions)

SHRI JYOTIRMOY BOSU : Sir, this has
nothing to do with parties. I am quoting a
rule which clearly says what I said.

MR. SPEAKER: I know his point of
order and the relevant rule. In that case, shall
I start eoforcing all the sules strictly ? If it
is the pleasure of the House, from tomorrow,
T will enforce them strictly. They will be
applicable to both sides.

SHRI JYOTIRMOY BOSU: I am not
insisting on anything. I am only quotinga
rule,

MR. SPEAKER : In that case, he should
ask only simple question,

SHRI SIDDHARTHA SHANKAR RAY : 1
hope the House will pardon me for this long
statement, but I think this is a serious matter.
So, I must place all the facts before the House.

Vigorous cflorts arc a foot for apprehending
the remaining aocused and the recovery of
the idol. The investigation carried out %o
far has not yet disclosed any evidence to indi-
cate that the stolen idol had been taken out
of India. However, since it was apprchended
that attempts may be made to smuggie the idol
out of India, all check posts have been  alerted
by the Iaterpole Division of the CBI to prevent
this. A telegram has been sent to the Secretary.
General of Interpol giving him the description
of the idol with a request to alert all National
Crime Bureaus 30 that if this idol is noticed in
any country, India may be informed about it,

This case i3 still under active investigation
and therefore, I am sure, that the hon. Mem-
bers of this House will appreciate that it will
not be in the public interest to disclose any
further details about this case until investigae
tion is complete,

SHRI VIKRAM GHAND MAHAJAN:A
plunder of priccless anjiquities is going on and
they are being smuggled out of Indiaim an
alarnding number. This is not the first instance
M‘lﬁl has happeneds Statues have been



9l Tt of

[ Shri Vikram Chand Mahajan ]

stolen from the Jain Temple, Devgiri, UP,
Ranikhet Temple and then 20 statues from
Broch temple in Madbya Pradesh. The hoa.
Minister has stated in his statement that oaly
four statues and 11 brackets were stolen.
The Hinduston Times of 17th and also its edi-

19th June also says that about 110 brackets
have been stolen. I wish that the hon. Minis.
ter makos a thorough enquiry whether the
department has given proper information to
this House or not becausc if three newspapers
give the information that hundreds of sculp-
tures have been stolen, then there is certainly
something wrong sorncwhere.

Now, coming to thistemple of Chamba the
National Herald says : “It is a protected mo-
unment, under the care of the Archacological
Survey of India, the Hari Rai Temple
Chamaba which lost its unigue tenth-ceatury
bronze image of Vishnu on May 6”. Today
is June 21 and 30 far we do not know where
the statue is. The Paper further says: “The
life-sizc image weighs about 100 kg.and has
been valued at Rs, 60-70 lakhs by official eva-
fuators. Its International price would run into
several bundred thousand dollars.. . The source
said that the ultimate buyer of the piece could
be a particular museum in America which had
earlier dealings in amtiques with a Bombay
man”, Sir, this is the information supplicd by
National Herald,

Another Paper—Nav Bharat Times of 19th—
bas put the figurc at 100 crores of statues and
figures stolen and smuggled abroad.

1 wish to briag (0 the notice of the Manister
a few more points. One of them—so faris
this particular temple is concernod—in the
statement of the Minister it is said that the
temple is under the protection of the Archaco-
Jogical Department but not the idel. Sir,
nobody is gewsg to lift ghe temple and take it
awsy. Itis hmﬂr-ncpoﬂhlewnke@
compleje tesaple and ship it abroad. The oaly
thing they can takeds & statue or a figure ot a
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bracket from Khujuraho, J hope in future the
idols are also taken under the care of Archaso-
logical Department, This particular statie of
Lord Vishou weights 100 kg. and no person
could have taken it witbout the connivance
of the local police or local pujari.

Now, § would like to ask three or four ques-
tions ; Have you taken the pujari into custody
or have you lot him off. Without his connis
vance and that of the Jocal police this would
not happen. Sccond, what are the tests laid
down by the Archacological Department to
decide whether a tosaple should only be taken
under the protection of the Archaeclogical
Department and not the idol or the idol and
oot the temple. Third, what is the maximum
penalty provided under the law for those who
commit such a theft and how many persons
have so far been convicted of this particular
crime, Lastly, what steps have been taken so
far to protect the temples of Khujarsho and
Chamba and who were the persons incharge
of these monuments 7 1 want a detiled reply,

MR. SPEAKER : I think, I have to scnd
a Commuttee to all these temples.

SHRI SIDDHARTHA SHANKAR RAY :
Mr. Speaker, Sir, my hon. friend has asked me
several questions but fortunately they can be
divided conveniently into two groups. The
first group relates to the Khajuraho group of
temples and the other with regard to the
Chamba Idol. In 30 far as the Kbwarabo
group of temples is coocerned the hon, Mem-
ber has proceeded on the basis that 110 mre
picces have been stolen and be seems to think
that that must be correct. I can assurc this
House that 1 have not only discussed with
officersin Delbi but I sent for Shri Binod
Shankar, who is the person in charge in
Khajurabo on behalf of the Archacological
Survey of Indis—he is, in fact, the Conservae
tion Astistant! there—and had & personal
discussion with him.

SHRI PILOO MODY (Godhta) : Why do
you nat go and see those scuiptures yourself ?

SHRI SIDDHARTHA SHANKAR RAY t
Iloaveit to Stri Piloo Mody who will esgoy
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therh much more. I have not yet reached that
stage.

I bave, to the best of my shjlity, made
inquiries and investigation and these investiga-
tion and inquiries reveal that the figures are
not as mentioned by my hon. friend but those as
mentioned 40 my statement.

With regad to the Chamba temple, the first
question that has been asked is as to why we
did not make the idol also a national moau-
ment,

SHRI VIKRAM CUHAND MAHAJAN:
Protected idol and not protected monument.

SHRI SIDDHARTHA SHANKAR RAY :
The fact is that the idol in this case happened
to be in actual worship. But I have made it
clear in my statement that the Government is
not taking sbelter under this ples ; Govern.
ment musst sce to it that thefts of this kind
do not take place. Therefore, my hon. friend
need not worry on this score, Government
will certainly take action to prevent thefis of
this nature, whether the idol is in the custody
of the department or not,

With regard to the pujari, the hon, Member
has asked as to why the pujari has not been
taken into custody. I would request the hon.
Mcmber to take this matter up, if he so thinks
fit, with the Himachal Pradesh Government
because this is a law and order matter. But as
far as we have been able to ascertain, Ishwari
Prasad is the person who had lodged the FIR
early in the morning of 7th and from the in~
formation received it scems that he had said
in hia FIR that he had locked the temple and
gone out and then he had come to know that
this had been lost. It appears that he is per
haps the pujari, beonuse the key is in his pos-
semion,

mmmwmmm
I thick, have been susficicntly dealt with,
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SHRI VIKRAM CHAND MAHAJAN;

How many have been convicted so far and
what is the maximum penalty ?

SHRI SIDDHARTHA SHANKAR RAY;
With regard to the number of thefts from the
year 1952 to 1970, I have gonme imto all that
and I find that up to 1970 there werc 165
thefts and up to 1971, taking the Iatest theft
into account, it could be 168. I should be
delighted to give the hon. Member all the
information if he kindly comes to me for this

purpase ; I have all the figures with me,

SHRI VIKRAM CHAND MAHAJAN s
How many have you convicted so far ?

SHRI SIDDHARTHA SHANKAR RAY :
There have been 5o many cases.

off wATre wew aaw  (wfagr) ¢
yorw wga, & ol wgew v oage
Al g fr oY faeg wwf wob qot
fararcor 2 o ey ¥ & 1 Afiew oF arw
wit ot & fr oy & ot aftr
e s v Naw ¢ F
FgT wrgan  fis Wi ardy gfaat A sl
®Y 7§ & Ay oF gia wr vh Y 0
&, T THT AL v ¢ 1 Ay w
WA ¥ FTHTAT AITE R A6 T W
waar & gheow afex ¥ s wiew
gia 3 ot 9 gk, ok fawg % 7 7§
1 gferw w g & o, 99F g N
& arowr T W § AT sgAr
wrgar § fe gfe fewrr & &l & ol
feeeit ¥ gferer ¥ naywerT W e
# ¥, fowd sror o @Y avolt ¥ ag
%% A A | Wk ey ¥ § 19 arbw
¥t Yo ¥ o W w0
10 ardrer ¥ oy et fawely 3 off @

“Meanwhile & powerful Bombay ant-
que dealer arrived here to negotiate on
the purchase and iranshipeoent of the bronze
piece to America. He was reportedly sta-
ying in & South Delhj hotel for three days
oThe local police were informed of the dee-
ler's visit and the presence of the Vishou
bere by the informer.” +
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Ao fewlt #r glire ¥ S ST wri-
Wt # St T A QWi § fe
wot g aedt ¥ e @ ad e
W &te dto arfo w AT o | A 9
%8 X oo § R AT e o arfo WY
TR TIW 7 1T AT Ty @ gaer &
g T gar 1 & 0 war g sqfengt &
A ot e Fro qrfo ¥ FHA T WY
zT FEAT W AIX I W TWAY FR
W aesd ¥ fadr g3 &1 A A wiw 3¢
2 & o ot A WY @Yo Yo ke ¥
g% fear sl o

WhaEm & g 9T wRAE fE
T AT G FAAHT TIHC F F9
€ a4 T 7 g @ g ? AR-
{0 wgfagn § g5 7§ A & A gard
gregpfs $ag ¥ I A aFd syar-
feat grao oo W @ gfa ST E 39
FrO 8§ wEAr w4

et v qg & & W ey e
wrefty wE Tl 9T % gUaey fawm &
¥fess afasrd aar g9 fadraw Teied
afc xa o &1 I0Aw SRR fe N
gfrat s NG sH a7 A §
qrery ¥ wqr ag  gATEY wiepfas wag}
it § e & gfawi § 7

¥ Ny ww ag ¢ B w0 e
v gfagi ¥ goar & fad, @ f& wreaw
¥ gy wiepfas At YRegrfar wQge
2, dwgrr ¥ ar wifas et ¥ fedy gf
TR BYH W oAryAr S 7 W Xw
a<g 1 w1 fear wrar § @ wad felt
wre oSt ¥ oy aw A & awgrEat §
W wifas st & g stewen Bt o
AT WY swAeqT Sravh awr oW
weet § 1

qiwdt e & ag A Wi § e
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T GTFTT HurgraEt F e wfdy F oy
gtepfes duw v Nl wf § IR
et gfvat ¥ o gl ay Wt fewre
Tt & ?

SHRI SIDDHARTHA SHANKAR RAY:
Sir, the hon. Member has asked me five
quecstions,

The first is as to whether the Government
should entrust the investigation to the C. B, I.

persons and they are in posession of certain
facts which, as I said, in public interest, I
cannot disclose before the House. This makes
it appear that the Himachal Pradesh Govern-
ment s in perfect powemion of facts and is
carrying out the investigation on right lines.
I do not think the stage has come for the
C. B, L. 1o intervene, But if the hon. Member,
as he pointed out has mny particular pames in
miod, I shall be very grateful if he can see me
and give me the facts and the names which he
wants to be taken into account.

With regard to the US Government, the
investigation is going on and, if necessary, we
will take up the matter at the Embassy level,

With regard to having proper persons at
ports in India to check satiquities being smug-
gled out, I have alrcady mentioned that
amongst the ten proposals that the Govern.
ment has made and is intending to carry out,
onc of the proposals is to provide for such
facilitics and to appoint six persons as Deputy
Superintendent Archacologists who will be able
to identify antiquities.

With regard to the sctting up of a protec-
tion force, 1 am glad the hom. Member hae
mentioned this because that {s also a point
which | mentioned the day before yesterday
when we bad a conference. We are trying to
find out the fnancial implications ofit. But
we have, as 1 have already mentioned, sanction.
od over Mmmdmw

With regard to bis 6th point, that is to suy,
whether & catalogue is being prepared of idals,
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we are'doing somcthing better, We arc having
a photographic documentation of the various
art treasures and objects that we have in
numerous places in JTodia. This is a must and
1 have no doubt whatsocver that the Govern-
ment would try to bave this documentation as

carly as physically possible.

off wrewre stere e oA R
Fep e A am qTL Ty aw §ar
% I5ET wrAwT IR § 1 W [eEAwr
¢t fr ot uiy o afess safemaY ¥
fagg wriart & A fgwaw | gafam §
wrgar 97 6 #o fo o W wiw wr
s & fear Iq 1 qar AT w7 fRar
 wrar 1 A9 DA L 4 I fgmeT &
FAFr 27 ¥ srfam FEr )

SHRI SIDDHARTHA SHANKAR RAY:
I can assure the hon. Member that the Hima-
chal Pradesh Police is already taking the fullest
assistance from the CBI and the responsibility
for investigation can be transferred from the
State Police to the CBl only at the request of
the State Government and if the hon. Member
has no contidence in me, hemay not accept
the facts I give.

SHRI G. P. YADAYV : I have confidence.

MR. SPEAKER ¢ Pleasc don't convert this
motion into a regular hour for debate, ‘Thisis
a very simple call attention motion, Please try
to be relevant,

SHRI  SEZHIYAN (Kumbakonam):
As a conservative estimate by an expert, during
the past ten years, antiques, rarc manuscripts,
precious miniature paintings and ancient jewel-
lery and idols to the tune of Ra. 100 crores has
been smuggled out of the country, It is a very
conservative estimate and it is published in the
papers, The Minister says that there have been
only 6 thefts involving the Joss of 4 stone sculp-
tures and 11 bracket figures from Kbajuraho
Idon't doubt the sincerity of the Minister or
the officer concerned but the whole troyble is
that the Government and the officers themsel-
Ves do not kaow how many sculptures are there
'8 cach ofthese temples and ancient monu-
Tments, In the stattment made by the hon.

JYAISTHA 31, 1898 (S4K4) Sn?w%ma T (C A)
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Minister it has been stated that “in order to
have a complete documentation of sculptures
and protected monuments a phased programme
is being drawn up by the Survey.” That means
that the Survey does not now have a complete
documentation of all these sculptures in any
particular place, Therefore, whether 100 have
been stolen or only 11 have been stolen, they
do not themwelves know. The papers have
uniformly stated and it was stated by all the
correspondents who visited the spot and made
inquiry in those places that 110 pieces of
sculpture have been stolen at Khajuraho,
Whenever they take a cue and go to unearth
any antique shop or hoarding place, they find
not 5 or 6, but 100 or 150 picces. For example
in February 1969, the Rajasthan Minister for
Home Affairs in Rajasthan Assembly has
stated that 48 persons have been arrested
on charges of stealing 200 idols from monu-
ments of Rajasthan ; he also added that of these
10 were recovered in Ahmedabad, 10 in Palan-
pur and 152 in Delhi. Delhi seems to be not
only the political capital of India but the
capital city for smugglers, as their clearing
house,

In this connection, I want to know why the
Government, in spite of hundreds of idols and
sculptures being stolen have 30 far not
prepared a complete documentation of all the
priceless sculptures and antiqus. It is not as
if it is the ingenuity of the idol-smugglers and
the international group which is working, it is
much more so due to the corrupt officials and
the indifference of the Government towards
the preservation and protection of the cultural
wealth of the country. Smuggling in the form
of nylon, gold and watches has been coming
in, but this is a smuggling of a reverse order.
I do not know whether the Government is
taking proper carc of this one. The hon.
Minister has been toying with the idea that
it is a problem of the State, thelaw and order
problem of the State. May 1 inform the Minis-
ter that preservation and protection of monu-
ments of archacological interest is solely the
responsibility of the Centre ? Law and order
problem comes only after the idol is stolen.
To preserve the idol and to protect the monu-
ment, the duty is that of the Central Govern-
ment, If the Central Government feels that it
cannot do that, they cas transfer this duty of
loolging _ afier historical monuments to the
State Governments, I want to know whether
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the Minister is prepared to transfer the work
relating to maintenance, presérvation, ctc, of
thesc ancient mosuments to the respective
State Governments,

He meationed that Government are taking
the help of Interpol. I wantto know whether
any antique smuggled out of the country has
ever been recovered with the help of the
Interpol or any other form of such agency.

Therefore, these are the three specific points
1 want to know.

First, 1 want to know why documentation
has not been prepared in spite of huadreds of
sculptures being stolen out of the country.

Sccond, I want to know why law and order
problem has been brought in, while the duty
of protecting and preserving of the ancient
monuments is that of the Central Government.
I want to know whether Government are going
to transfer this to the State Governments.

Thirdly, has Interpol been of help ? In how
many cases you have recovered the lost items ?
These are my questions.

SHRI SIDDHARTHA SHANKAR RAY:
Three categorical questions have been put.
The first question was about documentation,
1 have cermin figures before me which show
that from 1967 on wards there has been &
remarkable rise in thefts of art objects and this
has doubled since 1967. There has to be a
proper documentation in respect of these
things. This is a masive task and as the hon.
Member will know, this has been going on for
some time and we expect that within some
reasonable time we shall be able to do this
documentation completely.

With regard to the second part, 1 have made
it very clear, It is not my intention simply to
say that it is a Statc matter. If the hon,
Member will look at my statement he will see
this. In these matters the States and the Centre
have to work together, not only for the purpose
of preventing these thefts, but also for the
purpose of recovering stolen objects. It is for
this purpose that # Conference is being held
on 30th June in Delhi where the whole matier
will be discused fully and elaborately,
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So far as the Interpol organisstion is con-
cerned, as the House knows, they work through
various crime buresms in every coumtry, In
India the CB] is the crime bureau and they
work through various such crime buremws in
various countrics. As hon. Member knows,
Interpol has been cffective and some results
bad certainly been achieved. It is only proper
that we should take advantage of the only
international organisation that we have for
this kind of thing. We have taken steps to
inform the Interpol authorities about the thefts
which have taken place.

PROF. §. L. SAKSENA (Maharajganj) : 1
thank the hon. Minister for his determination
to sec that these thefis do not occur in future.
But, ] want to know about ooc thing. 1 have
got with me a copy of the Times of Incha report,
*The Idol Runners of India’ in its issue of the
19%th Jume, 1971. And it says that at least a
thousand idols, plates, carpets and jewels have
been stolen during the last ten years, and they
have all been s0ld to people outside the country.
1 would like to know whether our Department
of Archaeological Survey has been sleeping all
these years. The hon. Minister may be bring-
ing in these new reforms into action now. But
what was happening during the last ten years ?
I think the hon. Minister can give us some
information on this. I would like to kmow why
the Department was sleeping over this for so
tnany years,

The Hindustan Times in it editorial daved
20th June Says :

‘A nation’s ancicnt treasures and monu-«
ments are the soul of its history and culture,
and then goes on to quote the famous words
of Dr. Johnson that “‘they are parta of a
natioms pedigroe, make chroniclers of change
and refinement as socicty moved through a
process of challenge and response into its
current character, its current mores."”

1 bope the hon, Minister agrees with these
sentiments. The hon. Minfster is now {nspired
to action because of the colossal thefts of our
antiquities. I would like to know whether
Government were sleeping over these theflt for
the last so many years. Itis a very important
duty of the Government that the antique
treasures of & riation should not be allowed to
be stolen sway,
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The hon. Minister has referred to the State
Government's responsibility. This Depasrtment
is under the contral of the Central Government.
The State police can certainly help. But
primarily, the initiative should be that of the
Central Government, For iostance, the
Chmaba idol is the responsibility of the Central
Government and they should take the initia-
tive in recovering it. The State Government
can only belp with their police. The Centre
cannot shift the respomsibility to the State
Government. I do not want that the hon.
Minister should take shelter behind the State
Government. If the Central Government are
serious to protect their idols, and other
antiquities then the State Governments will be
glad to help,

The first information report which was
lodged with the Himachal Pradesh Police was
that an idol worth Rs. 4000 had been stolen,
The idol is worth Ra, 70 lakhs, but if it is said
in the FIR that an idol worth Rs. 4000 has
been stolen, the police will treat it a3 an
ordinary theft ?

So, 1 would like to know whether the hon.
Minister will give this whole inquiry into the
theft of Vishunu to the CBI and then ask the
State to help them. It is not proper for the
States to start investigation and then for the
CBI to come forward to help them. If the
CBI starts the inquiry first, then I am sure
somec important things will come to light.
What is now being done is not the correct
procedure,

I would like the hon, Minister also to inquire
into the details of thefts mentioned in the
Times of India dated the 19th June, wherein
there is & Jong article giving the liss of idols
stolen from India and mentioning thousands
of cases of thefis of idols at various places
during the last ten years. If the hon. Minister
does not have the paper, I am prepared to
give it to him, and I would like him to inquire
into all those cases and sec that the stolen
antiques are restored to our country and that
o more antiques are allowed to be stolen
away in future,

I would aleo like to know whether the
vishnu idel is sifl in India, Thete 18 a report
in the Notinal Huald 1o .the effect that it is

L
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still in India and some where in Caleutta. I
do not know what the truth is. I do not know
whether there has been any real search for it in

India. If it is in India, then it must be found
out and recovered,

SHRI PILOO MODY: It is in India,
becawse God is everywhere.

SHRI SEZHIYAN: The hon. Minister
comes from Calcutta, and, therefore, he should
koow it better,

PROF 8. L. SAKSENA : Ifitis in India,
the piece should be recovered. If it has gone
to America, then all efforts should be made to
restore it to our country, because things taken
by theft should not be allowed to be taken
possession of by the museums elsewhere, I
hope that the hon. Minister will gwe a
categorical answer to my questions.

SHRI SIDDHARTHA SHANKAR RAY:
Government fully shares the concern expressed
by the bon. Member with regard to the loss of
our art objects.

The first thing that he has mentioned is
that thousands of our art objects are being
stolen, and he has asked what Government are
doing about it. I would submit that there are
art objects and art objects. I am not trying to
defend any organisation or anybody else. But
what I am trying to point out is that there are
art objects and art objects. There are art
objects which are monuments which come
within the category protected monuments or
protected objects ; there are art objects which
have been declared by Government as being
eligible to receive Government protection,
There are also art objects which do not come
within this category at all,

PROF 8. L. SAKSENA: I mention art
objects coming within the jurisidction of the
Central Government,

SHRI SIDDHARTHA SHANKAR RAY:
In so far as art objects which come within the
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irumediately get up and say that I am taking
much more time than I should. So, I would
request the bon. Member, when he bas got
some time, to contact me, and I shall give
him all the figures and discuss the matter with
him,

The second point which he raised was with
regard to the State Government'’s involvement

in the matter.

I thought I had made the position absolutely
clear that whereas the protection of ancient
monuments and art objects coming within the
purview of the Archacological Survey of India
is the responsibility of that department, in-
vestigation with regard to thefts of these objects
is & matter which has to be taken on by the
State police concernmed. The State police, in
its turn, may seek the amistance of the CBI or
it may not. But it is for the State Government
to decide whether it should refer any matter to
the CBI or not. It is for the purpose of working
in greater co-ordination and bringing about
cohesion in the working of both the Central
and State Governments in these matters that
we have called this conference on 30 June, 1
hope we shall be able to formulate a clear
scheme with regard to this matter.

PROF S. L. SAKSENA: The maiter is
so scrious that the CBI bas to take the
initiative,

SHRI SIDDHARTIIA SIIANKAR RAY:
Unless the matter was serious, the Chief Minis-
ters concerned would not have been written to
by me and this conference on 30 June would
not have been called.

The last question was whether the stolen
Vishnu idol was in India. I have said in my
statement that there is no evidence yet to show
that it has gone out of India but I hope the
hon. member will understand and pardon me
if T say that it is not possible for me to disclose
any further facts on this matter since the matter
is under investigation,

oft gheware feg whww (Qgs)
ofiF agw, Aok 2w wvw frew )
Wt g ¥ qré ghn, ST o ey
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Gt e g & St g} W HF O
"t ¥ e s & wT & W ahr el
qoy o § 1 (sreeny) it st & W
¥ qud § fy o & afer s A @
ISHTLH AT §AE

weuR S - W ot oY wrE &
§r dar fe €

it ghevare fag wiww : darfe o
TEY ¥, Yur Ay g ¢ B g Awar
ferofrae 7 @ & g 1 Al awd
T a3, ¥fET 5T ofr s Iy
qEt @) gwit gopkee fafrere & adr
ATYH AT ¥ F77 Fr 97 a1 gow HTST w1
o g, afFr g et ST av g f
SR Ay g vifafafae s ofr Y &
AR TEZH 9T AL BET 1 R AR AT
g g e az w1 wpEr am oad @,
foet fosirerd wgm o7 &5 & i)
faeft & uw aer wader szATE v dar
g i am fafreramge & AW ¥
wgam gar @ froag dv gl
FAYET 7 JqAT §, IAWY A4 F ATHTC
gfefewe feam awar §, a7 oF Jwdw
da ¢, foed o & SvaTw §, o el
¥ 73 et K @A § A N agw
Y g qC ATEET A 7 W aw
aral w1 dE g ag Jewifefelad) Rza
T arfr a1 et § ) w7 T W
gfeaT T ¥ st § s g o
IFwt Agf A oedes Rl 8

7g ¢ awErE ¥ avr § i faey
WA WY gfer ®F qg W fear i,
& gew wrre fear oy it gaw o
TEE AW ATX | gy g ¥ v e
fard 1 fox o & Rrwraw fork
W | a® Ay sy fae o fesi oy 8
fufrezT amew & wok Rede ¥ wrar §
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5 ag ¥o X ¥ A o7 QAR FF A0
w &1 g W F «f wivw
firarr o & g AT wgw @ and
xhor 1 ok frg ag Ao o g
Ty W ¢ & ITer grend v ¥ fag
AT WY ¥R IE I 7 arq ¥ §F A0
AERT & g A quar WA g R e
TE T F2T WE AW T A Y T
wergy w and § fir g & ovew e
da ff e ?

fra eafrer & o § st fr dww
# ara § g8 Dfafess snoft & w1 &
Fx A¥ wifgT & o § % ww Wi
Fr g A I AW AT JWH
yrrrEft o s Al
fet s & A=|T N qF AW
frr 49—

g efrfer st agas f, afeq
s ferdy seTor 7 ot aT T FT CHE AT
Srat o gaR w3r fear—wfia | g
o fegraegt Anr @ faere faarae gy
7 faar safer & 1 @ & ot W &
aX s At § fr aggw Ao ¥
LW, Ay f& oF AT FAWET By
AW Afeq ¥ $g AW FaTAT AR §
AT W w7 gy Nfafers adfo &
Y Zra g awar ¥ | A qg AW IV
FamT W W Ao g ar A 5
R vk Nfafews (exdaie wafer a8
%Y oy ?

SHRI SIDDHARTHA SHANKAR RAY :
Three questions have been asked. The first
Question relates to what I had stated with
regard to this also being a part of the law and
order problem, No matter how the honm,
Member may try to emphasize the point, the
I“"d"“w!mmyﬂnn A case of
Mh:mﬁﬁnmwm of the
State Government conoened, and the Centre
Caunot pomibly: intdrfere in that, And X will
ropeat that we have aalied this cotférence on

the 30th June for the purpose of formulating
specific plans so that these thefts can be pro-
perly investigated and the stolen objects
recovered.

So far as the new law is concerned, I have
already said that a Bill for the purpose will
be introduced in this House, and I hope that
during this session or the next, the Bill become
law. The hon. Member hoped that the Govern-
ment would enforce the law. The Government
will certainly enforce the law, the law try to
enforcc the law which is passed by this
House, but I am sure that this great House,
will also be very vigilant in this matter, for a
Government can only be as vigil i1t & the

Parliament to which it is responsible.

With regard to the third matter, the hon.
Member perhaps raised this question more in
jest than in seriousness, because he went into
the question of political smuggling and all
the rest of it which has nothing to do with the
calling attention notice before the House. I do
not think he really wants me to answer it.

sit ghevare Tag wfew . sa% fag
|7 oY U FT AT @ & I AR qE
A srradwere gfefede aT @ T

SHRI SIDHARTHA SHANKAR RAY:
When the Bill comes, he can put in an amend-
ment.

12,55 hrs.

RE: PASSING OF THE MAINTENANCE
OF INTERNAL SECURITY BILL

SHR1I PILOO MODY (Godhra) : Have I
your permission to make a brief statement ?

MR. SPEAKER : On what matter ?

SHRI PILOO MODY : On the matter of
the pasing of the Maintenance of Internal
Security Bill, I have given you notice, On
Friday evening at the end of the debate there
was a great deal of nose and the entire

opposition except mysell walked out.

SHRI C. M. STEPHEN (Muvattupuzha) 1
T efie off @ point of order, There are certain
rules. .
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MR, SPEAKER : Let me listen to him for
& minute,

SHRI PILOO MODY: No doubt there
was a great deal of noise at that time. I waa
waiting to cost my vote even though it might
be a solitary vote agaiost that Bill. I feel
aggrieved in the sense that I was deprived and
my party was deprived of the right to register
its protest through a vote on that particular
Bill. I realise there was a lot of noise going on
and I do not want to enter imto any contro-
versy nor am I demanding 3 CBI enquiry. I
shall be sathfied if 1 am allowed to listen to
the tape and make sure for mysell that a vote
was taken on that Bill. 1 assure the House
that even the sighs of the Deputy-Speaker are
registered on the tape. If I am satisfied 1
shall make a public retraction of whatever I
have said ; otherwise I leave you and the
country to judge of what may have been the
truth in the matter.

SHRI P, K. DEO : (Kalahandi) t Tnis is
a very genuine request.

MR. SPEAKER : Order, order. 1 beard
about it on that day. You came out with a
Prems statement, which 1 cannot appreciste
very much. Your letter rcached me today
and your statement was dated the 18th. It is
so much cmbarraming. I bave made it sure
from the Deputy-Speaker that every procedure
was followed and it was put to vote and the
Bill was passed. 1 have seen the old rules.

SHRIP. K. DEO: Have you heard the
fape.

MR. SPEAKER : I caonol sit in judgement
over the Deputy-Speaker or the Chairman who
is presiding ; I am not prepared to go through
it. I rely onthe text provided t0 me and on
what the Deputy Speaker who was in the Chair
tells me. Icannotsit in judgment over him

norcan I take any action....(lekerruptions} 1
am not going to allow any discussion.

oft zx fagrd et (srfrg) -
aorw wgw, & ox@ 97wt W wiw
g A X fviy ¥ fagr, ap fmig
g @ & g AW A wwW
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o | Ffev @l ¥ qEr pur Feg
W A qOF qET wigar § fe s
o $ e A wrie dor Y o A
T 27 ¥ geegt W g § ok qaow
g 2. (swwwmw).... @ fedr wfiwy

qrew wgd § ag & W § 1 & o qAN
AR IS T § !

MR. SPEAKER : So far as the Chair b
concerned,. ... his own olservations are more
important and his own knowledge om the
aflairs has been conveyed tome and 1 prefer
them to any other. If you do it it will be set-
ting a very unhappy precedent for the future,

12.58 hrs.
PAPERS LAID ON THE TABLE

Kznotenz (Frxamion or Criune Prices)
Seconp Amor. Orpzr

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI) : 1 beg
to lay ons the Table a copy of the Kerosene
(Fixation of Ceiling Prices) Second Amendment
Order, 1971 (Hindi and English versiom)
published in Notification No. G.S. R. 809 in
Gazette of Indis dated the 28th May, 197],
under sub-section (6) of section 3 of the Emen-
tial Commodities Act, 1955, [Placed in Library,
Sec No. LT—473/71.)

12.59 hrs.
MRSSAGCE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following memage reccived from the Secretary
of Rajya Sabha v~

*““In accordance with provisions of sub.
rule (6) of ruls 166 of the Rules of Procedure
and Conduct of Business in the Rajya Sabhwm,
1 am directed to return herewith the appro-

pristion (Railways) No, 2 Bill, 1971, which
was passed by the Lok Sabba st it sitsing held
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on the .i5th Juge. 1971, and transmitted to
the Rajya Sabha for its recommendations and
to state that the House has no recommenda-
tions to make to the Lok Sabha in regard to
&e-idn "

13 ers.
ARREST OF MEMBERS

MR. SPEAKER : [ have to inform the
House that I have received the following wire-
less message, datod the 20th June, 1971, from
A. C. M. I, Kanpur :—

“Shri R.R. Sharma and Shri Maha-
decpak Singh Shakya, Members, Lok Sabha,
were arrested at 11,05 hours oo the 20th
June, 1971, at Kanpur Central Railway
Station, under Sections 147/341, Indian
Penal Code, read with Section 120, Railway
Act, and lodged in District Jail, Kaopur.
The sbovementioned members along with
several others belonging to Bhartiya Jan
Sangh were demonstrating at Railway Station
aguinst the increase in railway fares and
obstructed the movements of the Lucknow.
Jhansi Mail by standing before the railway
cngine of the train. Offence cognizable,
They were offered to be released on bail
but refused to furnish bail. Case Crime
No. 445 registered at Police Station, Govern-
ment Railway Police, Kanpur.”

MR. SPEAKER 1 We will take up the next
item after lunch. I may tell the hon. Members
that it was decided by the Business Advisory
Committee and accepted by this House that
there will be no lunch hour from tomorrow
onwards. S0, You can have cither a heavy
brunch or go without lunch as you like. This
is your lmst lunch today.

ot g W ewwm (gw) : O
HY ¥y oW Tt g ?
MR. SPEAKER : Aslong as you do not
reduce your weight,

13,08 hare.

The Lok Sabha adjesrsed for Lunch till
" Fouriom of the Clack

i p——
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Gyjarat (Res.)
The Lok Sabka re-assembled after Innck at seven
minuies past fourisen of the clock

(Mz. Drrury-Seeaxer in the Chair]

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, I have written a letter about
the fraudulent action taken by the Chairman
of IOC. Before the Commision they produced
a fraudulent file, & dummy file. It is a very
serious matter. Government should take note
of this, arrange for a thorough investigation
and see that sort of thing isnot repeated in
future. It has come up very prominently ia
the prem this morning.

—————

14.08 hrs,

STATUTORY RESOLUTION RE:
PROCLAMATION ISSUED UNDER
ARTICLE 356 IN RELATION
TO THE STATE OF
GUJARAT

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) 1 8ir, on behalf of Shri XK. C.
Pant, I beg to move :

“That this House approves the Procla-
mation issued by the Prasident on the
13th May, 1971, under article 356 of the
Constitution in relation to the State of
Gujarat.”

Copies of the Governot’s Report relating
to the issue of the Proclamation have been lajd
onthe Table of the House. I shall briefly
relate the circumstances necessitating recourse
to the provisions of article 356.

It may be recalled that immediately before

the Sist March 1971 the Chief Minister, Shri
Hitendra Desai, submitted his resiguation.
However, subsequently be staked his claim to
be invited to form a new Ministry. On com-
ing to the conclusion that Shri Hitendra Desai
enjoyed the support of the majority of the
members of the Legisiktive Asembly, the
GoVerner invited him to form & new Ministry,
which Sbri Hitendra Desai did on the 7th April
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1971. In the month of May, however, after
a number of members belonging to the ruling
party in the State, resigned from the party,
the Chief Minister advised the Governor to
dissolve the Legislative Assembly. I may point
out that the Legislative Assembly on 29th
March 1971 had passed a vote on account for
expenditure for only the first four months of
the financial year 1971-72 and the budget for
the remaining part were to be passed before
the 3lst July 1971, The Governor explained
to the Chief Minister that if the Assembly was
dissolved under article 174 (2) (d) of the Cons-
titution then it would not be possible to pass
the budget by 31st July and the administration
come to a standstill. The Chief Minister
appreciated this difficulty and told the
Governur that he had no objection to the issue
of the proclamation under article 356 of the
Constitution, He did not press his claim to func-
tion as carctaker government after the disso-
Jution of the Assembly. The Governor was also
convinced that the Leader of the Opposition
was notin a position to form a stable Ministry.
He, therefore, recommended that the President
may take over the administration of the State
under provision of Article 356. In accordance
with recommendation the Presidential Procla-
mation was issued. On 13th May, 1971 the
Legislative Asembly was dissolved. We are
keen that eclections should take place in the
State as early as possible, Members are aware
that the Election Commission is undertaking
revision of clectoral rolls in a number of States
including Gujarat. The revision is expected
to be completed in October this year. FBlec-
tions will be held on the basis of revised rolls.
In accordance with clause 3 of Article 356
the Proclamation istued in relation to the State
of Gujarat will cease to operate on 13th July,
1971 unless meanwhile it has been approved
by the Parliament. As 1 have stated, Sir, it
may be possible to hold fresh election in
Gujarat on the basis of the revised electoral
rolls only after October this year, I would,
therefore, request the House to gmant its
approval of the Proclamation so that it may
continue for a further period of six months,
The Proclamation has already been approved
by the other House. 1 may be permitted to
state, Sir, that while the State remainy under
President's rule the SBtc’s Administration will
give the fullest comsideration to thewievh of
the public opinjpn. We proposc to bring
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shortly before the House a Bill secking to dele-
gate to the President the legislative powers of
the State legistatare, The Bill will as usual a1so
provide for the constitution of a consultative
committee consisting of Members of Parlia-
ment,

Lastly, Sir, 1 may state that during the
President’s rule the concern of the Goverament
will not be confined to the day-to-day running
of the Adwinistration. All powible ateps will be
taken to speed up the development of the
State .

MR. DEPUTY SPEAKER: Resolution
moved ‘““T'hat this House approves the Procla-
mation issued by the President on the i3th
May, 1971, under article 356 of the Constitu-
tion in relation to the State of Gujarar.”

SHRI DASARATEIA DEB (Yripura East) :
Mr. Deputy Speaker, Sir, the impusition of the
President’s Rule in Gujarat—I should say —
was an oulcome of the horse-trading of the

Ruling Congress Party.

The first phase of the political game which
has been started and shamelessly pursued by
the Ruling Congress to topple the non-
Congress Ministry that existed in the States
has been completed after the diwolution of
the Punjab Legislative Assembly. The non.
Congress Governments of Uttar Pradesh, Bihar,
Mysore and Gujarat have been toppied one
by onc through defections—and latest assault
was made on Pumjab.

8ir, in Uttar Pradesh and Bihar, the ruling
Congress has succeeded not only in toppling
the non-Congress Ministry but alw in install-
ing of Congress Government with the help of
the defectors. Sir, this defectionary tactics
should be discouraged all over the coustry.

Sir, in Tamil Nadu, Ruling Congress had
to give a blank cheque to D, M. K. because they
aceded D.M.K's amistance and in fact they
got benefit of getting a sizeable number of
MPs from Tamil Nadu with theis Lelp, Be-
sides, the Ruling Congress is not in a position
in Tamijl Nadu (o create defections among the
D.M.K. MLAs». But if they bave that vitality



18 Proclamation re,

of creatiyg defections among D.M.K., I am
sure, DIM.K. would slio not have been
spared.

The toppling of Kerala Government does
not arise at present, as cveryone knows that.
Achut Menon Ministry in Kerala is yet serving
the cause of ruling Congress, and in fact with
the support and patronisation of Indira Con-
gress, Achut Menon Ministry came into exist-
ence and s still surviving.

Sir, every one of us knows that the Central
Parliamentary Board of the Ruling Congres
has taken a decision of toppling non-Congress
Ministries in the States and has directed to
their counter-parts in the States to act
accordingly. If I may say more crudely, they
have directed the Congress leaders to kill the
democratically elected non-Congress govern-
ments in the States. If it was done by some
other parties, the ruling Congress would have
come forward with the Preventive Detention
Act and other things, butsince these people
themselves are doing it, they are supporting
this dirty game.

Immediately after the conspiracy of creat-
ing defections, which had been hatched in
the CCential Parliamentary Board of the Con-
gress itself, it started working in full swing
ke magic, particulaily o State where non-
Congress ministries existed,

The ruling Congress was found very much
jubilant as long as the action of the Governors
paved the way for Indira Congress to come to
power by horsctrading in the States. But in
the Punjab case we found that they were some-
how or the other unhappy because it did not
serve their cause.

You remember, Sir, we always discouraged
President’s rule and not only discouraged but
bated this defection business. Sbri Jyoti Basu
wasnot given a chance to form a ministry in
1968. 8hri Dharma Vira acted at the instance
of the Chief Minister. Shri Jyoti Basu was
not given the chance to form the ministry and
1o be examined about his majority by the
Aunembly itse}f, But this action of the Governor
was applanded by the ruling Congress Party
at that time. The action of Shri Dharma
Viraat that time was against the letter and
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spirit of the Comstitution of India, but it was
supported by the Congress because it had

served their cause,

Coming to the State of Orissa, the samething
had happened. The Orissa Assembly was
dissolved by the Governor on the advice of the
Chief Minister just on the eve of the mid-term
poll and the Opposition was not thus given a
chance to form a ministry, even to have a fair
trial to form the government there, At that
time also the criticism was that the Governor
should not have disolved the Amembly in
accordance with the wishes of the Chief Minis-
ter but should have examined if the was any
pomibility of forming the government by an-
other party or group of partics. Butatthat time
the Congress fought against those critics and
gave a clear certificate saying that the Gover-
nor of Orissa did the right thing by dissolving
the Orissa Assembly and as such he upheld the
provisions of the Constitution. The support of
the ruling Congress to those acts of the Gover-
nor was subjective because they helped the
Congress to regain their potition.

But in the case of Panjab they have not
accepted the action of the Governor with an
open mind because he did not oblige the
Indira Congress by allowing it to form the
government with the help of the 17 Akah
defectors in Punjab. It was in everybody's
knowledge that the Indira Congress had desi-
gned to give birth to the Gurnam Singh Minis-
try, that is, the defectors' ministry, in Punjab.
If Shri Pavate had not tnrned the wheel, a
defectors’ government might have come into
~xistence in Punjab and the horsetrading of the
ruling Congress might have reached its full
moon. But that conspiracy was foiled. Who
knows if the Rs, 60 lakhs of the State Bank,
would have had any part to play in the defece
tion of MLAs ; it is for them to answer.

The Congress leaders always make a false
gesture that they are advocates of democracy,
but the nation has been witnessing that they
show respect to the provision of the Constitu-
tion as long at such provisions of the Constitu-
tion serve their end and they never hesitate to
violate them ifthey sce that they no longer
serve their cause.

Here I should refer to very noble words.
Inherent character of capitalism is very very
seifith,
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{Shri Dasaratha Deb.]
“Capitalism permits democracy to deve-
lop as long asit serves to its end but capi-
talism frustrates it when it finds that it

no longer serves its end. Then, capitalism
openly takes the course of violence and

barbarism."

‘These are the words uttered by no less a person
than Pandit Nehru himself.

Our country under the Congress rule is not
advancing towards right direction. Direction
is towards more suffering for the common man.
The Congres party wants to concentrate all
power in their hands and that is why they
want & clear Congress rule in cvery State
That is why they are very much keen to impose
President’s Rule just to pave the way for their

coming to power.

We must discourage all these things. If the
Congrem party, after the General Elections,
had not indulged in creating defections among-
st MLAs, then the scrics of President’s Rule
would not have come. That is why we should
be very careful about all thesc things in our
country. Our countrymen must know how in
the name of democracy, the ruling Congres
is creating a very unhealthy atmosphere in the
country and how in the name of democracy,
by imposing President’s rule, one after another,
by creating defections of MLAs and other
people, they are gradually advancing towards
a fascist type of rule in the country,

That is why I oppose this.

o Wl AveEw g (sEEl) ¢
7 wgRa & veafy A I@ Aoy
N Fauw oiwfa & frg g
fore® aro o oor 7 owef ¥
s F QAT FH ST HINETC
T #t fewomr & A @ ov
wepfe & & gmA g v faar
war gy

&a1 v ot mrfrg aeen ¥ vy fr
ogt ot fednd] ol & gt F wowrdl
W1 ¥ o 4wt gt dgwy gy
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o wgt agt ¢ woere ¥ 42 gy, wrew
43 gg Wt o at o W o Wi
Wh & st v @ feoaw
Toerdt ®F froar are o gAE eem
Tt g vk ¥ ) g
o gt wd § 1 it al e
fagre ®t gvwre # frd g W g
T N3 ¥ FIEY W gy faq gy
vt RF A 4t dge F o o
TS At otEw svag A
A LI L ML
IR R | AT ¥ &t frE F qan
T ARy ¥ e far ¢ a3z
WA & s e few o
frg mdt Y, oo xa A feafn fem
TR T qgE yAA & ag
SR TE R 5 & fwd q¢ g
g fr agr st CEaTEgiE O
¥ S g e & e e o
& 0§ ai FARY fawarn @t om B fw
a7 i oft e ar Aavae i qeA
FeTE Tt ¥ ) qa: ety wew s
ragi 9T nw a et o e o
Fx sfergt ¥ &1 a9 frar g o
Al § 1w A e § 2 aaw
gC 8 T At s ¥WT W aw
WA XA § ) A wEw
& g o & ar ot wfor 9t & 43 gy
W & IeT oo ot @ § fR 3k
g F awoar g AR W A Iy
U ¥ o gt g o g e
T & &% & frg qoraw ¥ oy e g
R AT A few drt ¥ e ded
W AT vk ¥ aforny wrew oy feafir
W 7Y AT AR g

TR AT, W19 W AT Yo
1968 & g affy w1 1oy Fo o aix
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ggw! ag % oyt o e fedweo
% fieg yETL A Q& AQ, TAK ITW

quy | 9w afefy €t fodd 1969 &
qrow ¥y ey 7€ 1| Afem < ad
dra oy & wre A7 fedy wwre o Wk
wréar€ FTeTX AT I9 Frovd g afi
e 9w A W W@H F AFAK
fafeer Sy aff fed ond, aw aw
gowre ¥ 83 g S o wew B siveg
¥ @ graw gy Py dww @ @,
¥ xuwY vy ¥ §, o wraw v €
¥ e agrar W g, ¥ awwar fv oaw
A% a9 age ST §F d1 FL a7
At @r @ e A woe aofre
qTE X ¥ FANG W | ATHID Gy
grFTd 6y Al mang qeEa 57
RN T wqd s ¥ fgr
¢ aaety g7 § &3 g §W ae A
gawT quet 7 § B frelt 7 ey e
¥ faindt 2 F gL ¥ ) 9 IF
goaA 1 e § fgder ek A
ALHTT Z2A FT 9gH I« @M HAGr AV
A% T ¥ TG AN A T A7 q
g gfeddzw & FaW qow WA fean
#T Ao foT g a@r @ o€ ar I
af ) afew (5T I8 e AT IS
far T &YX T NS AT gIan T
R | UF oY O APTATT Agw AR
%t Hfw & oreht o § wfe 3 faz
fem oy w fr wgt 9x ST AR
Ao wr o € @ @
REIT &7 AT IGA TE qrQ
ofcfeufiy ¥ wow w73 W owifew &

i

% wg ywr § s o aF TR T
Sam P aft e WX E fo g @
WA #Y g aft T ww aw ;OAIL
T ot iy 1 argt ot S farhelY 2@

% gt % wrgw o avre §, vyt aet
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FoaTd &M AR sarlt woRTd T e
Ty A g | e & g wv
rET AT H ATy FA & R A A
s ey &, ST Froon & fame ¥ ¥
AT AE WTEAr § 4 ¥ g FT q2A B
gy & ¥feT g W fawe wwz
feg & or @1 & SAE Sy wew
hLUS &

“On 7th March, 1971, on the advice of
the Chief Minister, the Ministry was expand-
ed substantially, apparently in an attempt

to make it stable and check further defece
tions.”

A ATF IFA HgT E—

"Shri Desai still claimed the support
of B2 Members in all, which include 69of
Congress (0), 10 Swatantra, | Jan Sangh and
2 Independents, Congrem (R) has 66
members of its own and has declared sup-

port of 7 Independents, thus bringing its
total to 73."

IT IAR 73 A FT qWET 1A
g wafs @ T o fgdwr Tk
82 WY 4T §HGF ATA 4T | Iq GIHIT
& aqrfaex F1 ol 9w § qaX & ¥
Ty, T Sue gE Ry o fe @
fedwmi 07 & waW  ArOW feg U
fow fam M-mfde Now g7 & awd
1A ATAT 9T I9 FAGL 9 5T AT
N oE gr MY ) afs g v
i & AT | AW W AT AT ¥
agt WY € 9FTC & FIw oY 1 g
TR ¥ JYT A I AT X, T @A
qUATT T KT Ayt AAET vy
fagre ¥ Y o g Al SR MW A
ft ! g7 | AT X F gy AWy
ErT TR fewmy oY wrdarg ¥
T ATF FAGT QT FARAES
Fr€, g8 gTwT A froar war | g
¥ o oy o o wrewd ¥ aw A §
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SHRI K. 3. CHAVDA (Patan): Mr,

wWifs 9% a% T T N sriavedt
ool W @ A & wrpo AT
TR ATAN A W | OF Y qAY v
I § AT §, ITHH T FHAT € AT
ug § a9 § 5 @ axw Y swyfen)
¥ FIAT UFT AT {YT gTaC § 979
at i gt &, 99 ¢ fawie s
Fraar &7 ww 1 AL FrAwrd # v @
fr go o qf 39 o vcfasre s
faw g9 faefy <= & o B g A
T 91 JAT FEr o @ e ek gdoeny
& @Y ¥ wae g wifgy 1 afe
e X wgram s Wi &4 FIww B
afr feer Aawr g, § ¥ gw AdY
fawa g1 & faw 9T 5@ Fzwa &1 oy
¥aft ovwar g f faddt 2= & o
fadema A1, ST TIT AT ASGT FEAA & |
faelt @ e &t fawm § @w}
aradrg & ®t fedr fexg 97 qgwar
wrfgd | a7 Qav fear mar &1 g@L R
& goraT A1 AN et ¥ o
Ty TE A A AT AT WA qAIFQ
#7 faatw gt 7% | g yarEy F vfasy
% fRogsdy g goft 1 uv  AaEy
foQrey g7 gL AWA AT TE, TAHY oA
o grawFa g1 & wvdAr wom g s
4 wgraq ww gvL ¥ at fedwix A
vfusm @A s ey AT @
@ T ot wFTer R | fedwnor #Y s
wgra faar war A% o arey faan o fw
arag & A @ Wy WM& fag
HATH GO | ACH qF T&F &7, §F w7,
YT €T ATH IST FT A ATH HEAT
way &, w9 oW atr 9 womrmar g
qoE a7 A AN A A gar § Wy
sy ¥t gfee & sfaa adf & 1 e aw
W w Qer g e &Y Y graT A
T AT AT & e Y gl www
dar g wite 7 @

Deputy Speaker, Sir, before the split of the
United Congress in 1969, the Prime Minister
used to praise the Government of Gujarat as
onc of thc best, the most progresive, and
stable Governments. Really, it was praised by
all people as such, because, it has done well so
far as progressive measures are concerned, Tt
bas done well for land reforms, for prohibition,
for dairy development, for cooperatives and
30 on.

Sir, who is reaponsible for the fall of such a
good Government and for the imposition of
President’s rule in the State of Gujarat ?

It iz the New Congress and nobody else
who is responsble for the fall of thix stable
Government of Gujarat.

After this split, the New Congress wanted to
have its rule over all the States and siarted
toppling the Governments opposed to it by
offering various types of inducements to the
MLAs for defection, Onc of the inducements
offered by the Ruling Congress was that of
money. It is not only I, who say this. It was
said by Shui Manubhai Shah, our former
Munister, Government of [ndia, now & Member
of Rajya Sabha, who has written an editorial
in the Political and Economuc Review of
April 13, 1970, I would like to quote a para
of that editorial written by him. He wrote :

“Enticing by offer of money is a com-
mon phenomenon. This has now been per-
fected into an art and the price is rising
daily. As siated on the floor of the Gujarat
Legislative Asembly and reporied elsewhere,
first a sum of Rs. 10,000 is paid to the pros
pective defector. Another instalment of
Rs. 20,000 is paid when the defector gives
vent to his new-found love publicly. Then,
the balance of Rs. 50,000 or more is deposin
ted in & joint locker of the defector and the
enticer, This s to be paid to bim in three
instalments over a period of 6 montha.”'

That is the reason why the strength of the
ruling Congress which was only 7,—~which had
oaly 7 MLAs. in 1970,~had gooe to 67 at the
time of the dismolution of the Gujarat Legisla-
tive Amembly.

I would fike to quote him further.
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“What a fall of standards in public life
we Are witnessing today "

azks Shri Manubhai Shah, and then he says ¢

““This is due to the Prime Minister's

grand dream of ‘Operation Topple' to cap-
ture power by hook or by crook. etc. etc.”

SHRI SHYAMNANDAN MISHRA (Begu-
srai) i Now, the Prime Minister has recruited
Lis services.

SHRI K. S. CHAVDA : A Gujarati jour-
nalist had written in his column on May
19, 1971 as follows. I shall first read out the
quotation in Gujarati and then I shall translate
it in Boglish. The Gujarati quotation is as
follows :

(Quoted in Gujarati)
The English translation is as follows :

“The writer of this column held the
view till today that the Congress (R)
gives money to members for defection is
only a propaganda of the Congres (O).
Now, it is quite clear that the Congress (R)
had given money in the past and money and
other inducements for power this time also
for the defection of members.”

SHRI PILOO MODY (Godhra): From
which paper is this ?

SHRI
Samachar,

K S. CHAVDA: From Cujarat

I would like to submit at this juncture that
Government should bring forward a Bill to
stop defections as early a3 possible, that is,
political defections as carly as possible. There
should be a provision that a Member, whether
he belongs to the legislature or Parliament,
ccases to bea Member on the date on which
he defects from the party to which he belongs.
A Bili to that effect should be brought before
the House ns aarly as pomible,

PROF, MADHU DANDAVATE (Rajapur):
Why should we not act according to that

" before the Narendra
Deohddos“&,m? Acharya

SHRIK. S, QHAVDA : Regarding secon-
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dary education, the Gujarat Government had
made secondary education free for all. But the
Governor had modified that order, which he
should not have done. Primary education is
free in Gujarat from the first to the seventh
standard. Secondary education is free for girls
there, and it is free for students belonging to
the Scheduled Castes and Scheduled Tribes and
other weaker scctions also, the anpual income
of whose parents or guardians from all sources
does not exceed Rs, 3600, Oly very few
students now get the benefit of the order modi-
fied by the Governor, From this academic
year, three classes of students get the benefit :
first, students whose parenu’ or guardians’
annual income from all sources does not exceed
Rs. 3,600 ; second, students whose parents or
guardians are agriculturists, that is, agricultu-
rists, and thase engaged in other allied pursuits,
holding land equal to half the ceiling. There
fore, only very few students get that benefit,
Moreover, the students who are eligible for this
benefit have to produce income certificates and
they experience much difficulty in obtaining
these. Abwo, they do not like the slab system,
Therefore, they desire that secondary education
should be made free for all like primary
education.

I would like to know from this Government
how it was that of the three measures taken by
the State Government there, the Governor
could hold two as valid and one as invalid.
Onc measure was regarding the abolition of
the irrigation cess, the second was allotment of
agricultural land 10 backward classes, both held
valid, and the third was this one, free secon-
dary education held invalid. The other day on
the floor of the House, the Minister conoerned
replied that the Chief Minister merely made
a press statement. It is not s0. The order was
signed by the Secrctary, Education Dept., the
Education Minister, the Finance Minister and
the Chief Minister, so to say that it was merely
A press statement is not in accord with facts.

SHRI MOHSIN : He meant to say it was
not = Cabinet decision.

SHRI K. 8. CHAVDA : Then the aboli-
tion of the cess was not a Cabinet decision.
Does ht mean to say that ? What is the logic
ofit? Ifail to understand if.
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BHRI PILOO MODY : Politics is the logic
of it,

SHRI K. §. CHAVDA: Y& My time is
up and 1 should wind up.

After the imposition of President’s rule,
some officers who have discharged their duties
conscientiously have not been found suitable
to the new Congress and are transferred from
one place to another. People say that the
Governor acts on the advice of the new Con.
gress, I only say he should not take a partisan
attitude in the matter of administration,
Cacsar’s wife should be above suspicion.

SHRI RASIKLAL PARIKH (Surendra-
nagar) : I welcome the Proclamation imposing
President’s rule in  Gujarats I think it came as
a good rclief from the confusing, degrading,
demoralising situation that was created by the
Congress (O) Ministry there, My bon. friend
Shri Chavda complained about payment of
money in order to get defections from his party.
Let Mr, Chavda put his hand on his heart and
say who started these defections in Gujarat.

SHRI K.S. CHAVDA : The ruling Con-
gress started it in Gujarat,

SHRI RASIKLAL PARIKH : The
honour of starting defections in Gujarat goes
to the Congress (O).

SHRI K. S. CHAVDA : It is not a fact,

SHRI RASIKLAL PARIKH : I can prove
it

The Congress (O) had lost the support of the
people, and the Proclamation only ended a
very apomalous and unhappy position, and
therefore, I welcome it.

14.46 hrs.
[Sum1 K. N. TIwARY in the Chair]

There i3 something strange about the last
doings of the Ministry. They were the doings
of one or two Ministers, and they were of the
nature of distipation of the State's resources.
They coula not take a Cabinet decision on
certain items and inglude them in the Budget,
udnmewm,mmnhdgdm
other Ministers, made announcements about
them. The Governor has removed what he
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held to be of the nature of dimipation of the
State's resources and permitted what he thou.
ght could be permitted. There is no question
of anybody advising the Governor to do this
or not to do this.

Let it be clearly understood that the free
education which was announced involved an
expenditure of Rs. 44 crores, and it was not
included in the Budget, It was not a Cabinet

declsdon. (Interruptions)

Unfortunately, Mr. Mody does not realise
where light-heartedness ends and serioumess
begins. There are some unpalatable truths
which he also has to hear.

So, what the Government could not decide
inits wisdom in the ordinary course of busi.
ness, they tried to do afier adviting the disso-
lution of the House. So, the Governor had
no other choice but to examine them on merits
and decide whether certain things could be
permitted or not. The Congres (O) in order
to hold on to power had recourse to these steps
and the Governor had to set them aside.

There was confusion, and there were not
merely defections from Congress (O) but from
Congrass (R) also which had been manocuvred
by Congress (O). There was an error commit-
ted by both sides. 1 personally do not think
that any law will help us out of this. We will
have to follow the normal democratic process.
Any law is likely to distort the democratic
procems, Therefore, let us adopt a code of
conduct whercby defections will be discoura-

ged.

I would ask Mr. Chavda whether he has
ever been a party 10 defections or not,

SHRI K. S. CHAVDA : No.

SHRI RASIKLAL PARIKH : Then 1 will
certainly congratulate bim. 1 know that there
are very important Congres (O) Members
who have been a party to this at one time or
the other. The Ministry adopted two methods
in order to continue in power, to bring about
defections, to bring about adherents to the party,
and threat of criminal action agaionst thelr
own Party members. One was to throw the
crumbs of office ; they expanded the Ministry
and to the extent they dould incude people in
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the Ministry they did it. When it Jooked that
jt was going to be absurd, absurdity per se,
they tried another method. I do not think in
India any other Government has sdopted that
method, They created & device of Panels and
the chaifmen and the members were given all
the amenities and also other perquisites which
the Ministers were entitled to, except salary.
I am not talking of the corporations or boards
or commissions, So these people were given a
house, car, T. A,, D. A, every thing; these
were given to the Chairman and panel mem-
bers. That way they got cight or nine
adherents to the party. These were the two
devices they adopted and if these have failed
they have to thank themselves

The other device was, they thought of some
criminal cases against their own members and
kept some papers ready and showed those
papers to those members and told them that if
they defected criminal action would be taken
against them. That way also they tried to stop
people from going to the other side. But let
me make it clear that more than all these
forces, there was the clash on ideological stand.
Some people hke Shri Chiman Patel and
others changed their side because they were
convinced that Cong (O) did not represent a
progressive attitude of mind and that it
represented a  stand«till in this country...
(Interruption). Shri Piloo Mody should be
patient to know the truth about the Cong (O).
I was saying that they took action against some
persons on the basis of made up cases. The
situation was so uncertain that when the
Proclamation came the whole of Gujarat
heaved a agh of relief and actually I should
describe it as a good gift to the people of
Gujarat,

1 must say that the Governor has not been

taking the advice omly of any Cong (R)
Members,

SHRI PILOO MODY : Question.

SHRI RASIKLAL PARIKH : You may
ask a question about the Cong (O) people also.
The Governor convened in the Raj Bhavan a
meeting of all M.Py, the Cong (O), Cong (R)
and wme indepeadent members. The pro-
H"f""f.c"ﬁl-mmdwﬁ-acly and oo
:"Wwwmmnﬁghtm

memlumm If my
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hon. friend Chavda is sorry about the present
situation, I am equally sorry. The whole
public life of Gujarat requires to be rebuilt and
it is good that the President’s rule has come ;
it will give us some time to think about our
bebaviour in recent months and to find out
solutions and also to rebuild our public life s
a1 to serve the best interest of the people, It is
not so at present,

I should like to congratulate the Governor
for some steps he has taken to gear up the
administration. He has certainly withdrawn
the steps of the Hitendra Desai Government
where they were worth withdrawing ; he has
also confirmed the steps which were worth
confirming. The Central Government also has
to take some steps. The Governor is busy with
the basic problems of Gujarat. I want to make
a request to the Government here about two
important problems, 2iz., the gas and the fuel
oil prices and Narmada Waters,

The question of fuel cil price and the gas
price is of vital importance to the industrial
life of Gujarat, and it requires a certain
handling at ‘the highest level. Fortunately,
today, at the negotiation table, both the sides—
the Gujarat side and also the Central Govern-
ment side—happen to coincide in the same
point that there is President’s rule there and
there is the President’s Government here,
Therefore, I would say that pricet which the
Gujarat State and the industry can afford to
pay should be fixed, if possible by negotiations,
and if negotiations do not succeed, let us have
arbitration, and a time<bound arbitration, so
that this question is decided carly.

The second question of vital importance to
Gujarat is that of Narmada waters. I fail
to understand how my happiness is different
form the happiness of those living on the other
aide of the border. Our happinecss is indivisible ;
our well: being is indivisible. But the present
way or method adopted by us—probably my
side is also responsible for it—is one of pro-
crastination. I am really sad, and unhappy
that the waters of the Narmada are being
wasted away. Every drop of water of this river
can help ws to build up a modern State, to
have a prosperous civilisation in that area. But
at present, the Narmadd waters are wasted
away. 4 would, therefore, request, patticularly
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[Shri Rasikalal Parikh]}

the Prime Minister, that she may exercise her
good offices to see that the award of the
Narmada Tribunal is expedited. I will be very
happy to have the award. I am prepared to
accept it. I would be very happy if that award
is given at the carliest and the method or the
technique of procrastination is avoided. (/n~
terrupiion).

AN HON. MEMBER : When did Mr.
Jyotirmoy Bosu become a Minister ? Heis
sitting there.

MR. CHAIRMAN: Order, order. It is
not a point of order.

SHR1 RASIKLAL PARIKH: So, these
are the two points that I wanted to make
about the fuel oil and the gas prices and about
the utilisation of the Narmada waters in time
before they arc wasted a day longer.

I want to congratulate again the Governor
for the confidence that he has inspired in the
people about the steps that he is taking. Let
me say that the President’s proclamation has
not come in a day tovearly. I am not one of
those who like the President's rule. We should
try to have back the normal coaditions in
Gujarat. But I suppose we cannot rcmain
helpless, and something had to be done.

With these words, I welcome the proclama-
tion imposing President’s rule.

SHR1 PILOO MODY : Sir, 1 certainly
would like to welcome the latter half of
Mr. Rasiklal Parikh's speech, when he talk~d
about the real injustice that has been done to
the State of Gujarat : not in the comman sense
in which you hear about injustice ia this House,
where every Member thinks that injustice is
being dome to his particular district, but in
the very real scnse that here we have a very
great natural resource in Gujarat, namely, the
natural gas that is there in abundance. But
this Government in fixing the price for the
natural gas has done such an injustice to
Gujarat that nobody wants to use it. The price
has been fixed at such an exorbitant rate that
nobody can get comwmercial utilisation of
what already God hafPgiven us, S0, in a very
réal setse, what God gave to Gujarst, the
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Central Government wants to take away, I
think I would like to congratulate Mr. Parikh,
even though he is a Member of the ruling
Congrens party, that when it comes to mutual
interests he is with us.

I am sure that the decision about the
Narmada waters has been waiting for too long.
The whole thing has been waiting for too loag.
One begins to wonder how such a great
natural resource in this country ia allowed to
go waste. Year alter year, you hear about
floods in the Surat and Broach arca. Year
after year, crores of rupees worth of things are
lost as a result of these floods. But no salution
secms to be coming to the Narmada problem,
hecause of some artificially contrived dispute
between Gujarat and M. P. Both these State
Governments were under the overall umbrella
of this Government at the Centre ; and vet,
they could find no solution, The problem is
really very simple. One dam has to be buiit
at Navgam. The height of the dam can be
decided by future gencrations, when more
reason can prevail between the people of
Gujaratand M. P. As a result of this dam,
lakhs of acres of land, including land in Rajas-
than, can be irrigated, but nothing seems to
come. [ have told various people including
the Chief Ministers. Let the agreement bet-
ween CGujarat and M. P, be on the basis of,
et M. P. take whatever they want out of the
Narmada project and leave the balance to us,

15. hrs,

SHRI R. V. BADE (Khargone): The
question is about the height of the dam.

SHRI PILOO MODY : As I said, it can
be decided by future generations, which I am
surc will be witer than us. It can be raised up
to a level where there is no cuntroveny.

Comiag to the latter part of his speech, 1
was really distressed to hear a momber of the
ruling party talking about honesty and fair
play. 1 could not belleve my own ears when
I was hearing it from that side of the House.
He talked about the size of the minlstry in
Gujarat and how it was expanded to accom-
modate people, how patronage was being
shown, etc. I just do not understand the langua-
8¢ which we finally use in this House, if people
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of the ruling party can talk about these things.
‘What is the size of the ministry at the Centre ?
It goeson expanding every day, I thiok we
have lost count of it. Maybe it is round about
60 now, but it goea on expanding and still Mr.
Rasiklal Parikh has been left ot | There is
bound to be another expansion. If not, some
patronage will have to be provided, There
are 50 many people here waiting, They might
think it is a massive mandate, but it isa
massive headache for the Prime Miniater.

He says, Hitendra Desai Ministry was hang-
ing on. I am sure thisparty will go on hanging
on even when the situation changes. You remem
ber whathappened in the last Lok Sabha. They
kept on hanging on. They want to be choosy
about the methods they use for hangiog on.
Then he said that Indicate members have been
wsing no influence at all. I can refute it by
giving an example. There was 2 small com-
munal riot in Godhra recently. The convener
of the Indicate was very keen that he should
take a leading part in stopping this riot. But
the Collector thought he would be oaly inciting
prople and said that if section 144 or whatever
section it was, applicd to cverybody else, it
should apply to the convener of the Indicate.
Whereupon, he got very angry and said, “How
dare the Collector do this? I am going strai-
ght to the Governor”. And indeed, he did,
I believe the Governor also placated him. So,
he came straght to Delhi to complain to the
Prime Minister. So, to say that the Indicate
does not try to use its infuence would be a
travesty of facts.

Finally, I would like to endorse very strongly
everything that my friend, Shri Chavda said,
particularly on the question of toppling. I
want to charge that massive amounts of money
have been used to arrange for these defections,
I want to say that I have scen this moncy in
suit cates with my own eyes. I want to tell
* you furthber that I have picked up a bundle of
notes like that snd tossed it to the ceilling
because there was nothing more filthier than
thix paper, which was tainted from cvery con-
ceivable point of view. It was used for pur-
chasing members. People who have not seen
&-‘:matk&hmtuthdrﬁmm
mw?wﬁwm. T have seen it with

eyesand I am hear to bear testi
soit, Thisis how toppling fe being done aod
E:' bow i is being arrangsd, I do not
oy member m“mmﬂm
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in this respect. When you talk of the public
life of our country this is what is responsible
for turning this great good country into a
wretched mess to which it has been brought
by the activity and the bebhaviour of this party
not only for the last three years, when it has
increased tremendowsly, but over the last
25 years,

ot crveaTe wrelt (92T) ¢ gwafy
AERA, qg TEWar o q@ § fF o
fad Tk A wfaPearard e W
o ¥ A Y @ Ay e g
& quua % e Yo% 9y @ww oY
& fr zar w1 v fewe § AR g U
qx WX ¥ ¥ wr A7 fAmiwr e A
Nt A & X w fawra g, wdA
fadafr &Y gwroray o aTw W ATdN
T AT FT ATAG 4T QYT AR WY
AT wr AT g s § 1 & wwwer §
fe ot fadex Fard @ewTT %1 o "R
g ag aga ff Fwy gaAT )

TXqF T N aEd Y agag o
B & XL A A TAA, FAT TH, 747
T N FE 4T G EEr Ay Qv
AT | G W AT 7 6% ¢ fF wegfae
aEf @ a@ WA Ay U
foraq W &= & aw & smar W, W@ Ow
&Y A\ a7 T @ 1 g S w oy
Y OFAT AT § aY AuT et frwrear
grm e R g acg A Al §xr 7
iy 17g A A & A Aw oA
YA ALY AR R W HF a9 92 ¢y
FouT 2 X 1 dar ey FeEnr §
arapft & eRrE, ar o dp Y
qrét ®, omraw it & Avr Rar & dar
AFTM AT ¥ I O § ¥ oy
& wiafafe aff & o | Q& i )
Y AT AT o oreey § 1 AT awa
g fr o gart A Hwag W
sqaeqr A § 1 A fedww @ dwrd
3 @ W g v ¥ Y wwEe e



81 Prociamation re.,

{ o e arelr ]

faw s s s Wif gy ) wE@ &
waT § FwT Sfewe F votem v W
e IR oY I ¥ fgefararar aff wifg?
gz w1% fomw awar %y & oife oy
s oqy sfafafeat &t 17 w1 Aot
¢ ag ITEY ATqw gAT % 1 W oy dar
AT TACJ INT A § ITBY Ia7 &7
sfafafe w7 w1 9 wfws 4 &
e eVt gAY AT KO A Q@
w7 ov€ e A fawr 1 @@ oA
T gy § AfEw o gudy aifes aw
o g @, Uiy T A foew, W
gw ST W A aw af) faar & 1 e
wrt s wfaffe fasaraary A
wr N g afewx foor og fE
g IEw ATE FAT ¥ H{T fET Aw
sfafafa aad wagaT ) T WY
T T S Y g fedww M Amrd g
a1 g agaA Y egr §
ST R AT A 6 A AT
T[T XA | IEN A w0 A aard
& 7 W< ww 1@ N W g Fom R
oY wgwY ¢t 97 ¥ o fagas ) A
wifgd | ag A Fwrd § Iy aw FAE
i & qum vy § fF st R
A pegfree odf & foar o ar <@
war g ¥ g 9T AT AT TH AR
war Tw fF frard aft &1 @er A
* far & # wroTT A0w arwy
aeaT wifgd 1 a9 YA A W
awy a7 719w wy sfwsre QY fv
¥z Y wfafafudl oY avow g o% ol
T AN TG PR w7 A T Frdr
afewr wxfeerh ag ¥ s wff onfr oY
W e § off G S
ot &, &4 40 ¥ Wr whRord § e
ag 47 AN & o wAar B g wdy £
wiad @ o o1 et §r T
e

JUNE 21, 1971

State of Geglaret {Rss.) 182

fr fidr g ik % awdw
Tl & oY o ¥, Wiy ag viw (W) &
o, s Emer et & Wi ar
e arg oy wrEw ¥ #vr @ ff, S e
9 WP T & g7 ¥ O gy
g % fad ol sfwem faesemar
war ) Wt fe W€ I9 g
aY g | faforde wfoe & g vy e
FHT HAT AFET X AowTer ¥ oA
afer o€ T aff € ) & quAr
wrger § fr wat gt wor aft @t of ?
® a g 9 aEAl Y o e
e famrs w1 srdard & @, ag
o o ool A @ P AR W wifgd
fe fefodn sfamr 1 foad & sE
faa% 9 FEAIATE THZE F AN
@ gy & Wy A A, I owd
qT A% fas Fraa F3 ) el WY
gt o nf g A & ez gu I
wogT At Tar § ) 9ww gAAte ¥
wyeqr @t wifgy | fgder 0
FORTT & AT ORI 94 A1 FY 18/
& forr dar Wi W Y, wgwT
afew ag Jr-onfgr a7 ¢ fo ot gt
gomd wrr @ § o gafe & sqwen
agyr

wrt § aff, agt & faw-mfew, w3
¥y #fyefare At qoiofeat &, fomr
Tt 9¢ fgd= aré wvwrc wendt off,
wrefed wgfrdy & agy ¥ wugd W
AW 6 FH I qow At fagr o o
e & iy ¥ fedr 4 el g ¥
R ¥ AT Y M ¥ oy ww g Al
T ¥, Iwy e we gt famr war
wiyer w6 &, WA Wy anwd § v TR
o sy gur &, N TN 9w
Wifadr | qF oTE oY AR oot W,
mm“mm'mtfﬂt



183 Proslamiation re.
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SHRI JIVRA] MEHTA (Amrell): Sir, I
rise to support the motion before the House,
welcoming the decision of the President to
take over control of the administration in
Gujarat. Unfortunately, in recent months
things have come to such a pass that politically
things have begun to stink. Shri Piloo Mody
mentioned & number of things which bappened
with various governments in various parts of
the country leading to defections but, s they
say, good may comeout of evil. Let us bope
that we shall have a Bill soon passed by this
august body preventing defection of any kind
between political parties, whether they are in
the Awembly or in the Lok Sabha or elsewhere,

One important thing that one looks forward
to under this administration is the early settle-
ment of the issue of Narmada waters. One
way out of it iz to build a dam of sufficient
thickness at Novagam or nearby—it may be
called infructuous expenditure to a certain
extent—which can go up to s certain height
at present and could be raised toa greater
height later on when Madhya Pradesh i
satisfled that no harm is coming to that part
of the country by such an arrangement. Why
waste water? Not only there is tremendous
loss of water but there is tremendous amount
of barm that floods do ; they destroy property
and drown people. For Madhya Pradesh to
develop irrigation in the way it wants to do,
would take at least 50 years or more. Are
we going to waste all that water for years ?
Let us work out a solution which will be valid
for 10 or I3 years. I am sure, new methods
will be found out by which electric energy may
be provided from other sources and water
uwsed mainly for irrigation. One suggestion T
would like to make—that is I would beseech
the Members in Parliament from Madhya
Pradeth, Mabarashtra and Gujarat to mect
and try to fiod an early solution of thiy very
dificult problem, .

With these words 1 welcome the proposal
before the Howse,
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SHRI D.D. DESAI (Kaira): 8Sir, this
particular Resolution has come in the wake of
President’s rule. There was an elected govern-
ment and so long as the Congress was united
this government was considered to be a good
government. Both the parties presently sitting
here, namely, the Congress (O) and (R), and
considered this government to be reasonably
well set. The defections came later on ; when
the party split into two,

We had also scen that after the splitan
atmosphere was created in which Muslims
started fecling unsafe ; so alio the Harijans.
Not omly in Gujarat but we may sy that io
many parts of the country the people started
fecling that the only party which could take
care of the Harijans and the Muslims was tllne
Congress (R). This was, [ would say, parily
due to n{:;)rnin amount of basc work and
partly due to a certain amount of publicity.
But on the whole when the elections were
announced, it became apparent that it fitted
in the overall picturc of clections as a good
arrangement made well in advance.

This particular thing had its impact on this
small State also. Gujarat is, after all, com-
paratively 2 small State with about 4.5 per
cent of the Indian population. It bad it
many problems. But we feit that whatever
elected representatives the people had, if they
were allowed to work in a peaceful manner
without the difficulties which they faced at
the Centre which we felt were not particularly
related to the State of Gujarat, we would have
been today working with a stable government
which was trying to do its part. Now, this is
a part of the history and we would rather not
comcentrate on why the Governor’s Rule is
imposed. We acceptit as a fact and, while
the Governor's Rule is there, we would like
that all the steps which bave been taken by
the out-going Government may be expedi-
tiously implemented. The President’s Rule
is partly due to the wishes of the Congress (R)
and, therefore, it would be in the best interest
of the country to solve many problems of the
Gujarat State which we have known during
our election compaigns, particularly, scarcity
of water financing of csh crops, refinery and
gas problems, Narmada and Kadauna Dagu and
many other problems including inter-State
problems.
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If all these problems could be satisfactorily
solved as my hon. friend on the opposite said
Just now, we will consider ecven this measure,
an interim measure, az a productive ooe and
not altogether against the intevest of the State
of Gujarat.

We have seen many defections. But certain
defections which we had in our State, we
penonally feel, do not do great credit to our
democratic system in the country. Afterall, a
democratically elected Government cannot be
toppled in this manner irrespective of the
resources and strength that the Centre possess.
This would make almost any Government in
any State unstable and can be toppled at short
notice, the moment the Centre decides to
topple the Government. This Government had
a strong backing of the people. But, unfortu-
nately, only the elected representatives had
decided to cross over the floor and the Govern-
ment could not sustain and submitted its
resignation. And we have presently the Pres-
dent’s Rule.

We have today before us a State which is
cager to mplement ils programmes which it
tried to dn in an honourable manner and this
House may take full note of the State’s various
problems, particularly, the Narmada problem
which is before the Tribuoal. The other day,
I raised the question in this very House. There
is also the problem of gas charges and tmxes.
When the Government of India ia not charging
any money or any royalty or does not levy any
excise on hydro-electric water resources, what
right the Government of India has to any levy
or charge on the natural gas. After all, to an
Engineer like me, natural gas or the hydro-
clectric water power potential do not represent
a difference in terms of energy. They are used
for the same purposc aud for the same objec-
tive. Therefore, if a policy is adopted to charge
g, then in that case, all the headworks water
storages, at hydro-electric stations in terms of
energy perT. M. Cashould be charged on pw
rals basis. We will not then consider that Gujarat
ia being discriminated against. But in the
absence of that, you put us to certain dissdvan.
tages economically, which we are feeling in
terms of higher cost of our power, higher com
of our industrial products, and ultimately, wa
find that there is & certain amount of explolta
tion of our resources and Beate, But, at ¢
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same time, when cvery State is allowed to use
its natural resources, why should not the State
of Gujarat be permitted to we its natural
resources 7 We do not mind your transferring
the ONGQC installations, the oil fields and
refineries to the State’s sectar. We would like
to have that, After all, the State of Gujarat
has not got many loans from the Centre pro-
jects. Several other States have taken loans and
projects. Presently, the currency bas eroded.
Moneys have gone into earlier installation like
the D. V. C., Neyveli, Bhakra, Bhilai, Durga-
pur and so on when currency bhad higher
value,

Why should Gujarat be not parted with all the
Gujarat instalations of ONGC and the Koyali
refinery on the basis of cost less depreciation
particularly when we have no large loans bene-
fits or public sector plants. Then we have no
quarrel with the Centre. But, if the Centre
decides and acts in any other manaer, then
we would think that it bas the intcntion of
domination and discrimination which we
would strongly resist particularly when this
sort of step is taken during the period when
we have no popular Government in that State,

With these words, 1 personally express my
deep regrets at the present situation which has

necessitated this particular step.
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SHRI MOHSIN : I am glad that generally
all the Members who have spoken so far have
not opposed the Resolution as such. But, they
bave given some of their observations, some of
which are worth consideration.

Many Members have referred to the defece

tions that have taken place in Gujarat Legida-
tive Assembly and also elsewhere.

It is true and it is a matter for anxiety for
all that defections from whichever party it
may be, should not take place. But who is
the cause behind it 7 My friends opposite have
tried to put the biame on the Congress party.
It is not so. As regards the defections in the
Gujarat Legisiative Amembly they have taken
place after the General Elections. It was the
result of ¢the masmive mandate that the people
guve. That has shaken the minds of so many,
That was the case in respect of the defections in
Mysore State. The same was the reason for the
defections in  Gujarat also. If some friends
opposite thought that aoney has played & part,
it might be from their dde, but not from the
Congress benches, from this side, After ali,
the Congres party at the Coentre roprosenss
the common msn, It reprevents the Poor mad.
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Where can this party find such a huge sum to
be distributed to the Members ?  And, surpris-
ingly, the hon. Member, Shri Mody, talks
about it. Shri Piloo Mody’s party, of courne,
has got big resources and it has also big busis
nessmen behind it, and, -therefore, they would
be capable of paying. ...

SHRI JYOTIRMOY BOSU: (Diamond
Harbour) : Do they also have accounts with
the State Bank ?

SHRI MOHSIN : Certainly, nobody likes
this floor crossing. The Members of this House
would very well remember the honest efforta
made by the present Prime Minister of Todia
to stop these defections.

SHRI JYOTIRMOY BOSU: Question.
He really makes us laugh,

SHRI MOHSIN : In fact, the Prime Minis-
ter carried on negotiations with the Opposition
leaders in this respect Iast December also. But,
unfortunately, there was no good response from
the Opposition parties. But some talks went
on and we were very serious, and we are very
serious about the matter, We went to see that
no further floor-croming goes on, because that
will demoralise the whole administration. We
are quite aware of it, but it requires the co-
operation of all political parties, because the
defections take place from one party to another,
and it is only with the best cooperation of all
parties concerned that defections can be
stopped,

One hon, Member very rightly remarked
“Why should we not stop it cven without legis-
lation.” Rightly so, it could have been stopped
even without Jegislation in Parliament or in the
Legislative Assemblies.

SHRI JYOTIRMOY BOSU : He is him-
self oot canvinced of what he is saying.

SHRIMOHSIN : I am convinced of it,
and that is what I am saying.

SHRI JYOTIRMOY BOSU : Weare very

SHRI MOHSIN : Government are seriously
thinking of
cfocs] belpging forward a Bill to stop
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SHRIK.S. CHAVDA : During this ses-
sion ?

SHRI MOHSIN : But before doing 0, the
Frime Minister wants to consult the Opposi-
tion Partics also.

SHRI 8. M. BANERJER (Kanpur): It
will be very difficult for the hon, Minister tostop
it, because it is our glorious tradition ; Vibhi-
shana was the first defector.

SHRI MOHSIN: This could only be
achieved with the active cooperation of all
political parties or at least the major political
parties. Every honest effort will be made in
this direction. A committee on defections had
been formed, and consultations went on, and
on the basis of the consensus reached at the
mecting of that committee, a Bill may be
framed. But it requires the consent of the
State Governments as well, because defections
are not confined only to Parliament but they
take place in the State legislatures also. So, the
consent of the State Governments also may be
relevant in this respect, and similar legislation
might also bave to be passed in the State legis-
Iatures. So, this is a big question. Govern-
ment are aware of the necessity of such legiala-
lation, and will take every step to see that such
legislation is placed before the House. ...

SHRIK.S. CHAVDA : During this scs-
sion, will it be introduced ?

SHRI MOHSIN: Thatdependsuponall the
political parties and also state Governments.

AN HON, MEMBER : It is a big question.
mark.

SHRI MOHSIN : But Government are

eager. The second point that was raised by
Shri K. S. Chavda related to an alleged speech

made by Shri Manubbai Shah....

SHRI K. §. CHAVDA : Not speech but an
editorial written by him.

SHRI MOHSIN : Idonot know whether
he subscribes to the authentication of that
letver. ...

SHRI K. §. CHADVA : It was not a letter,
but it was an editorial written by Shri Manu-
bhai SBah in the Political and Economic Review
of the Cong. (O),
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SHRI MOHSIN: The very fact that Shri
Manubhai Shah has joined us shows that
whatever impression he had was not true ;
otherwise, he would not have come to w. If
he had really held that opinion aboutour
party, why should he have joined our party?
The very fact that he has joined us today shows
or clearly proves that whatever impressions he
had before were not correct, and now the
true picture is before hon. Members; and that
is why he is with us today.

SHRI K. 8. CHAVDA : He would bave
become s Minister,

SHRI MOHSIN : It is quite possible that
Shri K. 8. Chavda and other friends also may
be convinced that such malpractices are not
carried on by our party, and later on, they
may also join us, Butitis for our leaders to
decide whether to admit them or not. Any
way, 1 am one with them in stopping floor-

crossing.

Shri Chavda made another point
about cducational concessions given by the
former Chief Minister, Shri Hitendra Desai.
Actually he made an announcement making
secondary education free for all on the eve of
his departure. If he was really sincere about
giving this concession to all, why should he
have waited till a fow hours before relinquishing
his office ?

SHRI K. 8. CHAVDA : Girls education
was made free in 1969 and now boyy' educa-

SHRI MOHSIN : But why should have
waited till a few hours before relinquishing his
office to do that ?

SHRI K. S. CHAVDA : What was wrong
in that ?

SHRI MOHSIN: There may not be any-
thing wrong. But if he was really sincere
about it, he could have done it much earlier,
Anyway, that did not matter, The Governor
gave full connderation to all these matters and
then came to the conclusion, keeping in view
the resources of thu State and the needs of
development, that it was not advisgble to
extend this concession at this juncture. Why
should those pafents like Shri Chavda and
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Shri Mody who counld afford to pay for thelr
children’s secondary education get this conces
sion ? Such benmefit should really go to the
poor people. Even now, the concemions given
apply to the poar people ; it is only the richer
people who are capable of paying who are
charged fees at the secondary stage.

SHRI K. S, CHAVDA : Whether poor or
rich, why should there be any discrimination ?

SHRI MOHSIN: Why should those who
can afford to pay get this concession 7 That
was the view taken by the Governor. He
thought it fit to extend the concemion only to
girls and backward classes,

For the information of my hon. friend, I
give below the concemsions prevalent even
today : Students the annual income of whose
parents or guardians does not exceed Rs. 3,600
get full freeship ; students whose parents/
guardians are agriculturists, that is, those
engaged in agriculture and alhed pursuits and
hold land not in excess of half of the prescribed
ceiling also get full freeship ; students whose
parents/guardians are agricultural labourers
get full freeship ; students, the annual income
of whose parents/guurdians from all sources
exceeds Ra. 3,600 but does not exceed Rs. 4,800
get half freesbip ; students whose parents/
guardians are agriculturists, that is, those
engaged in agriculture and allied pursuits and
who hold land exceeding half of the preacribed
ceiling but not exceeding three-fourth of the
ceciling, get half freeship.

SHRI K. S. CHAVDA :; The difficulty is
that they cannot get income certificate and
only a very few rich people are excluded.
What is the use of having such a thing ?

SHRI MOHSIN : Those who can affard
have to pay. There is nothing wrong in that.

Some members spoke about the non-utiliss-
tion of Narmada waters. As the House is
aware, this has been referred to the Inter-state
Water Disputes Tribunal. The parties to the
dispute are Mabarashrra, Gujarat, Madlya
Pradesh and Rajasthan. Idonot want to ssy
soything further on that as the matterfs
pending before the Tribunal. We will awadt the
decision of the Tribunal, It is too early to say
aoything.
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SHRI D. D. DESAI : It is said not a drop
of water of the Kaveri isallowed to go as waste
to the ocean whereas 100 per cent of Narmada
is going to the ocean ms waste. This is the
difference.

SHRI MOHSIN : That is correct, but when
the matter is before the Tribunal, it is unwise
to give any opinion. Let us await the decision
of the Tribunal. Then the Government will
consider it. Let all these disputes be settled.
Then utilisation will be considered by the
Irrigation Minister.

Some of our friends have made a point about
the gas price. It is truc that there is a kind
of grievance in Gujarat as regards the gas
price, but the Governor has taken up the
matter with the Central Government and also
with the ONGC. He came here personally
and discussed the matter. The officials of the
Gujarat Sovernment are at it. They are
holding conversations with the officials of the
Petroleum and Chemicals Ministry. They
have also held discussions with the officers of
ONGC. I think a satisfactory solution will be
reached carly.

SHRI K.S. CHAVDA: How much time
will it take ? Here the Tribunal does not come
in the way. Itonly depends on the Govern-
ment of India.

SHRI MOHSIN : That depends on the
negotiations. Discussions are going on at
present. The Gujarat Governor is also very
scrious about it. 1 think very soon a decision
will be reached.

SHRI D. D. DESAI: 1 raised the point
that energy in the form of water at hydro-
clectric headworks should also be charged ona
#r0 rata basis when the gas charged.

SHRI MOHSIN: All these matters will
be discussed.

It will be appreciated that the Proclamation
was issued only whea Shri Hitendra Desa, the
former Chief Minister, came to the Governor
and safd that be was unable to continue the
Government., He had done it once before on
31.3.1971, but again when he got majerity, he
Was aliowed to form the Government, and that

971-72

Government contioued till 12th May, The
pacty position before the Proclamation of
President’s rule was this : Congress (O)—68;
Congress (R)—67; Swatantra—I1; Inde-
pendents—13 ; PSP—3 ; Jan Sangh—1 ; vacant
scats—35. From this it is clear that no party
was in 8 position to form another Ministry,
The vote on account had been taken only for
the first quarter and further provision had to
be made. There was no alternative for the
Governor but to advise the President to istue
the Proclamation and that was issued. So, the
Proclamation was justified in all possible
ways and 1 have come here to seek approval
of the House. I appeal to the hon. members
of this House to accord approval to the
Proclamation.

MR. CHAIRMAN : The question is :

‘““That this House approves the Pro-
clamation issued by the President on the
13th May, 1971, under Article 356 of the
Constitution in relation to the State of
Gujarat.”

The motion was adopted.

15.50 kre.

PUNJAB BUDGET 1971.72 GENERAL
DISCUSSION AND DEMANDS FOR
GRANTS

MR. CHAIRMAN : We shall take up to
together items 6 and 7, General discussion on
the Budget and voting on the demands for
grants in respect of the Punjab Budget. .

Damaxp No, 1—Lanp Revanus
MR, CHAIRMAN: Motion moved 3

““That a sum not exceeding Rs. 1,48,39,400
be granted to the President f compleis the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
respect of ‘Land Revenue’,”

Dzuanp No. 2—StAaT2 Exons Durss

»
MR. CHAIRMAN: Motian moved :

“That a sum not exceeding Re. 19,87,800
be granted to the President’ do comple the
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sum necessary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972, ia
respect of ‘State Excise Duties’.”

Daxano No. 3—Taxes ox VeHoLES
MR. CHAIRMAN : Motion moved :

“That & sum pot cxceeding Rs. 5,85,700
be granted to the President to complets the
sum necessary to defray the charges which
will come in course of payment during the
yurmdinttbesmdtynfmrch, 1972, in
respect of “Taxes on Vehicles'.”

Dzuanp No. 4—Sarxzs Tax
MR. CHAIRMAN : Motion moved :

“*That a sum not cxeeding Rs. 43,37,100
be granted to the President fo complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
relpecld"SdcsSu'."

Dxuanp No. 5—Orrer Taxzs anp Durins
MR. CHAIRMAN : Motion moved :

“*That a sum not exceeding Re. 22,76,200
be granted to the President fo completc the
sum necessary to defray the charges which
will come in course of psyment during the
year ending the Slist day of March, 1972, in
respect of ‘Other Taxes and Duties.”

Dumaxn No. 6—STAurs
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 4,95,000
be granted to the President o complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the Siet day of March, 1972, in
respect of ‘Stamps’.”

DrMAND No. 7—RecuTRATION Fras
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding R 41,700
be granted to the President fo complets the
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sum neccmary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
respect of ‘Registration Fees'.”

Dauanp No. B—Paruianant, Srars/Union

TERRITORY LEGIALATURRS
MR. CHAIRMAN : Motion moved ¢

*That a sum not exceeding Rs. 35,283,500
be granted to the President do complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
respect of ‘Parliament State/Union Terri-
tory Legilatures’.”

DzuxanD No. 9—GENERAL ADMINISTRATION
MR. CHAIRMAN : Motion moved !

*That a sum not exceeding Rs. 3,74,73,700
be granted to the President io complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
respect of ‘General Administration”.”

Daxaxp No. 10—ADMINISTRATION OF JusTian

MR. CHAIRMAN: Motion moved :

“That a sum not exceeding Rs. 63,483,100
be granted to the President lo comples the
sum necemary to defray the charges which
will come in course of payment during the
year ending the $lst day of March, 1972, ia
respect of ‘Administration of Justice’.”

Dexano No. 11—]ans

MR. CHAIRMAN : Motion moved :

“That & sum not exceeding Ra. 94,93,100
be granted to the President o complets the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972, in
respect of Juils'.”

Deaano No. 12-—Porion

MR. CHAIRMAN : Motion moved 3

“That & suma not exoceding Re.6,70,28,900
be granted to ¢he President lo smplets the
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sum necemary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
respect of ‘Police’.”

Dauawp No. 13—Surrims axd DisrosALs
MR. CHAIRMAN : Motion moved :

““That & sum not exceeding Rs. 3,76,100
be granted to the President fo complets the
sum pocessary to defray the charges which
will come in course of payment during the
year ending the S1st day of March, 1972, in
respect of ‘Supplies and Disposals’.”

Dauaxp No. 14——MpozriAanzous DEPARTMENTS
MR. CHATRMAN : Motion moved :

“That a sum not exceeding Ras. 67,28,600
be granted to the President fo complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
respect of.  “Miscellancous Departments’.”

Dzuanp No. 15—SaientiFic DEPARTMENTS
MR. CHAIRMAN : Motion moved :

“Ihat asum not excceding Rs. 4,41,900
be granted to the President to complets the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3iat day of March, 1972, in
respect of ‘Scientific Departments’.”

Dzuaxnd No. 16—EbpucaTion
MR. CHAIRMAN : Motion moved :

““T'hata sum not exceeding Re. 24,26,54,600
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Education’.”

Dauaxo No. 17—MsapicaL
MR. CHAIRMAN : Motion moved :
**That » sum not exceeding Rs. 4,45,98,300

be granted to the President fo compleis the
sum necessary to defray the charges which
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will come Ia course of payment during the

year ending the 31st day of March, 1972,
in respect of ‘Public health'.”

Dzuant No. 18—Posrio HeALts

MR, CHAIRMAN : Motion moved :

““That asum not exceeding Rs. 3,98,32,500
be granted to the President to complets the
sum necemary to defray the charges which
will come in course of payment during the
year ending the 3ist day of March, 1972,
in respect of ‘Public Health'.”

Demaxo No. 19—FAsiLY PLANNING

MR. CHAIRMAN 1 Motion moved -

““That & sum not exceeding Re. 1,28,97,500
be granted to the President to complets the
sum pecemary to defray the charges which
will come in course of payment during the

year ending the 3lst day of March, 1972,

in rupect of ‘Family Planning'.”
Dexano No. 20—AorICULTURE

MR, CHAIRMAN : Motion moved :

““That a sum not exceeding Rs. 4,91,52,600
be granted to the President fo complete the
sum neccessary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
inmpoctof'Agﬁm.llttue’.”

Deuaxp No. 21—AnmaL Hussanory

MR. CHAIRMAN : Motion moved s

““That a sum notexceeding Rs. 1,84,31,600
be granted to the President fo complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972,
in respect of ‘Animal Husbandry'.”

DEMAND NO. 22-~CO-OPERATION

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Ra. 1,17,10,400
be granted to the President to complste the
sum necestary to defray the charges which
will come in course of psyment during the
year ending the Slst day of March, 1972,
in respect of ‘Co-operation”.”
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Dauann No. 23--INDUSTRIES

MR, CHAIRMAN: Motion moved ;

“That a sum not exceeding Rs. 1,33,10,100
be granted to the President o complete the
sum nccessary to defray the charges which
will come in course of payment during the
year ending the Sist day of March, 1972,
in respect of ‘Industrics’.”

Dxuano No. 24—~Cosmuvnrry  DreverLorumny
Projeors, NATioNAL ExTenston Smmvice AND
Locar Deveropsant Wonrxs

MR. CHAIRMAN : Motion moved :

“Thata sum not exceeding Rs. 4,78,67,100
be granted to the Praident fo complete the
sum neccesary to defray the charges which
will comein course of payment during the
year ending the 31st day of March, 1972,
in respect of 'Community Development Pro-
jects, National Extension Service and Local
Development Works"."”

Dxuaxp No. 25—Lasour AND EMPLOYMENT

MR. CHATRMAN : Motion moved :

““That a sum not exceeding Rs. 1,81,62,000
be granted io the President locomplete the
sumn necesary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Labour and Employment’.”

Dxesanp No. 26—MmORLLANEOUS, SOCIAL AND
DrveLOPMENTAL ORGANISATIONS

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs, 84,58,100
be granted to the President to complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3Ist day of March, 1972,
in respect of ‘Miscellancous Social and
Developmental Organisations®,"

Demaxp No. 27—MuLtirurrosz
ScHRMES

MR-CHAIRMAlg: Motion moved :

“That » sum not exceeding Rs. 3,48,66,190
be medto_thl’midm o compleis the

Rivaa
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s ncoemary to defray the charges which
will come in cottrse of payment during the
year ending the Slst day of March, 1972,
in respect of "Multipurpose River Schemes'.”

Dzuixn No. 28—Ianrsamion,  Navigarow,
EumpangMENT AND DmAmNAGE Works (Com-

MERCIAL AND Non-CoOMMERGIAL)

MR. CHAIRMAN : Motion moved :

*““That a sum not exceeding Rs. 4,51,47,900
be granted to the President fo complety the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3lstday of March, 1972,
ia respect of ‘Trrigation, Navigation, Embank-
ment and Drainage Works (Commercial and
Non-Commercial)."”

Inrioation
EsTABLISHMENT

MR. CHAIRMAN : Motion moved 1

““That a sum not exceeding Rs, 2,56,08,090
be granted to the President o complsis the
fum necessary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972,
in respeet of ‘Charges on Irrigation Establish-
ment'.”

Dexanp No. 30—Pusric Works
MR. CHAIRMAN : Motion moved :

“"That a sum not exceeding Ras. 5,87,26,680
be granted to the President fo complets the
sum necesary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972,
in respect of ‘Public Wotks'."

Deuano No. 31—Ciriances oN BuiLbings Anp

RoADs ESTABLISHMENT
MR. CHAIRMAN : Motioo moved :

“That a sum not exceeding Rs. 1,27,78,670
be granted to the President {0 complatr the
sum necossary to defray the charges which
will come in course of payment during the
year onding the 3ist day of March, 1972,
in respect of 'Charges on Buildings and
Roads Establishment,.
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Daxaxp No, 32—CarrraL ‘Ourtay on PusLio
Wonxs

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs, §,24,30,000
be granted to the President o complets the
sum necessary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Capital Outlsy on Public
w .."

Dzuaxpe No. 33—~RoAD AND WATER TRANSPORT
ScreMzs

MR, CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 6,71,58,300
be granted to the President to complats the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972,
in respect of ‘Road and Water Transport

Schemes’.”

Deuann No. 34—Faune Ravimy
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 86,34,900
be granted to the President to complets the
sum necessary to defray the charges which

will comein course of payment during the
year ending the 3lst day of March, 1972,

in respect of ‘Famine Relief”.”

Dasaxp No. 35—Prmsrons aNp OraE ReTmaz-

umeuT BENEFITS

MR. CHAIRMAN : Motion moved :

“That & sum not exceeding Rs. 1,48,41,700
be granted to the President fo complste the
sum necemary to defray the charges which
will come in course of payment during the

year endingthe 3lst day of March, 1972,

in respect of ‘Pensions aod Other Retirement

Benefits’.”

Dauanp No. 36—Privy Punses AND ALLOWAN-

ces or Inoian Rutaes

MR. CHAIRMAN : Motion moved

“That A sum not excecding Ra. 4,89,900
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be granted to the President o compleis the
sum necessary to defray the charges which
will coms in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Privy Purses and Allowances
of Indian Rulers',”

Dexano No. 37—STATIONBRY AND PrINTmNG

MR. CHAIRMAN: Motion.moved :

“That a sum not exceeding Rs. 1,04,81,000
be granted to the President fo complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972,
in respect of ‘Stationery and Printing’.”

Dzuanp No. 38—Forests

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 1,05,87,110
be granted to the President fo camplets the
sum necessary to defray the charges which
will come in course of payment during the
year ending the S!st day of March, 1972,
in respect of ‘Forests'.”

Dzuanp No, 39—MmnoeLLANEOUS

MR. CHAIRMAN : Motion moved :

*That a sum notexceeding Rs. 4,16,88,620
be granted to the President fo complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the Slist day of March, 1972,
in respect of ‘Miscellansous’.”

Dzxarxp No. mmumum.

PENSATIONS AND ASHONMENTS

MR. CHAIRMAN : Motion moved :

““That a sum not exceeding Rs. 1,386,900
be granted to the President io complnis the
sum necestary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Other Misceilaneous Compen~
sations and Assignments’.”

Deuanp No. 41—PrEPARTITION PAvMzNTS @
*
MR..GHAmM.ANz Motion moved :
“That & sum not exceoding Ras. 1,500
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begranted to the President fo complede the
sym neccasary to defray the charges which
wiil comein course of payment during the
year ending the 31st day of Marech, 1972,
in respect of ‘Prepartition Payments’.”
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be granted to the President o complels the
sum necessary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Capital Outlay on Irrigation,
Navigation, Embaokment and Drainage

Dmuanp No. 42-——Carrral, QurLAY ON Sauxues Works (Commercial)’.”
OF AGRICULTURAL JMPROVEMENT AND RESEARCH
Deuasnd No. 46—Carrrar Ourray on Pusiio
Wonxs

MR. CHATRMAN : Motion moved :

“That a sum not exceeding Rs. 49,02,000
be granted to the President to complets the
sum necemary to defray the charges which
will comein course of payment during the
year ending the 3lat day of March, 1972,
in respect of ‘Capital Outlay on Schemes of
Agricultural Improvement and Research’.”

Dzuawp No. 43—Carrrar Ourray on Inpus-

TRIAL AND Eoconomic DEVELOPMENT

MR. CHATRMAN : Motion moved :

“*That a sum not exceeding Rs. 3,64,56,300
be granted to the President to compiete the
sum necegsary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972,
in respect of ‘Capital Outlay on Industrial
and Economic Development’”.”

Dzuanp No. 44—CarrtaL Oureay ox Muvt-

runrost Rrver Schzses
MR, CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 11,01,62,700
be granted to the President s complete the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972,
in respect of ‘Capital Qutlay on Multipur-
pose River Schemey'."”

DxuAND No. 45—Carrral Ourray ox IRRIOA-
TION, NaAvicATION,

EMBANKMENT  AND
Dramnacs Wonks (CouueraiaL)

MR. CHAIRMAY : Motion moved :

“That & sum not exceeding Rs. 3,84,70,970

MR. CHAIRMAN : Motion moved :

““That asum not exceeding Rs. 9,81,15,650
be granted to the President i complste the
sum necessary to defray the charges which
will come in course of payment duriog the
year coding the 3lst day of March, 1972,
in respect of ‘Capital Outay on Public
worh..l’

Dzuanp No. 47—Carrrar QurLay ON OTHER

Wozks
MR. CHAIRMAN : Motion moved :

“That asum not exceeding Ry, 9,52,500
be granted to the President fo complels the
sum neccasary to defray the charges which
will come in course of payment during the
year ending the Slst day of March, 1972,
in respect of ‘Capital Outlay on Other
Worky'.”

Druanp No. 48—Carmtar. Ourray oN Roap

AND WaATRR TRANSPORT SCHEMES
MR. CHAIRMAN : Motion moved :

‘“That a sum not exceeding Rs. 1,34,88,800
be granted to the President to complate the
sum necessary to defray the charges which
will come in course of payment during the
ycéar ending the 3ist day of March, 1972,
in respect of ‘Capital Outlay on Road and
Water Transport Schemes™."”

Daxaxp No. 49-~Pavuants or Comuuren

Varus or Poesions

MR. CHAIRMAN ; Motion moved 3
“That s sum not exceeding Ra, 1,50,000
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be granted to the President to complete the
sum necemary to defray the charges which
will come in course of psyment during the
year ending the Slst day of March, 1972,
in respect of ‘Payments of Commuted Value
of Pensions’."”

Druanp No, 50—Carrrar QurrAY ON SCHEMES
or Goveayusnt TrADnNto

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs, 26,32,26,000
be granted to the President (o complets the
sum necessary to defray the charges which
will come in course of payment during the
year ending the 3lst day of March, 1972,
in respect of “Capital Outlay on Schemes of
Government Trading’."

Dzuano No. 51—Loans 10 LocalL Fuxps—
PRIVATRE PARTIRS, ETC. AND
Loans 10 Govenmuxnt Szn-

VANTS
MR. CHAIRMAN : Motion moved :

““That a sum not exceeding Rs. 17,19,69,800
be granted to the President o complets the
sum necessary to defray the charges which
will come in course of payment during the
yerr ending the 31st day of March, 1972,
in respect of ‘Loans to Local Funds—Private
Parties, etc. and Loans to Government
Servanty’.”’

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : We certainly do not like States
budgets coming up before this House for dis-
cusion and approval. But it is happening for
quite some time now. The role of the Governor
acting as the political agent of the Central
Government should be noted. For the last
twenty years the Governors had very little to
do, although they had to do occasional mani-
pulations as you saw in Madras in 1952 and
they live alift of pampered colonial baron
with duty free lmported luxury items and so
on,

In 1967 after the Congress had lost its
Power, particularly in the States, this im-
morality was intonsified by ruling party. They
wanted ecpergisation of the central political
agency of the Governor becatne they were
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employers, and they adopted multiple stane
dards, although in 1969 in the Governom’
conference itself, it was resolved that the Chief
Ministers’ majority has to be established in the
Asscmbly and not by the Governor. Yetthey
have been flouting that every day. We have
seen the conduct of Dharma Vira in West
Bengal. With the help of money bags the
Centre bad raised enormous amount of funds
and MLAs were sold and purchased at values
between Rs. 9,000 and Rs. 1,20,000 per head—
all this money was provided by the money
bags, the great patron saints of the Congress
Party.

15.52 hrs,

[(SummaTi Smmiua KAuw in the Chair]

We also say that the Chief Minister’s power
to dissolve the Assembly is another thing that
we totally disapprove of. Itshould not be
there. By these actions of the Central Govern-
ment and its political agency in the form of
Governors in  the States, the Centre-State
relationship has been seriously damaged.
The federal structure has been damaged. The
standard of morality has gone down consider-
ably. In 1971, every recently, Shrl Jyoti Bosu
the leader of the largest party was not allowed
to prove his majority on the floor of the
Apembly because the Governor had to
keep his masters in Delhi pleased. If he was
called upon to do, Shri Jyoti Bosu would have
cstablished his majority on the floor of the
Howse....

SHRI A.K.M. ISHAQUE (Basirhat) : An-
other lunatic said that if he was given a
chance, he would form a Government.

SHRI JYOTIRMOY BOSU : Do not nate
ter, Mr, Ishaque; if you want to speak get
up and speak ; do not natter, The Governor
gives the advantage to a chosen leader through
his arbitrary decision by inviting him to form
a Ministry. That gives him & very great added
advantage io the matter of support, parti-
cularly the support of the MLAs sitting on the
fence, who have a wvalue on their houd,
My party stands for formula : that the
majority at any time of the assemably must be
establistled on the floor of the House. We also
g0 to the cxtent of saying that the leader of
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the Awembly should first cstablish himself as
the leader of the Assembly and then the oath
should be administered to him, mot that the
oath comes first and then he goes to market
to buy support by horse trading and then
becornes the leader. We disapprove of Presi-
dent's rule because it is against the practice
of democracy. This is being done so often and
so frequently that it is a marter of deep regret
and shame for us.

Sir, in the Punjab, the Governor’s action
has partly boomeranged on a faction of the
Congress organisation, although we are not
very certain if the other section had disliked
it. Dr. Pavate was unhappy with the whole
Congress set-up. Since the episode of Dr.
Lachhman Singh Gill, he did not like the
whole thing, So he was very happy in his
heart of hearts ; and there was disagreement
in the Home Ministry at Delhi. There was
disagrecment between Sardar Swaran Singh
and our learned friend, Sardar Darbara Singh.
One section, Sardar Swaran Singh, with the
Prime Minister's blessing bebind him, wanted
the dissolution of the Assembly. That suited
him best. The other group supported by Mr.
Jagjivan Ram, wanted the Ministry to be
bombed. Therefore, Dr. Pavate preferred,
chose to dissolve the Assembly. (Interruplion)
What trunk telephone calls were exchanged
between Sardar Darbara Singh and others?
What did they do in the last two months?
They did intense horse-trading. 1 canoot
gurantee that & part of the Statc Bank's de-
posited moncy was meant for doing horse-
trading in Punjab. 1 am not very sure, but
certainly the horse-trading was not done with
empty bands. But we know this much: that
Sardar Gurnam Singh was promised & Coo-
gress ticket, and that is how you tried to do
job. In mny case, you have brought down the
morality once again in Punjab. That is what
you have been doing so frequently every-
where.

About the budget side, T would say that it
is » great pity, because we kaow so little about
Punjab’s budget. We had no time to study it
carcfully,. We do not know the facts that
should hﬁudkd.jmwmddqm
thing which should not be done, It is not
nice ; to you realise that you are doing some-
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thing which is not to be done ? But a few things
have been brought to our notice. One &, in
November, 1970, the Akali Government had
promised & sum of Rs. 3 crores to remove the
anomalies in teachers’ pay-scales, but in the
budget I searched for it; there is no provision
made. Mr. Ganesh would be able to tell us
whether there is any provision for that.

Then there is the question of granting in-
terim relief to the non-gazetted officers—the
NGOs—ordioary employees of the Govern-
ment. There also, I do not see any provision
in the budget. Then, another issue which
very much hampers Punjab's development is
the acute power shortage. Due to this power
shortage, Punjab is going to be hit in the field
of cconomy, in the field of gencration of basic
wealth. We know many times that the Irriga-
tion and power Minister of the Punjab
Government had made serveral representations
that “you shut down Nangal fertdiser for part
of the year and the surplus power should be
diverted to Punjab.’’ Also, in the cities and
areas where the same source supplies power,
can't you go in for a cut of unnemscwary
things, luxury items? For example, you can
goin for a partial cloture of cinema shows, a
partial closure of the air-conditioned machinery
and such items lhike fountains that ore elect-
rically operated in Delhi. You want to run
fountains here ; air-conditioned cinemas here,
and bring the industry and the economy toa
standstil,. You waat the Punjab farmer to
suffer for lack of power, where you have billions
of tonnes of wheat lying on the field which can-
not be threshed. You cannot give them power.
They bave been begging of you, “Close this
fertiliser plant at Nangal for a part of the
year; close the air-conditioned machines ;
close the cinemas for & part of day and divert
the power”. But the Central Government is least
interested in such things. So, the Punjab far
mers are suffering. On this matter I hope Mr.
Ganesh will tell us what they are willing to do,

We sce again a big figure for police, as
wual. We want an explanation from My,

teachen’ pay and bringing some sort of mtls-
faction in the minds of the NGOs, Govern-
ment has preferred to keep the figure for police
¢ high as it is shown in the budget.
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Thope the Minister will reply to all these
points,
16 hre.
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : Mr. Chairman, Sir, 1 am thank-
ful to the hon. Members who have taken part
in and contributed to the debgte.

Later on, this House will have an opportu-
nity to discuss the Statutory Resolution approv-
ing the Presidential Proclatpation. So, st this
stage, 1 will not go into the wvarious political
points that have been raised by the hon. Mem-
bers in regard to the role of the Governor, in
regard to the role of various political parties
andin regard to the character of the Ministry.

Consequent to the President's taking over
the administration of the State of Punab, this
Budget had to be placed before the Parliament,
All 1 wish to mention i» that after the dimoly-
tion of the Punjab Amcmbhly by the Governor,
the President was left with no other alternative
but to impose the President’s Rule. The late
Aksli Ministry had proposed a vote on sccount
lasting till end of June. This House is now
called upon to vote for the entire Budget.

There are a few specific points which I

Punjab itself is aware of the serious shortage of
power and various steps have been taken to
sugment the power supply. In order to bridge
the gap and to meet the growing demand, &
peovision of Rs. 13.90 crores has been soade in
the Budget for power projects snd Rs. 1423
crores for multi-purpose projects. An addi

projects would be undertaken, Top priority is
being given to the execution of Guru Nanak
Thermal Plant (First Unit). In sddition, the
Punjab Rlsctricity Board t» acquiring ismedise

diescl genorating sets of the total okpes
63.24 MW,
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An hoss Member referred to the utilisation
pf Ravi waters, The State iy committed to go
sbond with the exadution of ‘the Thein Dem
Project for the fall utilisation of Ravi waters
withdrawn from Pakistan and the question of
clearance of this Project has been taken up
with the Government of India and the neces-
sary work of exploration and survey of this
Project has been taken up,

As you know, Punjab is a fairly developed
State as far as agricultural production is con-
cerned and also as far as the development of
small-scale industries is concerned, The State
income of Punjab is fairly high., It was about
Ra. 500.15 crores in 1965-66 and it has risen to
Rs. 698.13 crores in 1970-7]. The growth rate
of Punjab has been 6.9 per cent per annum.
In the agricultural sector, it has been 8.1 per
¢ent per annum and the growth rate in
small-scale industries has been 7.1 per cent
per annum. Nearly, Rs. B.11 crores have
been given as loans for sctting up tube-well
during 1970-7] and, as far as utilisation of
A. R. C, finance is concerned, the State conti-
nues to be the highest.

Anather point raised was about Government
employees. In the Budget Speech of the former
Finance Minister it was stated that an addi-
tional expenditure of Rs. 1 crore per anpum
will be invalved for removing anomaliss in
revised pay-scale, as far as school teachers are
concerned. Consequent to the Kothari Com-
mission’s recommendations which have been
given cffect to from Ist November, 1966, the
State Government considered the representa-
tions of teschers and various other categories
and accepted to remove certain of these ano-
wmalies, This will involve an expenditure of
Rs. 3 crores. So, this expenditure of Rs. 4
crores has been provided in this Budget.

These are some of the highlights of the
Budget. With these words, I commend it to
the Howse.

MR. CHAIRMAN: Now, I put the
Demands for Grants in respect of Punjab for
1971-72 to the vote of the Howse.

The guestion is :
“Thas the respective sums Dot exoced-

ing the axpounts shown in the third columa
of the Order Paper e grameed to the Presi-
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dent out of the Consolidated Fund of the
State of Punjab to complste the sums neces-
sary to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1972, in respect of
the following demands entered in the secand
column thereaf—

Demands Nos, 1 to 51."

The motion was adopled.

17.20 bre.
PUNJAB APPROPRIATION BILL, 1971*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Before I move the Appropriation
Bill, I have to make a correction here. Because
you kuow this Appropriation Bill had to be
printed at break-neck speed, an error has crept
in. In page 2, line 17, column 3 under the
heading ‘Chasged on the Consolidated Fund’,
there is a printing mistake, Instead of Rs.
15,52,38,900 it has been mentioned as Rs.
15,52,38, 00. Therefore, this should be corree-
ted as Ra. 15,52,38,900.

Sir, I beg to move for leave to introduce a
Bill to authorise payment and appropriation
of certain sums from and out of the Consolida-
ted Fund of the State of Punjab for the services
of the financial year 1971.72,

MR. CHAIRMAN : The question is :

““That leave be granted to introduce a
Bill to authorise payment and appropriation
of certain sums from and out of the Consoli-
dated Fund of the State of Punjab for the
services of the financial year 1971.72,”

The motion was edopted

SHRI K. R. GANESH : I introducet the
Bl

*Published in the Gazette of India Extra-
ardinary Part II, Section 2 dated 21.6.71.

t Inttbdyced with the recommendation of
the President,
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[Sbei K. R. Ganesh)
Sir, T beg to movet :

“That the BEill to authorise payment
and sppropriation of certain sums from wnd
out of the Consolidated Fund of the State
of Punjab for the services of the fimancial
year 1971-72, be taken into consideration.”’

oft ww fag W (wfewr) : % @
wigeT 1 IR Ao fewr Wi
MR. CHAIRMAN : The question is :

““That the Bill to authorise payment
and appropriation of certain sums from and
out of the Consolidated Fund of the State

of Punjab for the services of the financial
year 1871-72, be taken into consideration.”

The molion was adepted

sftrmenTe W (72AT) (AT ArEE

MR. CHAIRMAN : The question is :

“The clawses 2 and 3, the Schedule
Ciause 1, the Enactiog Formula and the
Title stand part of the Bill."”

The motson ias adopled.

Clausss 2 and 3, the Scheduls, Clanss 1 the Bnasting
Formula and the Tuile wers added to the Bill,

SHRI K. R. GANESH : ¥ beg to move :
“That the Bill be patsed.”
ME. CHAIRMAN : The question is :
*That the Bill be pased.”
The motion was adopied.

MR. CHAIRMAN : Now, we take up the
Hal-an-hour discasion,
ot TrrenTe et : AT aaTgE ATE
Fréc R 1 & AT wEgw & gAwr ey
ndf femr ot &
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T Moved with the fecommendation of the
President.
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17.24 brs.
HALF AN-HOUR DISCUSSION

Rsa. Rurar BusctaumcaTion pusing Foumri

SHRI C. K. CHANDRAPPAN (Tellcherry):
Siy, I have raised this dsscumion with 8 view
to bring out certain important problems which
were not properly answered when the question
was asked in thu House on 8th June on rural
electrification during the Fourth Five Year
Plan. Now there is no dispute about the fact
that rural electrification should be given pro-
per attention and proper funds should also be
allotted for clectrifying the villages. The
Goversment have come forward with enormous
statistics to prove how far they have been
successful in rural elecerification

In this connection, I wish to point out two
facts. The first is this, The por capits consump=
tion of electricity ia our countryis 83k, w,
whereas in the other under-developed coun.
tries, according to the Report presented by
Government this year, it ranges from 250 k. w.
to 2000 and odd k. w. From this we can
understand how backward our coumtry b {a
the matter of consumption of Electricity:

It is said that in rural areas the quantum
of electricity used for agricultural purpose is
only 9 per ceat. That shows the backwardness
in the matter of our rural electrification.

We bave elctrified so much of villages, esid
the Minister. The other day he snid that 18
per cent of the Indian villages hawe been
clectrified during this period. It is & remark-
nbie success, I should say. Atthe same time,
the dixparity and the unbainnces whick we find
among States are véry glaring.
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Here we have asmall State Haryana, which
has electrified 100 per cent villages in the
State.

Haryana is followed by Tamilnadu with
78% villages electrified and Kerala, 76%. Is
it not a shameful fact that in the same country
we have States like Assam and Orissa where
only 2.5% villages are electrified ?

In respect of West Bengal, which is consi-
dered to be one of the highly industrialised
States, where industry is concentrated, what a
pathetic picture the country-side presents ?
Only 7.4%. of the villages are electrified in West
Bengal. Not a different picture is given by
Rajasthan also. In Rajasthan the figure is
8.87%.

Now you come to Bihar and U. P. InBihar
the figure is 10.4% whereas in U. P. the figure
is 17.7%. All this shows that this rural clectri-
fication could not be done in a planned manner
by the Government. On the 8th June, while
discussion was taking place the Minister said
that it was not due to fault of the Centre, but
it was due to the fault of the States. But, we
are living in a country where we visualise to
have planned economic development. How
can we assume that the Centre can shirk its
resposibility and put it on the shoulders of the
State Governments ? To put all the responsibi-
lity on the States only is not the correct answer.
We have to examine why this should be so,
while our Government and Planning Commis~
sion have an intense desire to get the country
electrified quickly.

We not only visualise that there should be
more pumpsets and irrigation facilities which
should be electrically operated, but we do
visualise a2 new country side to be created in
this sub=continent ; we do visualise the chang-
ing face of rural India, which will have its
economic, and social impact on the future
development of the country. But we find a sad
picture in this regard. You can see that there
are States which are producing surplus
electricity. The nearby State might not be self-
sufficient, Then, what happens ? Duec to lack
of transmission facilities the surplus electricity
cannot be sent to the nearby State. A surplus
State like Kerala is using only 50 per cent of
the generating capacity in that State. Is it not
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a national waste ? It is, But if the other 50
per cent is used to produce electriciry, then
what will they do with that electricity ? There
is no national grid. Tron poles, towers, wires
etc., the essential requirement for transmission
even to the villages are not available. The
hon. Minister said that there would be a
national grid, but we may have to wait for
another ten years. He also said that 50 per
cent of the villages in our country will be
electrified in the next ten years, and 1980 will
be a bright year for India, and particular so
for rural India. But is that not a long period ?

All this is happening because of the lopsided
planning. We again depend upon the vagaries
of the whether, the climate, the monsoons, the
rainfall etc., for the production of electricity.

I was speaking about Kerala. In that State,
we have surplus electricity produced. and yet
the industries are often affected by shortage of
clectricity. It happens because we completely
depend upon the monsoons and we completely
depend upon hydro electric projects. Is it not
good to plan for our future ? I think that we
are a country having enough coal,and we can
use that coal for installing thermal plants and
we can produce electricity to help those States
which are depending mainly on the monsoons.
Iosuch States thermal plants could be installed
and more electricity could be produced ;it
would be available round the year.

A demand had been put forward before the
Central Government by Kerala to take steps to
ensure to have enough electricity all round the
year, and I do not know whether the Central
Government have considered it. They need an
atomic power plant for this purpose. I do not
know whether Government will consider this
case of Kerala

Further, when we go to electrify a village,
the limitations of the Central Electricity Act
come in. According to the Central Electricity
Act, private ownership of land is a problem,
and the landowner should allow the Electricity
Board to take the electricity line through his pro-
perty. Inmy district of Cannanore in Kerala
State, there was a plan to electrify the villages
on the occasion of the Gandhi Centenary
celeberations, but most of our schemes were
faced with a serious difficulty because of
litigation. Most of the landlords would like to
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[Shri C. K. Chandrappan]

get dectricity for their domestic consumption
snd perhaps also for irrigation facilities but
they might have some feud with their neigh-
bours and they would not allow the electricity
linos to pass through their property to their
neighbours. Will Government consider the
question of changing this Act which is rather
outmodad and which cannot serve the purpose
which we would all likeit to serve ? That Act
should be ameaded,

Then, I come to the question of the finances
of the State Electricity Boards. The Five Year
Plan says that the financial position of the
State Electricity Board is very bad, and the
report of the Ministry of Irrigation and Power
which has been presented this year alio says
that all the State Electricity Boards morc or
lem are having a difficult fioancial situation. I
do not know the details of it, but I know one
thing which happens as a consequence. When
the Electricity Board is asked to electrify a
village, they readily come forward. At least in
Kerala, I know that they will ask whether we
can furnish a minimum guarantee; that is. 25
or 30 people should agree that they would
consume the electricity. There is no problem
in regard to this agreement. But the problem
comes when the Electricity Board for its future
planning also charge 6 per cent interest on the
poor villagers. You koow the villager has an
age-old understanding in regard to money-
lending, interest etc. He might be having so
many idiotic notions also. But to help him out
of thesc things, Government should adopt a
more benevolent attitude. Government enable
the Electricity Boards to electrify the villages
without charging exotbitant rent.

‘What happens. They are now charging 6
per cent, One expert committee mentioned in
the Fourth Plan are visualising the looting of
the villagers. It is called the Venkataraman
Committee. It visualises that in future invest-
ments the Electricity Boards will make, get a
return of 11 per cent. I do notknew how the
poor villager can afford to pay this. If your
idea is to give priority to rural electrification to
bring its benefit within the reach of tbe come
mon man, the man in the village should
not be penalised in this fashion,

SHRI K. SURYANARAYANA (Bluru):
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Recently there was a news item appearing fn
the press saying that the Minister of Irrigation
and Power had suggested to the Government
and had requested the Prime Minister to allow
him to advise the Planning Commission to allot
some funds to cover the entire Harijan and
Girijan villages for olectrification before the
end of this year. How far bas this scheme
been agreed upon and what action has been or
is being taken ?

Now the Electricity Boards are in deficit,
They have no funds. If this matter is raised
here, the reply is that it is a State subject. The
Centre gives some grants or loans. We are
here directly elected by the people. We have
got certain responsibilitics in this regard to
our electorate. When we ask the State Govern-
ments, they say the Centre is giving money
and we should not ask such questions. At the
same time, we find that money allotted by the
Centre for the particular purpose of electrifica-
tion may not be spent for that purpose hut
diverted to some other purposes, So I would
suggeat that when the Centre gives a loan or
other financial assistance to State Governments
for a particular purpose, they should also have
some supervision to sec that the moaey is
utilised for the purpose for which it was asked
and given, and properly utllised ac that, I
would request the Minister 0 clarify this
point,

SHRI BALATHANDAYUTHAM (Coime
batore) : We are not satisfied with our rural
electrification as it is. In this background, we
find that electricity is being wasted in the
cities. What is Government going to do to
curb ostentatious use of electricity in the cities,
depriving the villages of the same for more
useful and productive purposes ? Will Governs
ment comsider going to the aid of the agrie
culturist by reducing the rate on which
eleotricity is supplied for such purposes as
agricultural production ? We find that extens
sion of rural electrification only touche a fow
houses in the villages. Does the Government
contempiate really reaching the Harijaus and
Girljjans? If so, will they consider & schemse
for cven wiring howses and supplying thet
clectricity, charging for both in a modersse
way? Will the Government considior takiog
over the private agencics supplylag: decwricity
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that are still in existence particularly in Tamil
Nadis because the production is done by
Government ? Unlems you take over, you will
not be able to achieve your aim or target. In
that respect, will the Centre go to the aid of
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SHRI JYOTIRMOY BOSU (Dismoad
Harbour) : I pointed out the other day that
for lack of electricity, particularly in the rural
areas, addition of basic wealth is hampered
considerably. It should be the Centre’s res.
ponsibility to finance rural clectrification
schemes as much as they can, I am told that
our electrification specification is much higher
than world standards. May [ know whether
we can do with lower over head clearsnce for
the purpose of reducing expenditure ?

There is great disparity in the per head
consumption of electricity between State and
State. Also there is waste of electricity. Where
there is excess production, as Shri Chandrap-
pan has pointed out, the Goverment has tomake
some arrangement so that the excess production
could be switched over to the neighbouring
States. There are backward States, as I pointed
out the other day, hke Orima, Assam, West
Bengal and Bihar where due to lack of rural
electrification, minor irrigation schemes are
not being energised and also small and cottage
industries are not growing. The allocation for
the Fourth Plan is much too little. May I
know whether something could be done to
cnhance the amount that can be spared for
rural electrification, because it is the most
important thing if you are talking in terms of
advancement in fields of economy.

Why is this discrimination between the
consumers in industry and consumers in agri-
culture? You are subsidising and giving
electricity at a lower price to people in industry
while in the case of agriculturists and rural
areas it is not so.

Would you kindly tell us once again,
because the other day you said something but
it was not quite clear to us. What specific
steps arc you going to take for helping the
backward States like West Bengal, Orima,
Amam and Bihar? .. ... (Interruptions).

MR. CHAIRMAN : According to the rules
I cannot allow any otber Member. The hon.
Minister.

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RA®) : I am thankful
to the hon. Member for having another half
an hour discussion in such & sbort time. Wg
bad one only last week, That only shows that
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the hon. Members have such aa intorest in this
wmatter, It is somewbat strange or a bit interest-
ing that the two States which have advanced
montly in this field, nampely Kerala and Tamil

about 76 % of the villages have been electrifiod
and by the end of this Plan they will complete

in any way unless it be that they want to
champion the cause of the whole country.
Having finished their State they should now
champion the cause of the country,

The hon. Member said that rural clectrifica.
tion was being managed very badly butl
should say that it is one of the sectors where
we sre doing very well About other sectors
we are not able to improve our targets for the
Fourth Plan hut in the case of rural electrifica.
tion we are in fact increasing our plan target
of electrifying 12.5 lakhs of pump sets to 15
lakhs of pump sets. Likewisc in the matter of
cloctrification of villages we arc devising so
many steps and we are trying to bring about
a much better situation in the country. Itis
unfortunate that there are nine States which
are very much below the national average and
these nine States have got a population of 300
million people, which is more than 30 per cent
of the total popuiation. The hon. Mcmber
said that the Centre was raponsible for this
kind of imbalance. It is not. Once again [
sepest that there are some  seotors to which the
States have to pay attention and this is one of
the sectors where the money should bespent
by the State Government. Especially the hon.
Member coming from Kerala should not ask
for any farther assistance in this resport be-
cause only the other day he was complaining
about sea erasion and be wanted some mosey
from the Centre. He says everything should
come from the Centre. I quite agree with him
that sca erosion must be financed by the Centre
and I alio said that the Mindstry of Irrigation
sud Power holds stracg views on this matier,
Tossy that everything must come from the
Centre, weskens the Seates in respect of other
roguests.  Hon, Membery must reserve this for
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some attack an some wesk points. I should
sy that meither Tamil Nadu nor Kerala sbioutd
have any gricwvance whateoever in the matier
of rural clectrification. Shri Jyoitripey Bow
had & much stronger case s Beagal is con of
the premier States with bigh density of popu.
lation and is suffering from want of elecirifics-
tion, At the time of the Jast half an hour dis-
cussion I made a humber of suggestions. I
indicated the measures which we are taking to
improve rural electrification by means of pro-
grammes in Bibar, West Bengal and Orisss.
These are the three Staten which have gota
high potential but they are backward, This
has come about becawse of historical reasons
and I do not want to go into them. ‘The States
did not attach much importance to this sector
and I said on the Isst occasion that the money
that was spent by these States was small,

Now of course we are going to take it up
scrioualy. We bave in the Rural Blectrification
Corporatiod a leverage by which we can try
to help the backward States. I pointed out
last time that Bengal had provided Rs. 10
crores in their Plan for rural electrification.
But this will not take them far. We must make
up the backiog. Thet is why we sre now ask-
ing the R, E, C. and other financial organis-
tions to raise at Jeast Rs. 20 crores 30 that we
can bave a programme at least for Rs. 30
crores. Aod that is why, we bhave fired a

taken it up to 35,000 pumping sets. Thatis
what we have targeted, In fact, one hout back,
T was talking to the hon. Mioister from West

Y am one of those who believe that the proe
bieens of West Bengal can all be resolved by
ﬂlnl-.nd-duﬂdm.&:u i

people confing
themgelves to the villagos ; if we .{ﬂh
cmployment, elpetrieity and other amenities,
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they will all remain in the villages and be
conteibntiog t0 cur natiomal cffort, instead of
wandering about Calcutta aimiessly. Thet is
my opinion. We are geing to make & very
goed effort in West Benggnl in this direction,

About Bibat, my hon, fricnd bas been al-
ways arguing véry correctly that north Bibar
must feceive more attestion, It is s0, In
north Pihar, the total power svailable b 40
weguwatts, Ia the whole of north Bihar, the
power is only 35 to 40 megawntts that we are
using a¢t the moment, wheress the city of
Calcutta alone takes about 550 megawattd.
80, you cansee how backward north Bihar is
and what a small amount of power it has. As
I submitted last time, we want to establish &
thermal station there, Originally, we wanted
to have it Motihari or Muzaffarpur, but un.
fortunately, the broad gauge line is not exten.
ded and the railways bave no plan for it
Therefore, we cannot rehandle the coal, and
that means unnecemarily increasing the cost of
power artificially. We have got to take a final
decision, It has been pending for s long time.
We hope to take a decision in the course of the
next few days on the subject. Once you do
that, I am fecling that probably we have to
locate this powerchouse at Samastipur, I will
once again contact the railway people and find
out whether at least they can take the broad
gauge line up to Muzaffarpur. If they are not
taking, then there is no option for us except
to see that steps are taken to establish the
power station at Samastipur. Apart from this
the main work to be done is, extending the
transmission lines in north Bihar, north Bengal
and Orima. They are having the same type
of problems in regard to the inadequacy of
linea, For these lines, I requested the Chair-
wman of the REC, and he has accepted asa
specinl case that for these three States loans
should be given even for transmision lines.
For the other States, we do pot give such loans;
they are confined only rural electrifiation.

AN HON. MEMBER : What about Uttar
Pradesh P

DR.K.L. RAO: It is npeither there nor
here, Itis also ome of the backward States
because it hins abouit the aversge of India's
clectrification, about 18 per ceat. But in the
Case of Uttar Pradeash, we have got good
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engincers, first-class engineers and we fod they
can always take carc of themselves. There
also, we have already sasctioned a number of
sthexves ; nearly Rs. 8 crores for the REG, but
that isnot much for s big State like Uttar
Pradesh ; it has to be much more ; it rowat be
nearly double that amount, We arcawalting
somie move schiedmes for Uttar Pradesh, but it
does not require much effort on the pare of the
Central Government, because their own en-
gincers will take such steps asare necessary
(Interruption) There is one more important
point. In regard to West Bengal, only two
schemes are pending : one in the Sunderbang
and the other in Murshidabad. Thest two
schemes are pending. Their Minister today
told me that there are many more schemes
which they are going to send very shortly ;
that they have replied to sgme of the comments
of REC and that they are going to send them
back ; e0, the process is going oa.

Then, hon, Mcmbers have raised the ques-
tion about Harijan villages. I am glad that
Mr. Suryanarayana has not raised the ques-
tion of Andhra Pradesh and Telengana. I was
fully prepared for it, but I am very giad that
he has not done it. He has taken a national
view of the problem of Harijan areas. There
are two problems in respect of which we have
taken steps. Out of the 1,06,000 villages elec.
trified so far, there are a number of villages
where electricity bas not been given to Harijan
areas, though the main village has been elee-
trified. I have taken up this matter with the
Planning Commission, I am very glad that
the Planning Commision seem te have decided
today that funds must be given to State Eloc
tricity Boards to clectrify these Harijan aremsy
provided the running cost and expenditure on
account of street lighting etc., is borne by the
State Government or the puachayat or the
zila parishad. The capital cost will be met by
the Government of India.

SHRI K. SURYANARAYANA : will &
be a loan or grant ?

DR. K. L. RAQ : Nobody is worried about
that. They only want money. So far as the
remaining towns and arc concerned,
we had & meeting today standardisation.
As Mr. Bosu mentioned, standardigation
is very important. If you standardise, you can
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e, K. L. Rao)
to it mach quicker and moee economically.
Uit were two mectings taday, and the REC
¥ trying to standardise the variows parb to
make it uniferm. So far as viliages 1o be aloc-
trified hercafior are congerned, they must in-
plude the clectrificstion of Harijan arcas.
Otherwite, we sre Dot geing to sanction the
money, The Chairman of the REC bm
acoopted it

I thank the hon. members for taking in-
terest in this subject. I only wish more mem-
bers were prescat. When it was said chat all
villages will be clectrified by 1961, an bon,
membes asked, “Why not tomorrow 7" Quite
truc. But the question is onc of finding the
yesources for it. Ifhom. members continue to
talie interest in rural elecirification, I am sure
India will march forward with this vital sector,
which is most important to ensure the uniform
development of the country.

Mr. Chagdrappan said, national grid isa
myth, Itis not. There is no surplus power in
Kersla. Ido not koow why he sald there is.
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If Idikki project is not completed by 1978 or
1974, which we are aat stpecting, Ketala will
be a daficit State. W have connacted precti-
cally every Siate with the other. But we have
not got strong, powerful lnks. We have got
182 or 220 KV linos. In Calcutts, there was
shortage of power recently due to the broak-
down of some ecmgises. But though DVC
power was available, we could net send power
to Caloutta from therc because there was o
spare cable line. We arc thinking of 400 KV
lines. 1t is the aim of the Government and all
the people are agreed that we should have an
all-India grid. 1 am sure when we have suffi.
cient number of strong and powerful links, we
will have an effective all-India grid,

I once again thack all the hon. members.
18 hre.
The Lok Sahha them adjeurned till Eloven of the

Clock on Tussday, Jume 22, 1971}Asadha I,
1893 (Saka)



